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L O K  S A B H A  D E B A T E S

LOK SABHA

Thwntky, August 31, 1978/JMatfra
9, 1900 (Saka)

Tht Lok Sabha met at EUvtn of tht Clock

[M*. Deputy Spkaejkk in tht Cktir]

RE. ADVANCE PUBLICITY GIVEN 
IN THE PRESS TO  NOTICES 

GIVEN BY MEMBERS

MR. DEPUTY-SPEAKER: It hai 
been brought to my notice that advance 
publicity ia being given in the r a  to 
various notice* given by Mem ben Tor 
railing matter* in the House.

I may inform the Member* that giving 
of advance publicity to notices for raising 
matters in the House is in contravention 
of the provisions of Rules 334A of the 
Rules of Procedure and Conduct of Busi
ness in Lok Sabha, which reads as 
follows:—

“ A notice shall not be given publicity 
by any Member or other person until 
it has been admitted bv the Speaker 
and circulated to Members:

Provided that a notice of a question 
shall not be given any publicity until 
the day on which the question is answer* 
ed to the House.”

I seek co-operation of Members and the 
pres* in the observance of the provisions 
of this Rule,

U .tt lu rs .

PAPERS LAID ON THE TABLE

O il IwDtrtTRY development Boaad 
Employee! ’ (Ge n u a l  Gondtttoni or 

Slavics) jtu tu , 1978

THE MINISTER OP PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
I beg to lay on the Table a copy of the 
Oil industry Development Board Em
ployees* (General Condition* of 
Service) Rules, 1978 (Hindi and English

•594 L S - i -

2
versions) published in Notificatii n No. 
G.S.R. 428(E) in Gazette of India dated 
the a6th August, 1978, under subjection 
(3) of section 31 of the Oil Industry (De
velopment) Act, 1974.

[Plactd in library. Stt Jfe, I  IT-a 737/78]

Annvju Reponts or K u a l a  Foauunr 
Development Coslpoeatiok, KottaYam 
and Bubar S ta ts  F o u st Dsvelopmbnt 
CoBPojtATioN, Patna tos  not yeax
ENDED 3OTH J y i i E ,  1977 AND I9 7 6 -7 7 ,
tw o Statements much Notoigations unde* 
E shlntul Commodities A ct, 1955

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): Ib e g  to 
lay on the Table:

(1) A copy each of the following pa. 
pers under section 619A of the Com- 
panies Act, 1956:—

(i) Annual Report of the Kerala Forest 
Development Corporation Limited, 
Kottayam, Tor the year ended soth 
June, 1977 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon.

(at) Annual Report of the Bihar State 
Forest Development Corporation 
Limited, Patna, for the year 1976-77 
along with the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon.

(3) Two statements (Hindi and English 
versions) showing (a) reasons for oelay 
in laying the reports mentioned at (1) 
above and (b) reasons for not laying 
simultaneously the Hint*! versions of 
the reports.

I J W  in lib ty . Stt fft. L T - * 738/78J.

(3) A copy of the following Notifications 
(Hindi and English versions) voder 
subjection (6) of section 3 of the 
Essential Commodities Act, 1953:—

(i) G.S.R. 413(E) published in Gaveife 
of India dated the 18th August, 1978, 
rescinding the Levy Sugar Supply 
(Control) Order, 197s puWbhed fa 
Notification No. G.5.R. 310(E) dated 
the 13th June, 197a.



3 Papers Laid AUGUST 31, 1978 Pcpers Laid *
(ii) G.S.R. 414(E) published in Gaxette 

of India dated the 16th August, 
1978, rescinding certain orders men
tioned in the Notification issued under 
the Essential Commodities Act, 1935.

(iiiY. G.S.R. 413(E) published in Gaxette 
of India dated the 16th August, 1978, 
rescinding certain orders mentioned 
in the Notification issued under the 
Essential Commodities Act, 1955.

(Iv) G.S.R. 416(E) published in Guctte 
of India datea the 16th August, 1078 
rescinding Notification No. G.S.R. 

. dated the 20th November,
1987.

[Pbicnf in tibrarj. St* So. LT — a739/7RJ

T m itt) a n d  F in a l  R e p o r t  o r  S h a h  C o m - 
m otion  o r  iNQurtitr. M cmoslanoctm o r
A o n o i *  TAKEN  ON THE R e POKT, S T A T E - 
Mmtrr, sea. H i n d i  v e r s i o n  o r  R e p o r t  a n d  
s i m « n «  R r p c u tt  o r  L a w  G o m m issso m

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LAOUR (SHRI 
RAVINDRA VARMA): Sir, on behalf 
of Shri Shanti Bhushan, I beg to lay 
on the Table:

(t) A ©*py each of the following paper* 
under sutKsecrion (4) of section 3 of 
ike C j »  niitioaiof Inquiry Act, >953.* —

(I) Third and Final Report dated the 
6th August, 1978 of Shah Commiv 
sion of Inquiry set up to inquire into 
the misuse of authority, excesses and 
m sl'prsctiai committed during the 
Emergency.

((ii) Memorandum of the Action taken 
, by the Government on the above

Report,

(i) A statement fHindi and English
vemi'Mti) explaining reasons for nor 
laying simultaneously the Hindi ver
sion* of the Report and the Memo
randum of Action taken.

[Nmsd •* library, Sat Jto, L T  '-a74*>/7«]

(3) A copy of the Sixty-sixth Report 
Hindi versions) of the Law Own* 

mission on Married Women’s Fro. 
peaty Act, 1874. [Ploc*rf in library.Sh AW. LT—«74t/7»j.

Statement sce Cokheoticin or Answer

THE MINISTER OF STATE IN THE. 
MINISTRY O f  FINANCE (SbRL 2ULFRIQURUIXAH): On behali of.
Shri H. M. Patel, 1 brg to lay on the 
Table a statement (i) rorection the. 
reply given on the isth May, 1978 u»» 
Unstarred Question No. 10180 by Shri. 
Ahsan Jafri regarding employees in Slate 
Bank of India, Gujarat and (ii) gving. 
reason* for delay in correcting the r« plv. 
[Plated in Libraiy. Str No. LT — 2742/7?'},

Report op Committee on Consume*  
Price Index Numvkju.

THE MINISTER OF PARLIAM EN
TARY AFFAIRS ANt> LABOUR (SHRL 
RAVINDRA VARMA): 1 beg to lay on 
the Table a copy of the Report (Hindi, 
and English version*; of the Committee 
on Gomumer Price Index Numbers. 
\P la n 4  tn tibrarj/ . Stt A>». L T - 2743(7fll!
STATEtftlNT CoRStECriNC THIS InWWMATIC'W* 
IE. AMENDMENT op Ee PLOVMKT OR'

GHiM>*ej» Act

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION., 
SOCIAL WELFARE AM ) CIJLI I KK 
f SHRIMATI RE N T* A DEVIT 
BARAKATAKI): I b*g to lav on the 
Table a statement (Hindi and f.tigli>h 
version*) correcting th«- inIV rmaticn piwo 
about amendment of Employment of: 
Childrrn Art. in thr *tiit<rmrnt lairl tn the 
Table on the vHth August. 1578 in trply to 
Unstarrcd Que*tioi* No. 4**53 regatdirg, 
recommendation* of Working Group tn 
employment of Childien. [Plntdin librftty
Sit No. L T - S 744/7*!*

R e v i e w  a n d  A s m 'A L  Rsrosrr op J t T *  
C o k p o k a t i o n  o r  I n d ia  p o *  197^*77 a n d  
S t a t r m * n t  m .  D e l a y  in  l a y i n g  R ip o k t -

•m  E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI- 
M ATI ARIfA MAITI): I bg to lay on 
the TaMe:

(1) A ropy each of the following papr ro
under wub-swtinn (0 of srctioit 619A  
of the Companies Aft, 1956:—

;i) Review by the Government on iLe 
working of the Jute CorporiMk p of 
India limited, Cakotta, for the year 
1976-77.

(ii) Annual Report of thr Jute O rporr- 
tion of India Limited. Calcutta, 
for the year 1976-77 akng with the 
Audited Accounts and thr ri m- 
menin of the Comptroller and Audlu r 
General there* o.
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(a) A statement showing reason* far dciay 

in toying thr above Report.

[Plattd in library. St* No. LT — 2745/78]

S t a t e m e n t  re  A s n o w  t a k e n  * y  G o v e r n 
m e n t  ON AflU&ANCBS XTC.

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR-

(1) Statement No. X

fa) Statement No. VIII
(3) Statement Nc* XI
(4) Statement No. VII
(5) Statement No. VI 
" 1  Statement No. VII

Statement No. I
«i) :
(7)

\Plactd in Library. Sit No. LT— 9746/78]

A c c o u n ts  or P o s t - G r a d u a t e  i n s t i 
t u t e  or M e d ic a l E d u c a tio n  a n d  R e -  

searcm  C h a n d ig a r h  f o r  1976-77 an d  
F o o d  A d u lt e r a t io n  ( F o u r th  A m e n d 

m e n t)  R u l e s  1978
THK MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JACDAM- 
BI PRASAD YADAV): I beg to lay 
on the Table:

(i) A copy of the Certified Accounts 
(Hindi and English versions) of the 
Post-graduate Institute of Medical 
Education and Rrsearrh, Chandigarh, 
for the vear 1976-77 together with 
thr Audit Report thereon, under 
sulv-section (4) of section t8 of the 
IW-Graduate Institute of Medical 
Education and ReselHth, Chandigarh 
Act 1966. [Plattd in tftrary. St* No. 
LT— 8747/78.J

(a) A copy of the Prevention of Ft<od 
Adulteration C Fourth Amendment) 
Rulw*, 1978 (Hindi and F.nfflinh ver- 
iiom) published in Notification No. 
G.S.R. 393(B) in Gamte of India 
dated the 4th August, 1978. under sub
section (a; o f section 23 of the Preven
tion of Food Adult ration Act, 195J. 
[PUctdi* Library. Stt No. LT-H17 48/78].

SHRI K  LAKKAPPA (Tumkur) : 
Mr. Deputy Speaker, Sir, I am seeking 
your permlsssion to say something re* 
garding item 9(a) i.e., laying on the Table 
of the Houae a copy of the Prevention 
of Food Adulteration (Fourth Amend, 
meat) Rules 1978. There are certain 
laws which are in existence and under 
the existing laws, certain action can

LIAMENTARY AfFAIRS (SHRI
LARANG SAI) : I beg to lay on A c 
Table the following staum ets (Hindi 
and English versions) showing the action 
taken by the Government on various 
assurances, promises and undertakings 
given by the Ministers during the 
various sessions of Lok Sabha:—

>
Fifth
Lok SabhaFifteenth Session, 1976

First Session, 1977 
Second Session, 1977 
Third Session, 1977 Sixth
Fourth Session, 1978 Lok Sabha
Fourth Session, 1978 
Fifth Session, 1978

be taken. I have brought it to the notice 
of die Health Minuter time and again 
on the floor of this House, about the manu
facture of soft drinlt* only ThumsUp’ by cer
tain manufacturer's of Parley Group; they 
are not looting crores of rupees by cheating 
the Government, but at the same time 
there are cases of food adulteration against 
them, which have been proved. This 
is very relevant here. Therefore, I want 
an assurance from the hon. Minister that 
he will take action against them on that 
basis. Otherwise, there is no use of laying 
all these things on the Table of the House.

MR. DEPUTY SPEAKER : Mr. 
ZuIfiqueruDah.

N o t i f i c a t i o n  u n d er C e n t r a l  E x c is e  

R u le s ,  1944 a n d  R e p o s t  or C o m p t r o l
l e r  an d  A u d ito r  G e n e r a l  or In d ia  

wm 1978
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): I beg to lay on 
the Table:

(i) A copy of Notification No. 
G.S.R. 430(E) (Hindi and English 
versions) published in Gazette of India 
dated the a6th August, 1978 together 
with an explanatory memorandum re
garding exemption to corrugated board 
from excisc duty, issued under the 
Central Excise Rules. i«M4.f Placid 
itt L ib t a r y . Set No. LT—*2749/78].

(a) A copy of the Report (Hindi and 
English versions) of the Comptroller 
ana Auditor General of India for the 
year 1978— Union Government (Com
mercial)— Part I—  Introduction, under 
article 151(1) of the Constitution. 

[placid t* Library. Sit No. LT— 2750/78].
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ESTIMATES COMMITTEE

STATCMDUro

SHRI SATYENDRA NARAYAN 
SINHA (Auranvabid) : I beg to lay on 
the Table the following statement*

(i) Statement showing final reply of 
Government to a recommendation 
contained in Chapter V  and action 
taken reply in respect of a recommen
dation Included in Chapter III of 
Seventy-first Report of Estimates 
Committee (Filth Lok Sabha) re
garding Action Taken by the Go
vernment on the recommendations 
contained in their Sixty-fir*t Report 
(Fifth Lok Sabha) on Civil Supplies 
Organisations.

(a) Statement showing final replies of 
Government to the recommendations 
contained In Chap test V  and Actions 
taken replies in respect of recom
mendations made in other Chapters 
of Eighty-sixth Report of the Esti
mates Committee (Fifth Lok Sabha) 
regarding Action Taken by Go* 
vernment on the recommendations 
contained in their Sixty-fourth Report 
(Fifth Lok Sabha) on Television.

(3) Statement showing Action Taken 
replies of Government in respect of 
recommendations made in Chapter* 1 to IV of the Ninety-first Report 
of the Etsimates Committee (Fifth 
Lok Sabha) regarding Action Taken 
by Government in respect of the 
recommendations contained in their 
Seventy-Fourth Report (Fifth Lok 
Sabha) on Directorate of Estates.

(4) Statement showing Action Taken 
replies of Government in respect of 
the recommendations made in Chap* 
ten I to IV of Ninety-Second Report 
of Estimates Committee (Fifth Lok 
Sabha) regarding Action Taken by 
Government on the recommenda
tions contained in Seven ty>*eveath 
Report on Railway Electrification 
Projects.

(5) Statement showing final reply of 
Government to a recommendation 
contained in Chapter V  of the Ninety, 
third Report of the Estimates Com
mittee (Fifth Lok Sabha) regarding 
Action Taken by Government in 
respect of the recommendations con
tained in their Seventy-sixth Report 
(Fifth Lok Sabh*) on Production 
Foodgrains.

mittee Statements
(6) Statement showing final reply of 

Government to a recommendation 
contained in Chapter V  and action 
taken replies in respect of recom
mendations made In other Chapters 
of the Ninety-fifth Report of the Esti
mates Committee (Fifth Lok Sabha) 
regarding Action taken by Govern
ment on the. recommendations con* 
tained in their Sixty-ninth Report 
(Fifth Lok Sabha) on Development of 
Backward Areas.

{7) Statement showing final replies of 
Government to the recommendations 
contained in Chapter V and action 
taken replies in respect of the recom
mendations made m other Chapters 
of Ninety-Sixth Report of the Esti
mates Committee (Fifth Lok Sabha) 
regarding Action taken by Govern
ment on the recommendation* con
tained in their Seventy-Eighth Report 
(Fifth Lok Sabha) on Planning. De
velopment, Production, Distri
bution etc. of Iron and Steel and 
Ferro-Alloys.

(8) Statement shewing final reply of 
Government to a recommendation 
contained in Chapter V and action 
taken replies in respect of thr re
commendations made in Chapter II 
of First Report of the Estimates 
Committee (Sixth Lok Sabha) re
garding Action taken by Govern
ment on the recommendations con
tained in their Eighty-eighth Report 
(Fifth Lok Sabha) on Deputation 
of Indian Experts and Officers 
abroad.

(9) Statement showing final reply of Go
vernment to a recommendation con
tained in Chapter V and action taken 
replies in respect of the recommen
dations made in other Chapters of 
the Fourth Report of the Estimates 
Committee (Sixth Lok Sabha) re- 
garding Action taken by Govern
ment on the recommendations con
tained in their Hundredth Report 
(Fifth Lok Sabha) on Tourism.

(10) Statement showing final replies of 
Government to the recommendations 
contained in Chapter V and action 
taken replies to respect of the reeom- 
meadaticmt made in other Chaplets 
o f the Seventeenth Report «  the 
Estimates Committee (Sixth lo k  
Sabha) regarding Action t*ken by 
Governmen on the reeonwtendatkMis 
contained in their Ninety-Seventh 
Report (Fifth Lok Sabha) on Slum 
Clearance and Hooting Schemes.



MR. DEPUTY-SPEAKER: Calling
Attention. Mr, Bijoy Modak.

SHRI KANWAR LAL GUPTA (Delhi 
Sadar); Before you proceed, I want to 
make a submission. It i* an important 
one. A Reporter of All-India Radio, 
who w m  coveting the proceedings of this 
House, died yesterday because he was 
not properly attended to. He was * 
heart patient a n d ...

MR. DEPUTY SPEAKER: Mr. Gupta,
I have called Mr. Bijoy Modak.

SHRI KANWAR LAL GUPTA; He was 
not attended at all. No oxygen was 
given.. . .

MR. DEPUTY SPEAKER: Mr. Bijoy 
Modak has die floor now. If you still 
persist, it will not go on record.

{Interruptu»ru)**

9 Demaae in West BHADftA 9,

ft* *j b n
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

DA.MAOB IN MALDA AMD MtflMHtDABAD
D is t r ic t s  (W e s t  B e n g a l ) 

d u e  t o  F l o o d s

SHRI BUOY MODAK (Hooghly): 
I call the attention of the Minister of 
Agriculture and Irrigation to the follow, 
lug matter of urgent public importance 
and request him to make a statement 
thereon :

"  Reported lost and damage caused 
by the devastating flood of Ganga in the 
districts of Malda and Murriiidabad 
(Welt Bengal), the threat to Farakka 
Barrage Project due to erosion of vast 
tract of land by the river Ganga and the 
protective, remedial and relief measure* 
taken by Government.*'

THE MINISTER OF AGRICULTURE 
AND IRRIGATION : (SHRI SURJIT 
SINGH BARNALA): The river Ganga 
had been in floods in its lower reaches 
during the third week of July and 
started rising again from the «7th July 
reaching Che peak level of 04* 48 metres 
at Farakka on the aoth of August which 
it o* 1 metre lower then die maximum 
level recorded In the year 1948. There
after from the aund August the water level 
started receding but i t con tinues to beabove 
the danger level. There have been 
spells o f heavy raift-fall during August 
in Munhidabad and Malda districts on 
•evend occasions.

Flood (CA)
According to the reports received from 

the West Bengal Government all the major 
riven in the two district*, viz., Ganga, 
Bhagirathi, Bhairab, Banaloi and Pagla 
started rising from 14th August inundating 
char areas and low tying villages in 
Jangipur, Shamsher Gunj, Berbampore 
Lalgola, Raghunathgunge, Jalangi, 
Bhagawangola (If), and Pamnagar blocks. 
Flood water also enter Dhulian town.

In Murahidabad district, parts of un
protected areas of Manikchak, Ratua 
I, and Kaliachak (III) blocks were also 
affected by floods. A total area of 750 
*q. kms. with a population of over 4* 5 
lakh persons was affected. The old 
alignment of National Highway was 
under 65 meter deep water. The Natio
nal Highway approach to Aurangabad 
town was cut off. 3,500 houses have 
either been damaged or destroyed. The 
crops in an area of 50,000 ha. have been 
affected. Death of one child has been 
reported. No loss of cattle is reported.

1000 i&AKA) Bengal due to iO

In Malda district, an area of 350 sq. 
kms. was affected in 5 blocks, viz., 
Maliachak (II and HI), Manikchak, 
Ratua (I) and parts of Harisbchandrapur
(II), with a population of 1*5 lakhs. 
9956 bouses were either damaged or 
destroyed. Crops of over an area of £400 
hectares were affected. 6 human lives and 
to heads of cattle are reported to be lost.

Although the Ganga is known to erode 
iu  banks here and there almost through 
out iu  course in alluvial plains, there 
has been no threat to any component of 
the Farakka Barrage Project due to erosion 
during the current monsoon.

In Malda district 22,000 persons have 
been rescued and given shelter in at 
camps. Necessary public health and 
sanitary measures were taken up by the 
State Government. Arrangements have 
also been made to supply fodder and take 
preventive measures against cattle epide
mic. 400 metric tonnes of wheat has been 
allotted for distribution. Rs. 3 lakh 
have been sanctioned for the purchase of 
edibles and another Rs. 8 lakhs for 
relief contingencies ; grams and milk 
powder have also been distributed as part 
of the relief operations.

In Murahidabad district Rs. 3 lakhs 
have been sanctioned for purchase of 
edibles and Rs. y  5 lakhs for miscellaneous 
items. Garments like dhoties, sarees, 
etc., have also been distributed. In 
addition to milk powder, house building 
grants of Rs. 50,000 have also been

••N o recorded.
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sanctioned by the State Government. 
18,000 metric tonnes of wheat has also 
bean despatched to the district.

A  Central Team is visiting the State 
from ist to 3rd September, 1978, for 
on the spot assessment of the requirement# 
of Advance Plan Assistance for meeting 
the situation arising out of floods. Suitable 
action will be taken on receipt of report of 
the Central Team.

5,000 tonnes of wheat has already been 
released by the Centre as an interim 
allocation in anticipation of thr recom
mendations of the Central Team.

SHRI BUOY M OOAK: Mr. Speaker, 
Sir, the Farakka Barrage project is of 
national importanceandofhigh engineering 
skill costing over Rs. 900 crores. The 
purpose of the scheme was to augment the 
Bow of water from the Ganges to the 
Bhagirathi by taking the water from the 
upstream Ganges through the feeder 
canal, thereby increasing the navigability 
of the river Bhagirathi and saving the 
port of Calcutta.

At the initial stage, it roused great 
expectations* It was thought that it 
will be a great boon to the people of 
West Bengal. But subsequently it proved 
to be otherwise and all the expectations 
were belied. The required quantum of 
water could not flow from the Ganges 
into the Bhagirathi river, defeating the 
purpose for which the Barrage was 
built. Moreover, this scheme has become 
a scourge to the people of the twin districts 
of Murthidabad and Mato* in West 
Bengal.

Thi* year also, the due to erosion of the 
embankments of the Ganges, both in the 
upstream and in the downstream of the 
Rvrage, these two districts have been 
affected nnd the vast tracts of !«nd have 
hern eroded and submergeed under water.

It will be seen from the statement that 
the flood has afffceted many places, namely, 
Manikchak, Ratua, Kaltachah, Jangipur 
Lalgols, Raghunathgunge, Jalangi, 
Bhagawangola and other places stretching 
upto Berhampore. In the statement, he 
has admitted that a large number of 
people have been affected by the flood.

Thii has been a recurring phenomenon 
from the year 1971. This phenomenon 
began just after the construction of the 
Farakka Barrage. It is doubted that due 
to the faulty design Barrage, the
erosion in the Ganges, both upnream and 
downstream, it cauwd. Many eminent 
engineers of West Bengal, such as, Mr. 
D etail M ukajee who was associated whb 
the scheme, have opined that it is due to 
the faulty design or the Barrage that the

Flood  (C A ) 
caused flooding of the district of Mtubira* 
bad. I would ask here whether this 
defect in the design of Farakka Barrage 
will be rectified and the Central Govern* 
ment will take up any model hydel research 
test of the Farakka Barrage design in the 
River Research Institute to see whether 
there is a defect and, if there is, to quickly 
remedy it. Due to this erosion both in 
the upstream and downstream of Farakka 
Barrage, a serious and dangerous situation 

as been caused. As you know, on the 
side of Murshidabad, downstream of 
Farakka, the distance between Padma iu. 
Ganga and Bhagirathi was six miles before 
6 years but now the distance has been 
eroded and it has come down to only 
a slender strip of land of 800 yards only. 
There is danger of the Padma coining 
closer to Bhagirathi and joining it. In 
that situation, as the feeder canal Which 
stretches up to 40 miles before joining 
Bhagirathi and the whole strrtrh of this 
land is not protected, there is danger of 
the feeder canal, the Bhagirathi and the 
Ganges i.e. Padma joining up and a nrw 
channel of Ganges water up-strrom of the 
Barrage passing south of the Barrage, to 
Padma via Bhagirathi.

On the other hand, this erosion business 
has also caused some havoc in the district 
of Malda. There is a canal cm the northern 
side of upstream Ganges and, due tog 
erosion, the (upstream Ganges is showin 
aigns of channelising its course, through 
this to the downstream Ganges also, and 
from both sides, i.e. the north and the 
south of the Barrage, there is danger of the* 
upstream Ganges joining the Padma, 
thereby making the Farakka Barrage a 
mere showpiece. It will be of no use 
then, and there will be a huge loss to the 
exchequer.

Therefore, I am coming to the point 
that thi« must be immediately looked 
into and the Government of India must 
take up its own responsibility for checking 
the erosion.

The Central Government, 1 think have 
taken tome remedial measures and have 
constructed a canal just in JanghMrc and 
alsoconttrurted a<Bu* Bund near the canal 
in Murshidabad Distrk t where the Padma 
is rushing to the Bhagirathi. But there 
are six nipt in the Bund and, thrugh the 
gaps, the Canal water of the Padbna 
is rushing to Bhagirathi. So, the Central 
Government must take step* in  mediately 
for sealing and mending these.

My question is whether the O svtnw eoi 
has taken action regarding the hydel 
test of the Farakka Barrage scheme and 
what atopa they are taking to remedy the 
erosion, and what relief measures are being 
taken by the Central Government, not 
depending on the West Bengal Govern*
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Stfbrttthe Parakka Barrage is concerned, 
there is no fealty dosign and no faulty cons- 
tructioa in that, and the Government ha* 
no proposal for any hydel construction 
tberf, fti hu b.tcn suggested by my Hon. 
•friend. It is also incorrect to say that it was 
soon after the construction of the Faraklta 
Barrage that erosion downstream had »Ur- 
*ied. In £sct, it has been going on for a 
very long time and, for that very reason, 
•if was necessitated that the railway-line 
on the west bank of the Ganga was to be 
•shifted.

Regarding the pjim raised by the Hon. 
•Member that the Ganga is shifting towards 
<ht canil it»?rlfr tlii* matter was referred to 
« Technical Advisory Committee of the 
project, who went into the matter. They 
have recommended the construction of 
four spurs in this reach, which will be taken 
«p

So, there is no danger to the canal as 
•udu We are taking al I precautionary 
measures to see that there is no danger to 
the canal.

SHRI BUOY M OD AK: What about
«er®*ion ?

SHRI SUKJIT SINGH BARN ALA:
Regarding erosion, 1 have mentioned alrea
dy tint the West ttrngal Gwrnment had 
Made a propui.il. Thai proposal was 
made in 1973 and the estimated cost was 
Kt. ti { crore*. T ite scheme was not based
•wa te;:h ncil tirld investigation and was not 
•fejirk-d by requisite nu»drl experiments, 
w  lid1! w as very essential. This was then 
referred to CvVPRS by the Slate Govern
ment, but the necessary Reid data required 
by t*K»n was not provided. The Minis- 
«er of Irrigation of West Bengal visited the 
CA'PRSstation injuly this year and he was 
also apprised of the position that the re- 
paired data has not been furnished. He 
agree:! (hat the required data should be 
furnished and that necessary steps should 
lie taken.

SHRI DINEN BHATTACHARYA 
{Serampore): My first point is that, apart 
fro.n this emriou, this House has discussed 
H * >1» iit othrr pliM* also. So, my qurs- 
tij.i t » tlir Minuter would be, whether 
the G jvernment has any national plan to 
get rid of ttte croiiun of rivers, causing 
jtaods in mmy plates. My first point is 
whether you have any plan or not and whe
ther you are going to consider making a 
nalixut plan. Vou are spending crores 
a ai crores of miBfy on flood relief, but 
witat is the benefit of it? Every two or 
three year* there is a flood. So, why don' 1 
you have A national plan? 1 know the 
previous Government sanction Rs. 6a 
crore* to uve these area* from erosion 
and for protection against floods. But if 
you are to spend the same value now, it

will amount to fts. >40 toJRs. 150 crores. 
So, I would like to know whether the West 
Bengal Government has again repeated 
the same request to the Central Government 
to sanction this amount. This 
also may kindly be replied to by the 
Minister.

Now, about the danger that has heen 
created this time, if the Ganga, Bhagiratbi 
and Pagla, in course of time get mixed up, 
then we cannot imagine the dangerous 
situation which will be created as a result 
of that. So, has the Government collected 
any information from die Engineers and 
other staff? The Team which was sent 
from the Centre went there and they have 
already come back with their recommenda
tions Tfae West Bengal Government has 
asked for Rs. 10 crores to give relief to the 
flood affected people. So,
this is the situation which is prevailing: 
it is a very dangerous one. Not only i* the 
faraklca Barrage in danger, but the Nadia 
district has been affected: Nadia and
Shantipur also are under flood water. The 
purpose for which the Faraltka Barrage 
was built will be defeated if the Govern
ment does not necessarily take up the issue 
and try to save the situation in an effective 
manner.

My first question is: Sidhartha Shankar 
Ray's Government asked for Rs. 63 crores. 
Now the West Bengal Government, after 
calculating everything, have come *> a 
decision that you have to pay themRa. 140 
crores to at least see that the flood is con
trolled for the time being, and the Rs. 10 
crores that bat been recently aaked after the 
visit of your team. You are not in the 
know o fth e  fact that your team which went 
there has come back and has already re- 
commended Rs. 10 crores. I want- to 
know whether you are going to sanction 
that money for which the Chief. Munster 
himself came here and he also talked to 
the Prime Minister and placed the same 
demand like the Irrigation Minister, Mr. 
Roy who is also here now. I had a talk 
with him this morning. Heal*? requested 
me to take up this issue with Mr. w n a la,
s o  that effceuve steps may be taken. ^

So, 3 or 4 districts are affected and the 
Central Government has it* responsibility.

I will end with the point whether the 
Government is thinking about having a 
national flood control plan so that they 
are not to ipend every year. You know 
China has completely controlled Boris, w  
Tsana Po and not only floods are contorted 
but lakhs and ew es of people have Jgot 
employment and so many a o ta o fla n d

S o l request you that you arenQW,fcay|uf
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very good relations with the Chinese 
Government. Why should not oar Minister 
andsee what has taken place there and how 
they have controlled floods? That will 
encourage him and will help him to get 
rid of this Hood havoc every year in ever 
State of our country.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): We want satisfactory
answers.

SHRI SURJIT SINGH BARN A. LA: 
Plans are being prepared Tor flood control. 
As the hon. Member has suggested, there 
shoved be plans for protection tor the entire 
areas. For example, the Ganga Flood 
Control G»ramijnan has prepared an out* 
line plan for flood control tn the Ganga 
Basin amounting to Rs. 1043 crons. Now 
it is being supplemented by several sub* 
basin riverwise plana. So these plans 
are under study. During 1977-78 the 
Ganga Flood Control Commission has 
examined five m ĵor flood control and 
drainage projects for sanction by the Plan
ning Comausskm which have all been 
approved. Out of these, one is the urgent 
development works in the Sunderbans, 
then the Gandak, Kunur River Embank* 
raent, Ghia-Kunti Drainage and the 
Sone embankment schemes. All these 
referred to the Hanning Commission have 
been approved.

So, wo are trying to have a comprehen* 
rive plan so that it can be executed and 
more area* can be protected from floods. 
We have also set up a working group on 
flood control and drainage. They will 
also take into account antierosion steps. 
For that also in the coming plan we pro* 
pose to spend about Rs. 680 crores for all 
these measures. Earlier the total amount 
was not even spent in Five Year Plans 
so that the total expenditure is Rs. 633 
cram. But in one plan period we are 
going to spend about Rs. 080 crores and 
within this year Rs. 126 crores are going 

tcbe spent on flood protection measures. 
SHRI DINEN BHATTAGHARYA: 

May I know one thing? I have suggested 
that If he cannot go to China, at least he 
should go to Murmidabad and other flood 
affected areas. Why are you not visiting 
these places? Why are you depending on 
the bureaucrats? Why are you not taking 
the relief measures for which the West 
Bengal Government Is pressing again 
and again? With folded hand* I request 
the Minister to reply to that. Why is he 
hedtatinf to go there?

SHRI S U ty lT  SINGH BARNAIA: 
After the Parliament session, 1 propose to 
visit gome of the flood-aflkcted areas and 
find out myself what can be done. Even 
in CStina it is not that in the entire China 
there are no floods. There are floods also 
ia  some areas.

i t o  r m h  to *  ( w rc ir fO  * 

TTOBrar w  o r r a M v  vm iw

* err tftnftrwr*
u m r  *  w it fa iftr  vftr 

fprtt wraafr w&*?r rrcjfta 
vt few  t. *5 t  ***** arrtr <r* 
« a r r  i iraft tit  *  taniT

j  f c  frr arm r< m m  $ i 

ft «rcftf ?ft i  

*  wrjnr fa
3 3  t t ,  t m r  f w w r t  f  i 

arv w v m w t o r t  w ir tlftw tir  

t Tff* sm** H t —

“ Floods in West Bengal have reached 
a serious situation as swollen Padma is 
inching towards river Bhagiratht-— Mur- 
shidabad district, threatening Farakka 
barrage constructed to regulate water* 
flow for maintaining of Calcutta Port/'

On the other sides of the border, Padma 
has overtopped the Farakka system's aflux 
from bundh at Q poinu and gorged through 
its bank towards the Biutgiratht. Erosion 
lias already reduced the land gap betwm 
the two rivers at Sidaiganj town four miles 
to more 8000 feet. The Hood waters have 
also overtoped Jangipur barrage.

<r*frr v i s  «nc w arr i  i

*'According to reports, there arc gaps 
in some embankments orectrd by Farakka 
Barrage Authority through, which waters 
are rushing out and flooding surrounding 
areas. The matter needs a thorough 
probe."

*  w t h i t i  w f t w r  p  (

k  im  $ iw> v* «nw
%tr< im  i * r *  wtfT m

v t  ftift
m m  v *  1
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fg x t  m  t  tfhc

m <m  % f r w  ft i anrm % 
fwfhR fafofKT T rftrv r tv r  #?nff 

ftqft *rif f  3 ttft 10 irtot 35 
w m  «iftr * r r t  t  1
HftWTWW % 450*lt* 300*ft*faTft

|  i 9 m t  sftn n ftm -  

*r* <rtr »mwr s? w f a r  f  1 
f a f a  |  1 < stw * * m w m  «TT 

tft ?far ^ w ff f t  w
IT—

j(i) eaaiog the Hood problems at critical 
juncture* the Bhagirathi-HoogMy re- 
pretenting the moit important branch 
•yttem in West Bengal.

t f fa *  y m  ?fr mraT |  f r  

wnf w ** % *r*  w tf % v<r* **rro 

ft ^  ^  f  <c |  *ffcF vnro wftx 
fir$rr *i*ff * t* i f  % *n* $1

ft *n* % «Pfrr wif«ft fa  
flw rwfw n  *i$f 

ft * f? v  jtp w  v t  a i f a  %

| 4  fcwmr? 1 1 c* w<r$ * m n r 
ft<rirt*fts

I f *  IH fS &  M  

m z x  p srm ^  ««wt |

% i r w  $?rr *t w  ( 1  v * m  «ft 
750 «wtf *ft wftr f ^ 5«n*T

ft w t  & | < t  trrenc

esrm in u *  wrr»ft ft is r w ^ j

ft «npw w r  fXHT 
*rr|tt f«M *r*r$frf **Rr*ft *t«w- 
*»frerr wfev irnwr v r *ryfir
% vrtf tfrarftmcT fiw w r?  *nff 

I ?  ^ i ^ i w  t  —

We are interfering with the topography.

t i t*  q t fV T W  t f t r  W W ^ f f f  * ?

|  1 ftrfnc * r  v n n q t  t f lr
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IT  V n V t WFPHT *Tfl 5*WT ^ I

* *  a to  $ f a  w o r n  t ^ r  ft 

wt t  m m  fcr % aft
* *  t - w  ft * j j  im ft * s  %
» « R r  ft w eft*ftTO ^nrfaw r* 4 ?

$*rft wr?r— tpWRFT m  tft f w  

3$wr «tt *5 ijsr aifas $itt |  1 
WTf f ^ i T T T ^ ^ V T ^ t ^ ^ r V T T

ft finwr ^  t  titx  

fJn»w|«rr (  ?ft VFtfm  »nft aft 
% f«rq w  v rrr ^ r  |  ?

wm 1% $ f t r  wr$ f*nwrr 

*nrc*FT V t W  •RTT V  fins f * $ x  

^ »r«ft if tt  zw z  s^rr % 
*«ft % ferr |  f% snrnr w 't

3ft *!<imft^TVT ^  5W?TV 3TTf f a f t w  

%%5 vtf ?RifhTT ?nr?w
^r srl?ffft *15
,rr*rr |,  ?ft swpt ireft 5<t

% f^ 5  v n  %«rm «ftr ^rr^r 
m  ?

•ft ^iA <i tovvivt ; ^
V^PFT wm VT

f t w r  f̂t«jwr ^
v^vrtr ’ftt vt <rpft ^j*n fW , t̂t

fi%, W t Wi «y ^t anir
f«f««r ft# ^t ^ 1 ^«7^«ir

t W l i p r i

« r f  T tv t  ^  t o  ii^nwr ^t

ft v p T rfv  q » m r* T  « f t i r m  

wr ^ y c r  furr %, wrvwr «̂ 4 ft«n»ft 
# ft < ft r t in c flt iq ft ^ r  
t  J t  *rrtt w f t w m r  (

5m 1i  vt Tpft fiwt *r ff%»rr 1 fir  
m x  f f  ir^ t  x < tti
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[ « f t  I J T a f f a  f a *  *m W (  J 

m m u  s r r w  *  a f t  s s m  

f a  f * r t £  t * $ < T ^ a r r c
f  ^  |  qpSWT *TPT VT ?IT W  % 

*T* * t  ttrvtot t  T̂T
r̂rj*rr

"The recent flood lias not done any 
damage to Parakka or Jangirpur Barrage 
to tKe Feeder Canal, or to the upstream 
lock at Farakka. Howrvrr, an attempt 
had been made by about iooo viliagrs 
at about 3*30 A.M. on 20-8-1978 to 
cut the earthen bund protecting the lock 
channel and the feeder can il from *j>i I 
floods of rivrr Ganga, Timely inter
vention by the Project authorities had 

saved the situation aa otherwise a very 
high discharge would have passed 
through the lock channel and would 
have damaged not only the lock works 
but also the Feeder Canal. The situa
tion Is, however, now under control. BSF 
are now guarding the area.”

rrfaq; «rf* ft* ** t*nm «r> xt*rr 
*  fjp^TT a r r a ?  # f a * r  a r t  t f r *  

f a * r  * r  ? ? r  ^
ifo: crf<<n frr f t  w*r

t i

i r n w  *r?r
|  m 3® <rr° irk  f*$x  % y *
* w  f a f w c  % fa v  $ ,3 * *  *m 
11* 11 4 t *  «rtr
* * r  w t  * f € *  f W r r  * i m

« fr * * r  v r t  i t  w m  « rr%

t  1 w#
x t *  t  %  w Y n r w f t  * * T « r  
« r h  t * « r  ^  f t f f f a  f f < r  fr r  
<Tftf w w l i  4 <mr

4  «t* M  % *r* * i f  % W f *  
* * n :  i r r w ? r r  1 1  * ? $ r t
% P w  «nc i r h  *  i t ^ r e w  i r  * * *

1 1

u*S7Mk

PUBLIC AC COUNTS GOXiMlTTKB

E io h t y -N in t h  am o  N iN E TV -Fiarr R i r o a n

SHRI P. V. NARASIMHA RAO (Ha- 
namkonda): Sir, I beg to prvuent the 
following Reports of the Pablic A o co tw tt 
Committee:—-

(1) Eighty-ninth Report on action taken 
by Government on the recomnendations 
contained in the Sixth Report on ‘Other 
Direct Taxes’ relating to the Ministry 
of Finance (Department of Revenue).

(a) \if»r*y-fir»< Report on paragraph 9 
of th<* Report o|’ th- C >m:»t roller ana 
Auditor General of India fur the year 
1 >7|-7J, Union G we,.un-nt (Railways) 
relating to ‘Collaboration Agreement
I k ,vl niatAitarc uf Uictel Engine for 
Shun ten'.

•fttrnrr
(ftfT^T) : TTPSTO *rp**ffer

iwfrsfr w<fr *11 % <T«rnsr $ «rr* fnr 
tfc * 1 $*rrt «Nr * wwrt 
sfctlr f̂r stptt wfm rro w rv w r 
%<rrir fr f w m w t  20 *frr
?wrr$ vr ftq; {  1 $*ct* vtf ^r^fNr 
fte «?pft %txx |«rr t  1 wwrc 
i t t t  *  i M t  «r«Ff% m  ton  
f^n r̂r r^r |  % «r€nrf vt
wkvjx It «rr« Ir nr nhi ^wnrtr 
ftaT *r<rr % ^  4V nf

* 1

^ r̂rf<rr f  fa tpr *rit % r̂*fr vr 
5rr<̂ t*r % «rr% % «rr*ft ^
ftp? fw r wnr 1 iw  ^pm 
$f«M*r w r ift ^  fair** 

mf% f q w s r  f ’t  n%
«fWf frT «jfr«rrr w ft 1

i w w  : « (  irrc
^ N |  m  n f t H  «
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frt t w  m * f m  «fttro:
v r w  w  *  ifoft * t  vfr *  t$ t  

( i

\*rycr):
w s w  *  vnw ft » w w r

wr$m ;  i %%*r « rw r  *r q$%
#  w«f fr^rr *r$?rr 1 1  v r t f  

ntrft *r Sifto *t« gftffor vt 
i n #  iw it t  % i ffrtr sirr,

*?>* x m , FrNwrnrr
wwfr 11 wrr tit firesft * »j?w

wrfin: $*rcfa*rnr <rri*wrrqkfc
*rr*tf f t a  f r m rf ftrr *  t |  t  i t a  

% * rutsirr if w c  wn«r *  fwrtfr 
tit « ffri .....

r o f l n u q f t a r  : * n r? t tft, *nj 

«nrw  vt srw | «

w m it  : wnr 

*ftfar<T— imr v r  *nwt fiFmrfvt 
frrwrcV t it  «rnmr *«f w m  *  *nff 

eft « *  * t  

Tf^JThf $*rc fiiwr*,
?rtt%  % ____

: wntffr tit,

.........

j t n f a m m f t i  vff *<f

t  *

ro ra irq fk iv  t frflwr wrc# 
at «rrf n  ssr # it i . . . .

Kf ftrm»ff itt srwr ^  & stow f 
* t o o *  v r t m  1 1

^  m ftrw r u n t f  : *m?r

«tc> t t  .* . («w w m ). . .
tit  $ f t m  $w w  f ,  e w f t f rrg* 

** tftw r ** *r «&?r *

(■WNIWf ) . . .

MR. DEPUTY SPEAKER: Mr. Bagri 
pleaie take your seat. Now, Mr. Ranjit 
Singh to present a petition.

(intern# Com)

MR. DEPUTY SPEAKER: Only Mi*. 
Ranjit Singh the floor. Nobody else 
will go on record.

(interruptions) XX

MR. DEPUTY SPEAKER: Mr. Ran- 
jit Singh, do you want to present th« peti
tion or not.lf you do not want to present 
the petition you may not but you must 
respond to the Chair.

tv  40 hr*.

PETITION RE. REHABILITATION OF 
BHAKRADAM OUSTEES

SHRI RANJIT SINGH (Haroirpur): 
Sir, I beg to pretent a petition signed by 
Shri Baldev S. Kutlehria and others re
garding rehabilitation of the Bhakra Dam 
oustees.

MR. DEPUTY SPEAKER: Item No. 
15 will be taken up at 5 P.M. Now we go 
to the next item.

tit wwb(wforT): aqw*
*Nx s m %

MR. DEPUTY«SPEAKER: Mr.
Ugra Sen, please take your seat. Now 
Mr. Somnath Chatterjee to make a state
ment under Direction 115.

••Not recorded..



ii-4a hra.

STATEMENT UNDER DIREC
TION 115

SHRI SOM NATH CHATTERJEE 
(Jadavpur): In answer to Starred 
question No. 911 answered on July 31,
1978, it was stated by Shri Dhaima 
Singh Gukhan, Minuter of State in the 
Ministry of Education, Social Welfare 
and Culture, Government of India that 
no proposal has been sent by the Govern
ment of West Bengal to the Prime Minister 
to organise 1983 Asian Games at Cal
cutta.

The above answer is incorrect and 
was made with the deliberate intention 
of misleading the Hon’ble House and 
Hon’ble Members. As early as on 
February 3, 1978, the Chief Minister of 
West Bengal wrote to Dr. P. C. Chunder,
Union Education Minister forwarding 
the proposal for Calcutta to be chosen 
as the venue for the Asian Games of 
1982.

On February 31, 1978, Shri Dinesh 
Joardar, M. P. wrote to Dr. P. C. Ch under 
Union Education Minister about the 
said proposal made by the Chief Minister 
of West Bengal. In his letter dated 
9 March, 1978 Dr. P. C. Chunder, in 
reply to Shri Dinesh Joardar, M. P’s 
letter dated February at, 1978 stated 
the Govennment has not yet decided 
whether India will be holding the Asian 
Games in 108a and that when the matter 
will be discussed at the appropriate 
level, the proposal of the Government 
of West Bengal will be considered.

On May 15,1978, Shri Dinesh Joardar,
M. P. who then happened to be a member 
of All India Council of Sports and was 
and is a member of West Bengal State 
Council of Sports wrote to the Hon’ble 
Prime Minister requesting him to advise 
the Education Ministry to hold the 
Asian Games in 198a in India and spe
cifically referred therein to the proposal 
made by the Chief Minister of West 
Bengal in hk letter addressed to Dr.
P. C, Chunder, Union Education Minister 
Along with the said letter of May 13,
1978, Shri Dinesh Joardar. M. P. for
warded to the Hon ble Prime Minister 
a copy of the letter of Dr. P. C. Chunder, 
addressed to Shri Dinesh Joarder, M.P. 
in which there has been a specific re
ference to the proposal of the Government 
of West Bengal to bold the Asian Games 
at Calcutta. By his tetter dated May 
24, 1978, the Hon'ble Prime Minister 
was good enough to acknowledge the 
letter of May 15, 1978 wherein the 
Hon’ble Prime Mmister stated that the 
question was under consideration of the 
Government and it was hoped that a 
decision would be taken shortly.

23 AUGUST 31, 1978
Shri Jatin Chakravarty, P.W.D. UU  

nister, Government of West Bengal also 
wrote to Dr, P. Q. Chunder, Union 
Education Minister for holding the 
Asian Games at Calcutta and the Chief 
Minister, W«t Bengal also wrote again 
to Dr. P. C. Chunder on June 15, 1978 
for holding the game* at Calcutta. Shri 
Dinesh Joardar, M.P. again wrote to 
the Honble Prime Minister on July t, 
1978 in reply to the Hon'ble Prime 
Minister's letter dated May 84, 1978 
again requesting for a decision for holding 
the Asian Games at Calcutta. Copy or 
the said letter dated July 1., 1978 along 
with a forwarding letter was sent to the 
Union Education Minister, Dr. P. C. 
Chunder.

From the above overwhelming do
cumentary materials, it is abundantly 
clear that a proposal of th" OovnrWn ntof 
West Bengal by the Chief Minister of 
West Bengal to hold the 198a Asian 
Games at Calcutta had bem sent to 
and brought to the notice of the Hon'ble 
Prime Minister. Further, there is 
abundant documentary evidence to show 
that the matter had been taken up 
repeatedly with the Hon’ble Minister 
for Education, and in his letter dated 
March 9, 1978 he had specifically re
ferred to the proposal of the Government 
of West Bengal and gave an assurance 
that the proposal would be considered, 
in his letter dated May 15, 1978 Shri 
Dinerit Joardar, M. P. forwarded a 
copy of his letter dated March a, 1978 
written by Dr. P. C. Chunder. Hon ble 
Minister of Education, wherein there 
has been a specific reference to the pro. 
pnsal made by the West Bengal Govern* 
ment to hold the Asian Games 198a at 
Calcutta.

In the circumstances, there can be 
no denial of the fact that the proposal 
of the Government of West Bengal had 
been sent to the Hon’ble Prime Minis* 
ter a long time back and it was and is 
pending consideration of the Government 
of India.

Inspite of such overwhelming evidence, 
the reply in the negative given by Shri 
Dhanna Singh Gulshan, in answer to the 
said Starred Question tntt by Shri 
Samar Mukheijee, M. P. was wrong 
and nothing but an attempt to mislead 
the Hon'ble House.

ftmt, wmrnnrn wwifrfftr 
4 m m *  m t ■ to g

^wpfV. «ft m n
% m  «• 211 tfa w iw c
wtomvr 9  31- 7- 7 8 »iftflrar«nrr«tT 

«wr «rr fa  m
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a w r  i 9f t 2 * f t f t a n t
441-m- m l t * m  * m *  jwpt 

It 8 *0% i/i $«hr fa r |  
f a n t f f  v f r  »w t  «t t  f a ?  t t o r  v n f h n r
2 0  v t f t  v r i r  w p P w  ? i m  < r t  
fam arr *wwnr 1 i fwftr^tftwrr
‘ *--- - ’ JL. ^  M ..a— -
W fW  If W W fi  f9 w w  

iftr wnrifflft vwfcprfc 
tcpt* vr% % ?r* ir* irrr *fN? frwr 
sflwnwrvt jp iv fa r »r*rr*rfv§*rr 

r a r a w r c f  siflg irr 1 fafcr 115 
* «r*rftr, *rpFfar wpw «ft vnnmr 
* ? j f f  i m  ftr<? w „ * * m  $ ,
f W  9TC W«WfTC 5«T
c t m  » n r r t :

( i )  M i r * f t * r r , < f a i * n K « r  

iw t m  T flw rin ra  TT3®r 
$ ? r  q f r f ^ v T  i s n t ,  1 9 7 8  
m <wr;

(ii) It fafar afrwrr % is
» f t  1978  % «W % 3TTTT If 
W P n W V  VT 24  * f t  1978

vt «wr ;

( i i i )  W w  ^

*rrFTVT»spnnftirt l^ n f, 
1978 V T « W  ;

ftmv iW * * « w  w w g n r  i

( i )  « r f t v r  1 *rm  %  » jw r * « f t

f * T  1978 V T  «T9T
ftrcm im  flwrnfoft
fTCT 18 V W tf, 1 9 7 8 V tiN
ftmr tftt v  ;

( i i )  < i f r w n : i n r f a T t a

21 1978 v t  w ,

fa rcm  w d f l N r  ftrtm fcft
ITTT 9 1TPI, 1978  ^  
ftPPTT »wr *TT;

( i i i )  f*nrf^r 

fiw w  *itft tit srfor s m tff
*FT f^TPft 13 apT, 1978  VT

«rer faravr 5̂w t  f tw r  

»frfr arm 28  r, 1978 v t  
fwr mr *t ;

( i v )  q f r o r  «nrnr v e ft

ftrwr wsfr v t  5jarr w r
IS  aj5T, 1978 v r< w ;

( v )  * fr f t# * r  a r h s r r  1

^ trrf, 1978 m  q *  ftrer% 

*rro «̂fr ?rrfai % 3WH *>ft 
»r<? «rcr f f t jr fa  

w tf n$ 1

q$ fcrr *nprr fa % sfrr 
^ « rf % v p rrt I t  

ft* «frf?w fiwr %, <hw ( i w
% sr» H ^ sft v t  198 2  

% v w v w r ^  v n f t v r  % f w i  

«m ^ r  ^ fi  irt#
«n«m ^  iN t «mv m  
ftw  «I W f (jt ftt f«WT
m ^ n w  2 0 « f t ?

wnm <iTftwTin n w i| n n m n > f t  
% irw «wr «r^rr irf, 1978 
if ir«rt̂  smvT^rc ?ft*r
^  ^  $*TT *T I <W-«WffT «f
w w t it f f fc w  «rc %srfT*r f w f r r ^  
%m«r f ^ w - * W 5T t<f«ftfip w t t  

1978  % JW
f i r m  fr c v n :^  i 9 8 2 % ^ w r t < N r f  

vt wnwrr t  % faqi
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[«ft «*rrfirg$G nrc] 

v t f  w fffH  *  1 h «p

* *  V  $ s * r a *  tr«^rfero 

% fr<r?«r <rft4t3RT hptct * t  

«5«ff*T # 20 «f*tf ^«T*rwr TOT 
«TT I

* t  f 3  3w r *<mrr «m  &  

srarfrtff 31-7-
78 %WTTtf3p<T Ŵ hRTT 211, fa*#
*rf ^ r r r  »r£ *ft far * jt qf^m 
«fara wzmx % JFH^r it «r$ 1982 
if qf*WTt V«ff«FTWfW*T *TT

SflFBT* SffR qffft *T 1TT5 *T$t%
^  fror if fam  tot

*ffrerw w  7 wr x t f r  % v f m  m t 

t jPTfa'T JfR'jW ssr *fr
5TTT *pT‘.T̂  tPT* % STHT3FT 5FT V?f

snPT ^ t i  *T<spff,
errtffar jtr t  tfunr 2 1 1  «n sn far 

fanr *rr, *rfir 31- 7-78 *7 sr^mr 
* t?t % store msfr fntrr if sTCfarcr 

<ff f^rf?r *ro: f t  »rf $t?ft 
**t * t ^fn: 37*  sr*ff % *

fan  to t jpfTT 1

SHRI SOMNATH CHATTERJEF. : 
Sir, let us congratulate the Minister 
tor his maiden performance, but the 
auestion is that it ti a very serious matter 
After I gave a privilrgc notice, you were 
good enough to admit it under Direction 
115 and give him an opportunity to 
explain. In my statement, I ’ have 
given full particulars. He *ay* that the 
Chief Minister’s proposal is not the 
Government's proposal.

MR. DEPUTY-SPKAKER s You 
can take it up in some other form.

«ft w in  liiftm): « w 
m vr vTftf  M w r v r w  ssnrr 
w r fa n r  4 1 f5r « r r * ff  %  i j b t -
w f wt frrTff mflr %r »n:
w> *rmti * f̂ #r xftx vhft jpft

i f  T s f t i r r t f t  J 1
s f w r  i w r  r o w r  * f ¥ « r

d f t f  f^cfef Tsft «rt t  1 *

*  v f i  t $ 3 *  

«flr via wf  (  t m  v&ft 
«rw *n wk  *  pp w ¥ T  *n r flpCi

WTtj I fiP T W *to l 
ifttffo ft  «r|f «rrcft f t #  O T ft 

^  q f * ?

w i w w u i ' f r u  I  f f a f t i f  t f t  
B N T f a r n g t f t i  f i p f t i f  » f t i n w f  
ftr?r i

SHRI VAYAI^AR RAVI (Chirayin- 
kil) : On a point of order, Sir. Under 
Direction 115, whrn we give a notice, 
usually the Speaker will a*W for the 
comments of the Minister and inform us 
afx>ut them. The Speaker has to go 
through the ttaternrat submitted by 
the Minisirr and hr has to lie satisfied. 
Only then he can allow him to make a 
*tatemi<tit. Mr. Somnatb Ghatterjee 
h»!t now raised a very relevant point, 
vi/. whether the contention of the Minis
ter is that a Chief Minister » not part 
of the. Government. I would like to 
know whether you are satisfied.

MR. DEPUTY-SPKAKER : It i»
not a point uf order. It is not a ques
tion of my satisfaction. Mr. Uavi, it is 
for Mr. Somiurth Chatteriee to decide 
it.

**• 0« hrm.

MERCHANT SHIPPING (AMEND
MENT) BILL*

THE MINISTER O f  STATE IN 
CHARGB OP THR MINISTERY OP 
SHtPPTNGAND TRANSPORT (SHRI 
CHAND RAM) : Sir. I beg to move for 
leave to introduce a Bill further toa mend 
the Merchant Shipping Act, 1958,

MR. DEPUTY SPEAKER ; Hie 
question i* :

„That leave be granted to introduce of 
Bill further to amend the Mar chant Ship* 
pkgAci. 1358* , *

The motion uw adapUd.

SHRI CHAND RAM :. Sir, I in* 
troduce the Bill.

.p.blklmi i .  Gazette of E«rM rdi„“i yr p „  „
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n  o  k n .
SUPREME COURT JUDGES {CONDI

TIONS OF SERVICE) AMEND
MENT BILL*

MR. DfcPUT Y-SPE AKER : Now
Shri Shanti Bhushan’s Bill. I think Mr. 
Ravindr* Varma has been authorised 
to do it.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA) : On
behalf of Shri Shanti Bhushau, I b e g  to 
mwe for lemvr to introduce a Bill further 
to amend the Sujwreme Court Judge* 
(Condition* of Service) Act, 195R.

SHRI VAYALAR RAVI (Chirayin- 
kil) : On a point of order.

MR. DEPUTY-SPEAKER : Not on a 
point of order.

SHRI VAYALAR. RAVI : I think I 
can read the rule.

MR. DEPUTY-SPEAKER : Motion 
moved :

“ That Leave be granted to intro
duce a Bill further to amend the 
Supreme Omrt .fudge* (Conditions of 
of Service) Art,

Now Mrs. Parvathi Krishnan, you 
wanted u> oppose it.

SHRIMATI PARVATHI KRl- 
SHNAN i Coimbatore 1 : I oppow this
on a imttcr of principle, because this 
Government is insisting on treating 
Parliament in a most cursory manner. 
Again and again, we are having Ministers 
coane forward with this memorandum 
unrfnr Direction *oB ; and what. Sir. 
should be a medicine, i* being Riven to 
m by these Johnnies at daily bread. We 
do not want this kind of daily bread. 
The point is that hnre, we have been 
asked to allow this Bill to be introduced. 
It is somethin* which is not of a crying 
urgency at all. I can appreciate it if t 
was genuinely urgent : and a Selrc 
Committee could go mtn a matter which 
it affecting the whole section* of the 
p-ople, as we did yesterday and conceded 
it to the Labour Minister—not to the 
Ministrr of Parliamentary A Hairy but 
to the Minister of Labour. But here is 
a BiB that Government has been ponder
ing over for inch a Umg time ; for only 
giving something more to a section al
ready privileged Tfietriore, there was 
more than enough time for them to 
wait till the next session. So, why this

introduce it under Direction tgB—
which applies to the next BUI which alto 
has the same content ? It is for this 
reason, on principle, that I object to it* 
introduction.

MR. DEPUTY-SPEAKER : You
oppose the introduction of the Bill. The 
wording is, “  oppose the introduction of 
the Bilf.”

SHRI VAYALAR RAVI : On a
point of order. I draw your attention 
to rule 65 (3) which says :

* ‘ The period of notice of a motion 
for leave to introduce a Bill under 
this rule shall be one month unless 
the Speaker allows the motion to be 
made at shorter notice.’'

Now, here is the direction which it very 
clear. Dirction tgB says :

“  No Bill shall be Included for in
troduction in the list of business for a 
day until after copies thereof have been 
made available for the use of mem
bers for at least two days before the 
day nn which the Bill is proposed to 
be introduced :

Provided that Appropriation Bills, 
Finance Bills, and such sccrct Bills 
as are not put down in the list of busi
ness may be introduced without prior 
circulation of copies to members

There is another proviso to this, which 
the Ministers are using. It says :

“ ---- Provided further that in other
cases, where the Minister desires that 
the Bill may be introduced earlier 
than two days after the circulation 
of copies or even without prior circula
tion, he shall give full reasons in a 
memorandum for die consideration 
of the Speaker explaining as to why die 
Bill is sought to be introduced without 
making available to members copies 
thereof in advance..........**

Now. this is for your satisfaction. If 
this Bill is not that urgent— the reasons 
explained indicate that it is not that 
much urgent—can direction igB get 
precedence all the time over the rules of 
procedure ?

SHRI SHYAMNANDAN MISHRA 
(Bcgutarai) : I Have also got a tub* 
mission to make in regard to this.

MR. DEPUTY-SPEAKER:: There is 
only a provision. . . .  (Inttrruptitns)crying hurry that they should bring rt m 

and again ask us to give them leave to
Published itt Caaette of India Extrao«*»nay, Part II Section a, dated 31^-78



SHRI RAVINDRA VARMA l Mr. 
Deputy-Speaker, Sir, your eyes fell on 
him and nis eyts called on you. That is 
a geographical portion in the Home. 
We do not fall in between. X sinoerely 
express the regret of the Government on 
the fact that on more than one occasion, 
we had to invoke this pravUw of 19 (b); 
and we will tee that In future the causes 
for such complaints do not ariae. (infer* 
ruftfau) I know that in some cases, 
medicines are wed as diets, but we will 
see that in this esse, this does not become 
a drag addiction.

31 Supreme Court AUGUST 31, 1978 Judges (Con. of Ser.)Amdt. Bill
SHRI SHYAMNANDAN M1SHRA s 

Every Member can make a submission. 
I have got my complaint against the 
Chair. I have to make a submission to 
the Chair about this. Has the Chair 
kept a count of ail such Bills, about 
which prior notice had not been given ? 
This is a session flooded with such Bills. 
Why has the Chair persuaded itself to 
accept the reasons that have been ad
vanced by the Government in this matter ? 
After all, if  there is a provision for a 
days* prior notice, there is some meaning 
attached to it. The meaning is that 
die Members should be in a position to 
study the legislative competence and 
other aspects of the matter. If we are 
not given that required time, It is obvious 
that we are not in a position to do our 
job properly. The Chair has to be the 
guardian of our interest ; and if  the 
Chair has not told them that that ought 
not to have been done then the Chair is 
not being fair to the House.

MR. DEPUTY-SPEAKER : I know 
that. This Bill was kept in the Library 
on the 30th— two days prior. At the Pub
lication Counter, it was distributed on the 
29th; it was also sent to the Members on 
the 39th night; it was distributed on the 
39th night. During that day, it was 
kept at the Publication Counter.

SHRI SHYAMNANDAN MISHRA : 
That does not complete two days.

MR. DEPUTY-SPEAKER : Today 
is the 31st. Mr. Ravindra Varma.

SHRI SHYAMNANDAN MISHRA: 
No, Sir.........

SHRI RAVINDRA VARMA : Mr. 
Deputy-Speaker, Sir, the points that 
have been raised by the hon. Members 
are substantially the same. I can very 
well understand hon. Members tilting 
umbrage at die fact that the Govern.
ment had not given........... (inttmptimu)
that Government should follow rules 
that have been stipulated and ensure 
that Members have enough time to read 
the Bills that they introduce in this 
House. I am extremely sorry that in 
some cases, this had not been poadMe 
in this session. We were told that the 
Johnnies on this side are not as chivalrous 
as they should lead the House as well as 
Jills on this side. But I can assure the 
Jills concerned that though there may be 
lack of chivalry, there u  no attempt to 

jilt any Jill.
MR. DEPUTY-SPEAKER : My pro. 

blem is that between the Johnnies and 
the Jills, I am bombarded by Members 
like Shri S. N. Mishra. I think they 
shoud take care of this.

MR. DEPUTY-SPEAKER 
question is :

The

"  That leave be granted to introduce 
a BiU further to amend the Supreme 
Court Judges (Conditions of Service) 
Act, 193a.’1

Tht

SHRI RAVINDRA VARMA : I in- 
troducef the Bill.

13'08 bn.

HIGH COURT JUDGES (CONDI- 
TIONS OP SERVICE) AMEDMENT 

BILL*

THE MINISTER OP PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA : On behalf 
of Shri Shanti Bhushan, I beg to move for 
leave to introduce a BUI further to amend 
the High Court Judges (Qondhfani of 
Service) Act, 1954.

MR. DEPUTY-SPEAKER t The 
question is:

“  That leave be granted to introduce 
a Bill farther to amend the High 
Court Judms (Conditions of Service) 
Act, 1954-

The e * tm  m u ed tp u i.

SHRI RAVINDRA VARMA 1 T 
introducef the Bill.

sa of hem,
BOLANI ORES LIMITED (ACQUISITION OF SHARES) AND SD8- CELLANBOUS PROVISIONS BILL*. 

THE MINISTER OF STEEL AND MINES (SHRI BJJU PATNAIK)« I 
beg to Move for leave to introduce a

^Introduced with the recommendation of the President.
•Published In Gasette of India Extraordinary, Fart H» M m  a, dated fi-ft-ig)*
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Bill to provide for the acquisition of 
•hare* or date Bolani Ores Xranttd in 
public interest in order to serve better 
the noeds of the nation and to facilitate 
the promotion and development in the 
interests of the general public, of national 
steel iaduftry and for matter* connected 
therewith or incidental thereto.

MR. DBPU TY-SPEAKER : Mr.
Saugata Roy, we have not received any 
notice.

SHRI SAUGATA ROY (Barradcpore):
I have given notice. You check it up.

MR. DEPUTY-SPEAKER :I do not 
have it here.

SHRI S AUG AT A ROY : I gave it 
before to o’clock.

MR. DEPUTY-SPEAKER : But, any
how, I will allow you.

MOTION MOVED :
"That leave be gran ted to introduce a 
Bill to provide for the acquisition of 
shares of the Bolani Ores Limited in 
public interest in order to serve better 
the needs of the nation and to facilita te 
the promotion and development in the 
in terests of the general public, of national 
steel industry and formatters connected 
therewith or incidental thereto.**

SHRI SAUGATA ROY : My reason 
for opposing the introduction of the Bill 
is not that I oppose the take over of the 
shares of the Bolani Ores Limited, but 
my opposition is to the Minuter for bringing 
such piece-me a I legislation for their own 
local or self gains. The Bolani Ores is a 
small company. It was started some time 

. back with the collaboration of the Bird 
Company. In the so years that it has 
been in existence, the Bird Go. has been 
ficeccd of all money and now we are 
taking over this company.

AM HON. MEMBER : The bird has 
flown away.

SHRI SAUGATA ROY : The bird 
has flown away; so many other birds have 
flown away. Now the Government is 
coming forward in undue haste to bring 
forward this Bill.

My question ii whether the government 
is going to come forward with a compre
hensive Bill signifying government’s 
attitude towards private iron ore mine* 
because besides Bolani there are oilier iron 
ore mines; there are the Tata’s mines, 
nothing is talked about it; there are a 
large number of Iron ore mine* in Bada 
Jamda; in the Bill nothing has been said

about them; in Goa Denapos, Salgaonkars 
and Qhowgules are making cores of 
rupee:..

MR. DBPUTY-SPEAKRR : Do not 
go into other matters.

SHRI SAUGATA ROY : The hon. 
Minister is coming up with this only; 
because Bolani has something to do with 
Orissa, he is silent about die Tata’s captive 
mine and he has cared to introduce a 
Bill to take over Bolani iron ore mines 
and so I am opposing the introduction 
of this Bill, it is a  matter of political ex
pediency and not of legislative compe
tence.

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK): I f  the
bon. Member had cared to go into the 
statement of objects and reasons, X do 
not think he would have made these 
observations; he has not got the time 
for that. Government already owns 90.5 
per cent in this company and the balance 
of 49- 5 per cent amounting to 49* 5 lakh* 
is going to be taken over If you kindly 
look at the financial memorandum..at 
the value of one rupee per Rs. 100 share, 
that is 49,300. If you look iat it, instead 
of cooing to Goa and other placet, you 
will see chat this is an area on wluch 
Durgapur Steel Plant depends and that 
is why this Bill had been brought. It 
should have come earlier. The company 
has been like that because it was managed 
by undesirable people and that is why it 
it being taken over.

MR. DEPUTY-SPEAKER : The ques
tion is :

That leave be granted to intro* 
duce a Bill to provide for the aqruisitioo 
of shares of the Bolani ores limited in 
public interest in order to serve better 
the needs of the nation and to facilitate 
the promotion and development in the 
merest* of the general public, of 
national steel industry and for matter: 
connected thetewith or incidental 
thereto.”

THE MOTION WAS AbOPTED .

SHRI BUU PATNAIK : I introucef 
the Bill.

flntrodacatl with the recommendation of the President.
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13.15 hr*.

MATTERS UNDER RULE 377

(!) P r im e  M i n i s t e r ’* R e p o r t e d  L e t t e r s  
t o  C i« up M i n i s t e r  Of A n d h r a  P r a 
d e s h

SHRI G. NARASIMHA REDDY 
(Adilabad) : It has been reported in the 
Time* of India dated 'J8-8-1978 that thr 
Congress Opposition Leader has stated 
in Andhra Pradesh Ancmbly that Shri 
Morarji Desai, thr Prime Minister of 
India has written letters to the Chief 
Minister of Andhra Pradesh asking him 
to exempt a«H'h> acre* of land under sugar
cane belonging to a former Raja from 
the I .and Reforms Art in the State.

By writing such letters to the Chief 
Minister of Andhra Pradesh, the Prine 
Minister of India has not only intcrcfeird 
with the State administration but also 
asked the State Government to act againrt 
the Land Reforms Act. The Prime 
Minister is not at all empowered to write 
such letters. This action of Shri Morarjt 
Desai has tarnished the image of the 
Prime Minister of India and acreated 
doubts among the law abiding people of 
this country whether the political parties 
which rules our country are not serious 
in implementing the Ats which are 
legislated on. the contrary they would 
issue instructions to the concerned authori
ties to break the rules and go against the 
existing Acts in protecting the persons 
to their liking for the reasons known 
to them.

The Prime Minister should place the 
cot>ie* of the letters written to the Chief 
Minister of Andhra Pradesh on the Table 
of the House and explain the position to 
remove the doubts created. Otherwise, as 
we all know thr image ol politicians before 
the eyes of the people of »hi» country: 
(An Hon. Member : Not p oliticians, only 
the Prime Minister) which is going down 
with great speed by our performance in 
the House and outside the House, will 
further go down by such actions of the 
Prime Minister and ultimately people 
may lose confidence in the democracy of 
our type itself.

f i i)  R * p o r t * d  S t a r v a t i o n  D ea th s  w  
B uiaw

warn flw fl (mrc ) : 
T T p a w  *  to n *  3 7 7 % * # *  

«rFH?r wfflrfa ft vrfararfm  w fo  

% f w  “ ftr$rT v  *|«r %

<TC ITHT Jf I

f«n?TT if *T? % srfkyflT 3PKIT

t  * * * * * *  H
vtK  3r ^f^TT % v p n r

fT qfr«rpr faarf
«n?ft 3f *5  to , $JCrfT a rr^ lf 
5th *ti 1 r  # $tr »n; 
r̂t ir r fT  îfqr?ar «it, 3W T  ^  

%*nr 1 tffarjT f*;% if s  w nw  « 

w t  *  fo*rr, 10

«rm-*rra ^ r f r  *rfa <nsft *  

¥» *nr, f t^ r  flvvr<  yrrr 20 tr*r«r 

*TjTT*raT rr*V Ziff *tf, f W l

M m  $*TT %  20, 2 1 w m  

Tr?r «  r u rr ^ ?  *n**„

* rtw ffr , srare f w r  w r a y
?T*?n?[ I f f  i f  fTHTT

ffarr k *r=r *«fr 1 *fwfr v rr 
*m 4 *rr$*r «rwrf % mn s f^ft i* 
wirr *ft, $ vm *f «rj«ri w  
tfr wnrf*rr*]riftT 21 mm sptci farr 1 
5 -ft v w i x  vft 6 ftwft fc

«̂rr «rr, sfc wtwm vn* % «ft
fw*rwrr f a *  ft <?* fatft wrrr fen«rr»rr 1 
^  f̂ rf?r s* farigT '4 tftx fotavT 
*ry*%r far% tit % 1 ( tv ff  f w r  
wr *TT;fr if ar̂  *rarr It. *n̂ »r w f  m' . 
f^T j-r n̂r;% vr tfr *f «rVr wifrir if 
ir^rr wRftv wx t | f  1 
17TVTT VT5T 5̂  fm  ¥]% j |

I  »

V tfw r  If m $ t r  3; f?r#vr 

ifivn u is m  i  f r  «fHf?r 

»f vftrv fcwfinr «ffrwtvsn^vr 
^ 1

(Hi) G ommunak R iot* w  Po»NA»«nrr 
( N o r t h  A r c m t, T am u . N/utnr)

SHRI G.M. 8ANATWALLA (Pounani5: 
The shocking communal aitufttion in 
Pornambut (North Arcot, Tamil Nadu) 
involvinf safety of Mualim minority <k«rre 
senou* conaideratMe. Two W vdm  U>di««
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have been burnt, many persona have been 
injured, mosque destroyed In the night 
or Friday, 35th August. The partial 
attitude of the police with indiscriminate 
arrests of innocents has also created a 
panic among the Muslims. The communal 
situation in Tamil Nadu has been deterio
rating for the past some timr with a series 
of communal riots directed against the 
minority. This situation calls for effec
tive steps by the Central Government 
in the interest of the security of life 
and honour of the minority. To restore 
imtnr-jiate confidcncc, the Government 
should make a statement forthwith.

Permit me a word about Hyderabad. 
The communal situation thore is 
shocking.

MR. DEPUTY SPEAKER : No, I 
am sorry.

SHRI G.M. BANATWALLA : 1 * is 
on the samr matter.

MR. OEPU TY SPEAKER : There are 
srveral other members who have given 
notice under 377. Mr. Banatwalla, I am 
sorry.

(iv) Rksehvation or Skats for
Backwakd C lasses in Sbrvicju

TTO Wf#IT (fw r *far) :
3 TTSTCT 377 % ?T$?T W

f w  vt vrz *nrr *t

<ti£? # w d  ^rr* *ta«rr-
TO if *  f TT & TT5T ft? H «Tr f a  

yr̂ r tt *FTfr vrnfrr tit
*T£»T*n«ff % STfffiT TT 25
*? 3 1  fr o ?

3  mt«f n four i
w t t  |f«F *r*ft 

I f  *ro % m
**T n?JFTT 3  titl fTJTTT̂  tit *rf 
I  i SH #* STSFFT =RT«ft W

u r c fh  T iii %
*srn* * *rft s*ff if «̂rr̂
f t a w w  #*rr *r i w*«ffer % 
frr«r «nF«rr fcfa«rpr*s**m% 
ernff % w p t, w t«nifrc«rc%  w r  
I  ffa  vftm

fcrtrf 22 *rnr $n»fV 
wthtt <rt froi vffvt «nT«r>r ^  
if wnm tit «rn %ifcy »fe>rwtf 
I  1

farcr ?w?r *rnfF srarpr vfr $f?w?T % 
ufoffr rare  y tp t  * W r  <w 
<rmT v x  t | « t  'Srt t t v t  

qrnrta tit fvfti 21 *nrar jti*& «ft i 
ff TCtf qrft jj %
srs *r*ro jits* tit yfernvfi wi 
w m  «tt an ? w r  z *  *nnr

•To i f t f o s  i* sra  «f b  %

v t p t  wt fire®?

farcr ?r*nr 7 ® *nwv <rt % 

fcn€ * ***** if vn*T fwr «n
srffnr *rsft tott if 

wftx # r  fanr wm  <rfim 
iw i q*?r % vtpt f«wr «rr-----
(w m m  ) . .

w tw h h ^ w  : wnr w m
$  TffCJ I

nH rm  w r^ r til? : ^ srarw
* IT? 1ft ^TT TTfcTT j( fv fTOf

w f  ^  «fhc m*fif«pf? «rfr-
f w W f i f

«rr*rr t ? ^
ftr»fr «r«f frr«ft<r srro irnrlv)

tit irwrrft  ̂ 56
irw nft w f r  wrf^nff v t  ^  

srfir̂ Rr ^ vM ¥em r |  «ftr
firrfhr S'fttit srtvfWT ^ t f n>t^ 
% *frdf |  I W R tit itti
w  *rc*nc ^  wnr s r fw  ^
arr?fr f v  * T fo ff v t

fTT>ifrCt «iWc*ff if tit iw w
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[«fr w  w N rR rU  

I? «r̂ TT(T ?r j*rr«rr f t  *rr?rT *rr 
JfT^r ^5T% WTnrC«ft-5>̂ TTrTT I

56 'sftwt vrm l’ *t srffrfrftrw 
rtvfarf *  ĉT*n w  |  T m  

¥ t w r r  ^  ^  % stpt ^  * r  
sv ir  1

% fa*t «rrr-(«iw r)**'

MR. DEPUTY SPEAKER : iMcaic 
read only what has been allowed. 
If you divert from it, I will aak you (o 
sit down.

SHRI RAM AWADHESH SINGH : 
Only one word.

MR. DEPUTY SPEAKER : No. Plea.r 
read the next paragraph.

x m  w rt*  fid? : ir*f 
£ fa qffT v t w t t  *mnr 
iF^phmff % vrw r «7T w w °r  

* t wrfcrr inrmf f*trr s h  1
f?r%«rrs ffraR, Wfforrfa??
$t w<n: srft*  tfr frofr
«rr<n<r «t> ifeTPr f,r*rr r m  1 Tr^rvrm- 
frv vvupt vr % vnrrc: «n:
f*wrt *iff % Swffor Nr*rf *f
firwr»r srrcr t<*%  w w ta  
«Nr«f ir&rfa w*tt * r  vr M *  
%-n *r*rr 1 # ?rvrc ir «ftr 
«rnr v r  *rar ir vrm  vtwt 
<mprr f  fa  ^ w f T w r  v t  
w r ^  t f w n f w v r f a f t ^ i  
m m *  ffr<| fntf *ir(i*rvrty*p^ 
% m  #  v r f  a * *  *7
whfsr 15m *3 1 v t w f t  m *i  
*r% % *rfrr % fa #  i m  
w cta srwwfrr vr p r w ir -
m x  *«r M fv t m
fa *  w r flr tfv ra r  % v%
■fa* 1

!WIWW?l£taf: I

« *< > • qwo ( fg p ft  « i f * m ) :

w b r t  jr$ w r, If f i r  ssRrn • . .

i f t  t r w  m tw  : (aw rsyc): 9*manr 
*$tawr, *ftftrcr. . .

# n m i ^  uw I s
arntq 1

t ft  irn r www ; q̂ r% y r  *ftfacr 1 

jrsrrff sfNnjrrsr * n t  y *  *w  

* *  ?r«fTT v t  * n %  ftp v i f ,

jr5r > ^ r 3rT « P T T w M r 1 . .  ( « n w w )  

^ rrc i *=Tff% 4* rffv v t  «r t̂ w r f  f f  ff, 

$tf$PFf7T ?r«Ffi^, ^ r ^ n m n r f  

v t  ?̂rr OTWt %« 1

i t iwtw «^>w : f r o r  *nr 
t o ,
|  i *m  t i v t x r z v i  irwt
JT^prr ^  *l^f 1 P l« ^  take your seat. 

(W9WWTW ) . . .

<ft |W Nr * (tfrcsrye):
«rrr *ft w i^ r  | ,

m  ?>r wnr » fMN»r >pt 

r$ 1 1 . .  . ( i wwwr)  . . .

MR. DEPUTY SPEAKER : Mr. 
Harikwh Bahadur and Mr. Yadsv, 
please take your seau. tf  you want to 
persuade any Minuter, you can do so. 
This is not the way to raise it in die 
House. Please take youx w m i.

4 i m t  4 * 1r s ^  m  # *ft
fV W  |  1 . . . (HFWWfif ) .  . . 

I t  | » w W | f| T   ̂ W m fr n̂
ftnwrr 1 1
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: i m  ^
f*r«neir fh 3# fora
?WT if ZT$ *T?f I

Please don't waite the time of the House 
like tbit,

THE MINISTER OF STEEL AND 
MINES (SHRI BIJU PATNAIK) : I 
will go afterwmrdi and meet tliem {Inter
ruptions)

MR. DEPUTY SPEAKER : Nothin* 
will ffo on record. Only MR. Negi will 
go on record.

(v) Reported Flood* in Uttaa K ashiI

^ T rw * T ftw , 9  f«TO% *P̂ TT? 
wf *t*rrer farrr ??TTfrr*ft if *t?
?T f«»; fVKTT Ufa ffP T f^  ff*rfr VT

<wr 1 «rfar-
wrrfriff % ********  wrwrftirrer v t i
?r«rr*TT-7?ff * *T«nr % tft W *1* % 
arrprr arnwift $ %%t
argt irx *rt wr«r art ir^sr tor, 
vr mr *rrm *\ s*tft
irrefir* wrr m  » 1 rm  *ttvtt % 
wrfspfnnft & ??pt *tt
«r f?*fa*r*ryrnr *r*rr?m**rre 
* r  K fa*5 «p
Jf nftrvtT *?rjra ®r*rr % *prt- 
fw^rr *> arrrortf w  1
wr*r s*fr fc f«rfo vr *frr»r *r*rr # 
fw  * $  m m m  %  t r r a * r  w w m  
ft *r* f  ; $t 5* vnfi
m  | t w |  1

aftofrwfoft «T*Wt*T 
wtt «r#m i(iw  |  i 
iflr i f ^ f v r  *ra*T t o p  1 1  
jtfmrar ifa. w* imrrft
grr % wrmr mrenvi vr
anrwrft, rni#vx$ «Nr n 
m  #  «#  ’ffymr 
t$r |  i **** * <n*r w far

iftt 3TTCTT *n VT SHFT
airna p  *ptt t  1 w rr
lytet̂ W ^  ft *TtT I  I . #  SftT
wfrpT nt̂  I  1
wtor «fff*ifarf % rmr «p* 
*t |  1 ftmRrmt enj 
*r «nft w f ?t» f̂ fft ^t *rr? 

|  i sswer^wfcr snp̂ r «ftr

%Z g«J[ tm %* ^t V’TTf
% ^  f?

fjRtw ?ft?n % «*rr«̂  £t ^  |  1 
ffr̂ n4'i*nr % stfsr «*nra 51% ^ *ftr 
Tfr war ^
# ^ ^ 'rr  *ft ^Ft^’Pr arm ^trr 
sip tph 1 w  <pn«rr w  % 
?rfsr«r ftrffw ?rf̂ ?T iF*r fwnff %
q&q f̂ĉ TT *TT ?T% 1
^T^tfrf^frr ir'ari-nro |
jpt t7,T StnsPF Wlft^l »TTT

14
3̂TTT ^  Vts^rf

r | |
irta ^  ^  VV in% ST* Wf- 

*p<r ffiftr faddt q?«TT vr 
9rm* ?nrr|t^ » ^ ft w r  
)rIt w  ŵ r ^  w f  » vffcr
fTTHiTPT ^  TiR I  I H?R it 
WTfk ?nr T̂ ^®feffvtT?^t 
t wKqfT î it ^  gfg fcgre y< 
w  ^S^WTJT I  1
^r r̂?WF -tfwt a?

* « M  1 ^ ^  «rtv
fttfrift *n wtrr «rr trr?n 
|  1 JrtKTm^n **■

5^ r
iWT-#?tT ;«W  t  Wrtk
srvrrf̂ r «̂ nr ^^<r% vt
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(fto %jftJ 

OT *T W *  rfFTT % I X m
totpc tfff « *  iff*r*rrw«rrf w w  
wr* % vrT«r tft f%«rf?r t  JT̂ f |
%  5T$r frt ^  tf$nrcrr
v t  i trvrft *wrr «rt 
«{rroT *ft ** * r fins? irftr- 
* r d  q v  q fo m : v t  d W t *ft v t i  % 

wfsr* «?r* f  i *t
<r* W3i% % wtvr *t*rwr¥T*
% far* <rifar $T «rr?rr i ^
«r«rr tk irfa *r<frr7 v s

* $ i t $ * t i t  **rfa<rf<T *n 
w r c r r  $r *« * r ?*wtar 3R?rr 
if *r**r far*rnr 4*r % far* tfrtr
far*? ^nrti *r ***** *# *r*ft ?fr 
ftTfafarrnrcvft m 'f t i  * * * * * *  
% *rr*r«r * *r ?sr*fr *ft?

f a s *  v rfa « N

ff$rSMrr * * % f a *  %'7rq WTffTT % 

«ft*t 351* wr%vr*rt*r vt?tt 
j  1 fw fa ir r i f  # ft* * fK r « r * ft  * r r  

*r*<rr g —

1. f*r qrforrtf vr ijf* irtr «r̂ n“
?r«3r tf»r*f, 7-T 3*nrfa
% fw* ^pr ^  % far* vf*- 
?rff *rw r *r* 1

2. 5̂ «r'r <rtr it?  *rf «frf??r 
irrff*  w$nrarr fw ff if «wf*?r 
T<frt4T v tf) */* *rtr ftwrf*- 
vrtf vrc*fa«rr * M i  w9wix 
fa* irr* 1

x  rrf fYfcff f> *r*  *r?r> 
/ * * m #  *)s*<rrr*r* * f t *  

*r 1 

4. a;? f  <? s * .  » ? *  w tfwnc 
*rw r «Pt r̂r«i vr* * far* 

«rr <?r «ft* fanrr wr*, firaft

vfWWfcpr * t*  wr$r tftf nrftwff 
t< wtfw <nw ^ q fo rrr

i

s. fc r v r f^ n r if  < rrm  anrarvt 
vx ?W%*«W? v t  wm ** wj3r*n*r 
*rnfvr i

6. *?r $nr *  vram  *r *F®r
w w w i q f tit  T̂?r *f 

fw* m r r  w rc f  «n: & vz
«F< «TO4T VT I

7. ^w^r*f?^T%W Rffvr sqrar 
ftwr vmvt fa:5j?«r i w n  v rr t '

iftrfar^ Y sf^ T  s fr^ r ^ fr ^ r^ ft

5T til 3TT* I

8. ^rrfnr #*w*rrT ^ t if  t f t  
iffktii % far* tm rr «pi tit 
w r* 1

9. 3R*anr v i  « f a  * 1  * $  *r^-

*rn wrr* % far* fa^w **r ^jt
W3TT 1

10. **wftr ▼t-tt if 
wfanwTH cfVr tBrTW ’tft^ wvt 
% far4 fa ^  snffsr far* an* i

11. fir  dar if wntotft tii*$m *
% £ *  if ^-«W*T TWF*

% far* fTWTT faw «WWT 
y t  lA t f i  tttff ^ w f f

sffa*ff «Pt fa*faw tit  fimrr 

9  *nr <r»w 4  ^
vnFmff tit wpc wrnr fwrr

wr* i

(Vi) N t i o  v o n  a  N a t i o n a l  P m n  t c  
C o t m t o ) .  F u s o m  .

SHRI K. 5URYANARAYAMA (Blum): 
Sir. with your permiwion 1 want 10 rtttae 
the foUowtsg matter of urgent public 
importance wnder Role 577:
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The kharif paddy in about 5 lakh 
ic ra  in Wctt Godavary, krishna, Guntur 
and a part of J'rakaaam districts and in 
upland area about 20 lakh acres in 
Karimnantr, Mchboobuagar, Warangal 
and Medak districts of Andhra Pradesh 
h&i been bably affected by heavy i nun (la* 
tion following record rainfall in the last 
three week* of August, 1978. The South 
West monsoon in Andhra Pradesh this 
year has smashed all previous records, 
registering more than double the rainfall 
recorded in 1975, which was said to be a 
very good year.

According to the authorities, during 
tUii reason, one cyclonic storm, two depres
sions, and three low pressure systems 
occurred. The latest depression of August 
14. and 15 had affected all parts of Andhra 
Pradesh except the districts of Nellure, 
Chittur, Anantapur and Cuddapah.

At a rc«ult of the record rainfall, several 
stream* like Bulatneru, Tammleru, Yerra- 
kalava etc. and the unpredictable Kolli-ru 
lake in Krishna and West Godavari dis
trict* have spread a sheet o fw » t'- i over 
th iuiaivli of acres of fertile lands since 
August, i, 1978, with no prospect of 
the standing crop* being salvaged.

In West Godavari District, which has 
made remarkable strides , »n food produc
tion in recent years, the paddy in t * *5 
lakhs acrcs of land was affected besides 
other crops in one more lath of acres, 
while in Guntur district the paddy of 
r  ttt lakh acres of land was damaged, 
b-iirt-s the damage of paddy in 37,000 
acres of land in the neighbouring Praicasam 
district.

According to reports, a-i/it lakhs aarn 
of paddy fields in Krishna district have 
b<*en inundated, besides 20,000 acres «>f 
sugarcane crop l>eing under submersion. 
Aliout one and half lakh acres under 
pulses, gorundnut and cotton in the 
upland areas of Krishna district have also 
l*vn affected due to havy moisture.

Some of the districts in Telrngana have 
reported considerable damage to crops 
lyerause of heavy rains. For example, 
in Warangal district, about t .i0,000 acres 
r»f jowar and 1,50,000 acres of pulses, 
n.nuo acres of groundnut and 40,000 
acres of maiase are reported to have been 
affected. In Medak district, about 1*07 
lakh acres of Jowar, 80,000 acres of maixc.
51.000 acres of pulses, 10,000 acres o f  
oilseeds and 13,000 acres of other food 
t pipi and 2,800 acres of paddy have been 
reported to be damaged. In Mehabub- 
n»gar district about four lakh acres of 
T,*war, 1,50,000 acre* of groundnut, one 
lalch acre* of castor, 1,95,000 acres of hajra. 
on? lakh acres of ragi and one and a half

lakh acres of pulses have been affected. 
Following breat hes in tanks, about io,Otc> 
acres of paddy wete submerged.

In Adilabad district, there i» extensive 
damage to crops in black cotton soils and 
low lying air as were affected. In Karim- 
nagar dibtfict total damage to dry ciops 
over an area of about three and a half 
Jakh acres was reported.

The inundation of lakhs of acres of fertile 
lands this year has once again expose 
the failure of the State Government Hi 
providing drainage facilities in this agri
cultural State. In fact, ao touch has been 
said about the drainage works in Krishna 
and Godavari deltas for the last decade 
a n d  a half and several crores of rupees 
have been collected as drainage cess frotn 
the agriculturist* in recent years, one 
wonders what happencd^to all the money 
collected and the works taken up in this 
regard. While the drainage levy was 
collected from the agriculturists in the 
areas which were prone to flood damage, 
a similar levy wait collected from the ryots 
in the Godavari delta area for the cons
truction of the n ew  barrage across Godavari 
river. But both the works arc only half 
way through and the agriculturists in those 
areas are lacing some havoc or the other 
every year.

Flood control is a national problem. 
Many States, like Uttar Pradesh, Bihar, 
Assam and Orissa, are facing this problem 
for the last many years, besides Andhra 
Pradesh. Since the Centre has not taken 
adequate steps in this regard, every year 
we are witnessing a huge demage to our 
standing crop* and a lot of misery to our 
farmers.

After touring the flood-affechd areas 
on 21-8-78 the Chief Minister of Andhra 
Pradesh, Dr. M. Chenna Reddy, announ
ced relief to the agriculturists by providing 
50 per cent subsidy in the purschase of 
seeds, one-third subsidy in short-term 
loans etc. But this is far from adequate, 
to meet the present needs of the farmers.

At least R.<. 250 as subsidy and Rs. floo 
ns long term loan per acre for wet land and 
Rs. 125 as subsidy and Rs. tar, as long
term loan per acre for dry land and one 
lag of complex fertilizer per acre should 
ho given, free of cost, to the farmers who 
were affected by recent floods. This is 
the minimum which the Government 
should do immediately.

Also the tanks and canals whirh were 
affected in the recent floods should be 
repaired At the earliest. A» a long term
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measure, the drainage system* should be 
undertaken all over the area. In fact, 
they should have been completed long 
ago. At present there is no worth-men- 
tioning protection to farmer* and agricul
tural labourers from natural calamities. 
The Government should start long-term 
protective measures like crop insurance, 
cattle insurance etc. to provide timely 
relief to the agriculturists.

To meet the expenses of long-term 
measures like construction of drainage sys
tems and other major repairs to the existing 
ones, the Central Government should 
tend its hand to the State Government in a 
big way.

A national plan to control floods should 
he under takken immediately and thus 
provide the basic structure, which is essen
tial to increase the production of agri
cultural commodities and save the farmers 
from natural calamities.

( V I I )  C U r o r r a D  T e a c h u u '  a g i t a t io n  
in OausA

PROF. DILIP CHAKRAVARTY : 
(Calcutta South) : Sir, I thank you for 
psrmitttng me to raise a natter of urgent 
public importance under rule 377. It is 
good that the hon. Minister, Sftri Patnaik 
is present here, as also the Education 
Minister.

On the 16th of August 1 have received 
a number of telegram* from the teachers 
of Orissa about their arrests and I have 
bean in communication with the Chief 
Minister of Orisaa in my capacity as the 
President of the All India Federation of 
Educational Associations.

This relates to the arrest of more than 
a thousand teachers in Orisssa since 
August 16. The ttachera of all categories 
»n Orissa are trying for quitr mme time 
now to secure satisfaction of their 15-point 
Charter of Demands, aflktin^ 85,000 
teachers and non-teaching staff. Jn the 
.P1**®  wovttww, six teacher*
including three lady teacher* lost their 
lives in a fatal way accident, while they 
were on their way to a rally cm 9th March, 
1978. O f course, that is not your res- 
ponsibility.

A massive demonstration was held on 
M a rc h  q, which u n fo rtu n a te ly  had no 
effect on the Government. Then-after, 
the teachers after waiting for five long 
months had to start a Civil Disobedience 
Movement and more than a thousand 
teachers of all categories have already 
courted, arrest.

You should know that I h*4 to court 
arrest several times during Congress regime

as a teacher. The need of the hour is a 
conciliatory attitude on the part of the 
Government, a proper leadership by |he 
Union Ministry of Education and Sodal 
Welfare, release of the arrested teachers, 
negotiations with them and resolving the 
deadlock.

THE MINISTER OF STEEL AND 
MINES (SHRI BTJU PATNAIK) : With 
your permiuion, Str, I would like to inform 
the hon. Member that I have received 
information from reliable sources that 
the teacher*’ agitation has been withdrawn 
at the intervention of the Chief Minister 
of Orissa.

(V III )R * K W T a » K iU 4Hooir H ajo jaxs 
IN PlVKlVtlXAO* IN IUhAHQAK/ 
anchajl o r  RoHTAa

SHRIMATI PARVATHI K R 1SHNAN 
(Coimbatore) : Sir, I wish all the matters 
railed under Rule 377 have such an 
immediate response.

I want to raise a matter of urgent public 
imporance under Rule 377.

On 28th August, two Harijam— S*ryu 
Ram and Ram jCritRam of Ptprivillsgr—  
in Karahnr anchal of Rchta* were k'Hfd 
outright by goondas hired by landir tdv 
The two Harijam were returning to their 
village after participating in a dctn<»tutr«* 
tion at Saaaram organ*vd by the local 
Communist Party oflndia committee m  
the previous day in protest against the 
dastardly murder. It is stated also that 
Saryu Ram was chased by the imudrrm 
and then killed, while Ram Kri* Rsm 
was first shot dead in »hi* houtr and th«n 
hi* head wa» chopped off and taken away.

The incident was one of a series that 
have been taking place over the ptet many 
months. We have been repeatedly 
drawing attention to the fact that the 
law and order situation in these areas in 
rapidly deteriorating and the victim* are 
Hariians and agricultural labourer*. A 
few day* earlier heinous crimes were cf m* 
mitted in Jamshedpur and a Jamshedpur 
bandh took place on amt August. On 
94 th -a<ith August the Barawu-Bavw*rai 
bandh took place in protest against the 
murder of Shri Kitaratn Mishra, aC rtnm U * 
nitt MI«A. Until now the penor* who 
carried « it these dastardly act* have not 
ye* been arm  ted.

I call upon the Government to take 
serious note of these continuing act* of 
murder and attach on innocent peeftc 
particutofyHarfoMs. The toiling mme* 
ofthe country *«lll no longer tolerate tM * 
situation and the Ovrm m em  lhailld
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U» apt* afviolenee. And Che Communist 
Party of India wartu that on the 7th 
ofScptember, we will start an All-India 
Sptragndui against all these sorts of acts 
agaiiftt the Harijans and the common
PP0R*«-

(is) Rw*0*TtD pboblrms or * mettle- 
memt o f  D a n d a iu u la n y a  u r v o t u

PROF. SAMAR CUHA (Contai) : 1 
am thankful to you for permitting me to 
raise a matter of urgent public importance 
under Rule 377.

Failing to raise the issue of the resettle
ment of the Dandakaranya refugees, 
which would have obliged the Government 
to make prompt ststementabout the wretch
ed mass of the victims of partition, I am 
making this effort, on the last day of this 
gonon, to draw the attention of the 
Government to deal with their problem* 
with sympathy, understanding and hu
manitarian approach.

This House rightly reacted to the reports 
of kitting of Harijan* on several occasions 
but strangely it missed the attention o( 
this House that more than 2000 Harijan 
children and old mm have been virtually 
subjected to unnatural killing by delibera
tely denying the Dandakaoranya deserters 
qeapuiry food, shelter and medical aids, 
in order to compel them to go back to 
the Dandakaranya areas. And about 8 
of them became the victim* of police 
ftring as well.

More than 100,000 refugees, as some 
kind of a wretched mass, without any 
means to sustain themselves as human 
beings have, now gone back to Danda
karanya, and about 40.000 of them are 
•till in West Bengal. These practically 
dehumanised and completely pauperised 
mass aT people belong to the Harijan 
community. I would urge the Government.

1. To provide prompt economic 
and other resource* to the Dandakaranya 
returnees for thrnr speedy economic and 
social resettlement.

a. Not to disturb the remaining 
refugees of Dandakaranya in West 
Bengal but to allow them 10 rehabilitate 
thcujtelves in the Sundarban area* by 
their own effort.

SHRI DINEN BHATTACHARYA :
How is H poKihlti ? It is not possible.

PROF. SAMAR GUHA : Not possible?
You And your own old files. You people 
told them thousand times that they can 
be rehabilitated,. . .  {Interruptions)

1900 (SAKA)  K*. Incident o f 50 
stone-throw ing t  Boat Club

MR. DEPUTY-SPEAKER : Prof. 
Samar Gtihfc, you please contiawe with 
your statement., (Interruptions) Prof. Samar 
Guluk, either you read your statement or 
finish. Nothing will g o  on record.

PROF. SAMAR GUHA : Why should 
he interrupt me ?

MR. DEPUTY SPEAKER: You ignore 
him; you continue with your statement.

PROF. SAMAR GUHA : No. 3. To 
properly revive, reconstitute and reactivate 
the prevent moribund Dandakaranya 
Developmcn t Authority for taking effective 
measures for expeditious economic, social 
cultural resettlement and rehabilitation 
of these Harijan refugees.

■«-4* fcrs.

RE. INCIDENT OF STONE-THROW
ING AT A BOAT CLUB MEETING 
RESULTING IN INJURY TO  SHRI 
ATAL BIHARI V^jPAYEE

SHRI KANWAR LAL GUpTA : 
(Delhi Sadar) : Sir, I do not want to 
interrupt the proceedings of the House. 
But a serious incident has taken place. My 
colleague here was stoned by Cong. (I) 
supporters. See the blood and his con
dition. This House should take a serious 
view of it. Th«“ Pong. (I) leaden were 
there. They Were stoning us; they were 
throwing stones at us. This is a very 
serious matter. 11 Will not be tolerated.... 
(Intrrrvptims)

SEVERAL HON. MEMBERS: Shame, 
shame ?

SHRI KANWAR LAI. GUPTA : The 
Minister is bleeding. We will not tolerate 
these goondas. If the police is unable to 
tell (hem, we will face them in the streets.. 
{IntrmptHf't)

MR. DEPUTY SPEAKER : Let Mr. 
Vajpayee Speak.

w *  f f  |  ^?r% jrf?r 
f ircw  v m  irr*

••Not recorded.
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[«ft f̂ njr̂ r *nsrr*ft 

w f f a r i  e r r  * 5w  if  «rrq *  i 

TT^jrfcrfafgr *rs?r nWtmiw *rfw*r, 

w r T ^ to r fr * ^ f* r « ft fiw r  %
?ft i Ann:

«ft fa gff vrf f̂ nsT̂r % fsrq *rrq, 
JTT̂ fy srnrnq

itt (T̂ r gpfr arctrr «rto ?f*rf % 

wnrr t  i « f^ r  % % fa*? »nrr

«rr i *wrc *pt

set *rr jft *rr* KiH^f v t  rr̂ r̂ frfTTw: 

t 'r  ^  T t §?tt f m  «rr i ^ffanrr 

*ji? $ r * r  *ff i n r r ^ ^ *  

snrrtf $ forc i f t

frqrrrrt ^  i fa*ator<n: * ?  %w k  

*  arm r *mrcrr «rr *nr to
srrtr i 3r ^ ^ | ^ r q r  v r

^rrfinr tfr*rf m  «p4 T f r i t  tft

— (* » )

i f t  W W f l l :  *  *TPT **T ?n

i '

* *  « m  f i l f r f t  WTHfr ft : *

f**rlr wrt m  v t  * *  w r  ^prr if

^  f  •

q *  q w f t g  « i w  :

v r  ^rr«ft »

m%* «  v r i  *f£ % i

*ftffWTWm»J«*T : i fk T T m &  '*

|  i 9  * r a r r  j  i *rf * p t-  

f i r  *f? t o r  »m  $ i #  **r 

? f f  f f f  %  T f * r  * 5T ?nprTT j f  I *

l i f t  % fa q  <frmc g  i

* >  n e w  f i i f r f t  m w fcrt : «rr<r

7 ,-* T fT * I

•ft jfarc unra »|9t : f*nr^ ftw ft 
3*T %  1T P T  $  t f * f %  w w  * s m  
qrr ? fqft n^Pfe vr»rrfa*ritfy < f» 
S r f o r  ^ f T  * f  » r a w  ^  |  %  
^ y r < n f i f f e w  w r q  i *  *fV
* f r  «rr i J f t  m r f t  i r r t r i  f r * * T T  $  
w t  f  q  i

W l W t :  TITSW  

* f f o r a ,  # %  w * f » r # f  v r  j p r n r r  * f t  
j * r r  % §  * r m  ^ r  5 ^
^ f r  %  v m T  [ |  1 * n * %
^  ? r m ? r r  ^  w r f  f t  ^  | i  
^  f̂̂ rw *f**nrfofi ^  fw âr frwT- 
a r r ^  ^  |  1 f i R T t  v f f  v k  %  
* r ^ i f f *  w r m  « r r  | f ( %t\r
m w v  f w r r  ? n  1
f T f f ^ T  ^ r r ^ f r  «fY x r t r  * f

k « r m r  * T f ? n  * r  i * p t t  ^  w r  
j f h n r r » f f  v t ,  q m  * t $  U p f w i r
m fw *  % ff^ftnr | ,  f W f f  

«ft ^ f v  r f f ,  ? v s *  t m » i  

t f h  q w c  m ' t  1 m x  ^  w  
v f t  t  i  m  * $
* i ? r  J T ff  % 1 S r fo p r  9  ▼ r f m f  f v
m %  %  * P ^ r  f l r r O  m  ^ r n ft
T r f f ^  1

MR. DEPUTY SPEAKER : I think 
it is very unfurtuMtti that such an inekton 
should havr takrn place and I think Uiat 
whorvrr il may Ik*--1 don’t know who 
they were— it is condetnnablr*. Shri 
Chavan.

SHRI KANWAR LAL GUPTA : Sir, 
let me explain..........

MR. DEPUTY SPEAKER : 1 have 
called Mr, Ghavan.

SHRI YESHWANTRAO GHAVAN 
(Satara) : We join all thr. Parties and 
we join Mr. Vajpayre in condemning 
this dastardly aci. We are going through..
... .(tMtrruptums)**

MR. DEPUTY SPEAKER : Mr.
Kachwai, please take your seat now. 
You just don* t know what you arc talking.
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It will all go out of the record, 

(/HUrriiptioMt)**

SHRI YESHWANTRAO CHAVAN : 
At the present stage, the atmosphere in 
the country is somewhat full of violence, 
and anything that cncourages violence is 
something which needs to be condemned 
by everybody. I therefore join you and 
join everybody else in condemning this 
dastardly act.

SHRI MATT PARVATHI KRlSHNAN: 
(Coimbatore): | also join Shri Ghavan 
in the sentiments that he has expressed. 
On an occasion like this—which is a very 
serious matter— 1 am sorry that some 
Members of Parliament have tried to raise 
it as a nutter of political acrimony. It 
i* not a matter for acrimony. The whole 
House it united in condemning this type 
of violence, as we wrrr united in expressing 
our honor at the very tragic manner in 
which thote two children were murdered. 
Therefore, 1 would like to associate my 
Party's wmtimenfe also in condemning this 
typr of violence.

SHRI DINKN BAHTTACHARYA 
(Serainpore): I fully associate my personal 

and my Party's feeling* with those expressed 
bv other Members as well as by Mr. 
Vajpayee who has been hit by elements 
which are non but the persons who are 
trying, all over the country, to create 
a situation so that the peaceful atmos
phere is disiurth'd. I strongly condemn 
this action and I would urge upon the 
Government to find out those culprits who 
have now stoned him in fron t of Parliamen t 
House, at the float Club, where so many 
meetings have taken place and so many 
people have gathered. It is the duty of 
the Government not only to condemn it 
but also to find out the criminals who 
have done this. With these words, 1 
would ask you to convey our feelings to 
Mr. Vajpayee and the other* who have 
been hit by thewr criminals.

SHRI P. VENKATASUBBAIAH 
(Nandyal) : On behalf of my Party and 
myself I strongl y condemn the vandalism 
that has been indulged in.... (Interruptions)

« * ! m w m  ( s s f o ) :  

vrrtft *  f w  ft »

s u r f  t o r w t  $  i

SHRI p. VENKATASUBBAIAH : 
We are not prepared to politicalise the 
whole thing. I do not want to disturb 
the solemnity of this occasion. {InUrruMims) 
The Hon. Member is makiug wild alle

gations which I strongly condemn. It 
a  condemnablr. It hat become a pastime 
to attribute alt sorts of motives.

I join the other Parties and their leaders 
whole-heartedly in their sentiments. 1 
emphatically say that this is most condemna- 
ble and I want the Government to enquire 
into this matter and take necessary action, 
whosoever is responsible. We are com
pletely dissociating ourselves with them.
I appeal to the Members not to politicalise 
the whole thing, not to vitiate and pollute 
the atmosphere. It is a national malady 
and every one of us should take adequate 
steps to sec that such things do not happen.

aw trft

^  W « M l, ftp

*rz w i  r r  «rrf f , 

*fr #  srnrr <wt, *frr ^ 0  x r iim  v t f  

wpt w rr

«tt «r, *ftr fa 1 %

*  4 i*i W d f  J  *TT UTIV WTT

* 3  «*f #«? i

*TT<fT< «TT |  I

m  ?ft <rnr k  stfait nr s fta r  % 

f a r  sftftrir i 355ft f a  ^ tpct

fc*^£SFT

$ i fm  fcsrar *nft <r*
»nrr i 
% *r«r T rsfaft aft w f  % i w%t wnw*

?rcff v t  gspn *rr$ t *  i 

<TT S?T f  ST <TT ^  <TT 

*rft3T 30, 40 *  f*<£, f a *  if

t t*  * r  «rt fa  m  

* f n r  t  $arT?fcTT i  i (« w * tw )

SHRI V AS ANT SATHE (Akola) : 
Bhim Sen doe* not belong to Congress (I) 
at all.

*  * r o

ift $

f ,  15, 2 0 ^ « ft^ T  i < r

••Not recorded.
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wwx wm  

vtx it I t  v r f k b  ^  f t  

f  * g * P O T  i  1 *rafoft * * f -
7T7, *mrnft **rf $?f*r* %*Tt 

*  I 3 f*$  * * 7  TT *s? *$T 
%  ?*r WRfr> srr?r % *$*<* $,
d T ? n  * t  f*frTcT $, Sft *T5?f *r$ 
**ra ^st«it *r, a r m  % $tt 
farrrcr fssrrrr |  1 *ir tnr#f * t
**r* *#f t, *? ** vr *m*r $ 
*V t f *  wr*% * r *  * * *  w rfm  t  * 

37T % arrarc-ft aft,
* > <  i t e i r x r  * * r i  %  t o r ' s  

% * r t  ?rin# i j *  v r  1 (m nrrw )

i f t t o p s w  *  w  * t ?  * r , f * * T i  

%  •**«> t f t »  $  1 f t  stfjfr f u  i n *  3 *  

* n i W t  * r  « f t  t s r f t o r  

■ j'lf^'rrwnrff *f, ?rfa»r?r *$ 30, 40 
t i  i j  w : r r>: *r*rr ~ s r  * r  1 * *

m r t f f  I t  WPZ% Tfr TT *3 * f *  TT =*f 

*ir i *wr 3ft*  v r  w * wttt

STT^JT *> * t * » * T  * *  W *, TT
s n f a f t * ;  * t * i *  w ' .
# <I*TW *Tn T WSfTT fa?T ^  *T
<ttfr * r t ^ f t  ift % *rr4 <rc ?r<r 1 

« fr 1

5 , f w ^ c t T 7 f ^  ?=r<ft, i  1 Tnrfcft 
% ^<tt H  v * * t  * t  ^frfr^, v t f  

* T T 5 t* ,jf*t f  itfT f, # 3 * #  srrrv^Mrr. 
wrffrs-rr, < *5 *-*»■ * r r  * r  
*n r *<r f * r *  r ?r* $ *f? * * t  fa  

f»p^rr< * s  ft f  t , vn if art wtffr 
* t t * r | t  fT<r> % t o  * f t  * r f
^ T 5 r*T 3 T ^  fW T ’artfjW I $ f # K * * t ,
?ft* wriff v t  f i n w '  tft t o r ,  

* t o  5 *  % *Pfr fv  q ^ frr * tf* rm T T  

* t  irfr<t, «prf«rfjt m  % %tft*
3̂7% f r *  «E ri*rn rf K* ‘«r?% Tf«r 

frstrftr^ * 4*1  f a r m

fe m m fa w r m x  * * v t *

>pnf*rj{t
iftr p v s r f ^ r t f  faTOTTTVT 
ftwr i f*r^ *r* vn it *nf¥
wr%|, fir** * *
*•*? Vt %TT t  ^r vt
w fto ta n ^ r r  i ?*Tft, *r^?m  
ift wtr 5* wn% *t*
% 1 srrO *r# w i  % s*r* ^ g*ft 1 
w  * f  *>r \ t TfT*n

* m | f a f *  w t* tfw -  

*tfelf«y fmrr *i **  3  

Ttf^fef* ?rr*rf »nff |  1

? *  w  T *  *  m f * *  ^ 1 w  

*r% *  ^ t : ^ « f r  i

^  KPT f t *  *r? *I  % * t  * f  r ^  *T 1

?it%^^r*T*%^T * tfW w  *FTT*|f 
^T r̂fi?cr( Hp w*fi *R: «rw «rr 

t o r  **r |  < f̂t sft *# r? 

*tr f*«nr v*7*? wtiwt j  i 3ft *rt* 

^  »nr* %*rr *rf% |,

f ’TRT T̂T̂ rT j  f*r ||t 5 t o

vr Jft£f*r* ¥ rm  ^  t  i ir* 

%?tf*rffor v r  ^ 1 1  *prrt<rr* 

frr̂ fiT It f% ir«r g-if % *nr ?r^  ̂

t̂w t <r$ vm  t o t  t> 

# «rw s,iw» # %  ip r  % n r 

?ra% % fw t  %<«rw» TC ft*

*?*t *tW , ert f *  v*  # *1* 

m *  $  fm  i % t o  m  m  

* *  n rtfT  I ,  * ^ f * %  #swr | ,  

| *  v m i;^

*«T*r * r ^ r  |  f *  *c* «rtNrt «ft sm 

vr ( ,  fA*iC|im «<tvr«it tft
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fa
fatft v t  Tfff’r iwr, w  vet,
3R% *> I

t ^ r r ^ j f  f a  i r r o s * *  %* * z m  

i far* ir r tf ta  

% f*ntftrc#;n * t &  3*-
« jt n  f  i f*r ^9t m € f T  

f a  * r * * f  f*r a t f  v r  f f e r a  ?r f r  i

MR. DEPUTY SPEAKER : Let me, 
on behalf of the House, strongly condemn 
what has happend today..

*> r m  n tm m  (Tnw c«ft): 
•jit* m  ŵ wrar, fa r o  377 %
*TrT<fa »rtfhr fw r  «tt 1 <rnr irrr

fain, art $  #st i

f*rr v h  ? w  % wrfWf** ft 
$fa*r * £ * *f f i r  1 

sg irr  ^ i f w ^ i f a  5»rrrri^f<«n 

| 1 wre $f*m , m
srf^mr v i  #  *r«% *ft? %

frifasff lit <n>« frm fwrr 1 mtt 
*> *r<> fa**r*nft trtfafo- 

*f»pr ^  1 1 f  v f r r  f a

*g ItwMivtt 3 /K<fT «fr, «tU 
ipn* w rt ^  w r  «i<*,
T?rw 1 # writ ^TTffr vi- 1
Ktf* f a T ^ t  **rTOTT*EV |

w<jr«fr, i t *  

sf *r̂  flTRf ¥^c wr*rt $rctfa % 
»r* *r**ft (  <g? ifrc fafwm % 
m ?-r v t  * ^ r  % ^  'jjftw S  w t  

7fTi vz ran jfws % 3* tit <n$r
# $  $2[«rr, 4 t* r a ft4 t t it

gfrt? <rc *Pt w t  **  *  forr ? 
*?C * fttTT *tf jfiw  **WR 
f?T ft 1 w t w i t  fa d ta rct j f t a  

vm m  t t  » «rrr^frwrt
if *rcf re v t f t f r m  f a i m w r T

I, 1000 (&A&A) rto»«-Growing j |
at Boat Ctub

tir strfaw^qft f la t  tit, # * i#

% w w  *$< rrj f a  *v*w nrctit wwrr 

*r $wft 1

i? rn rrt f a  «rrif 

f t  «rt t«fr*r^rPT%%fa m t  

* m ,  a t  f  i *  
v w  ff^rr % 1 arm- 

y e n r t  5f|lf T ^ rr i r t r t  v m  

*r  ̂ \ w s r  «r> ^ 'r  fw fir  j f  |  1 

n m f r f lT O r  u k « i t « r r a W  % ^ t -  

T5it Grant, i r w  f«rr 1 %fa*r aft 
% i  5 % f v t ^ r % f i r e a :  im nnrv

TT«wrr?r ^ F fr ^ 1 %  «ft 1 ( w w )

MR. DEPUTY SPEAKER : I «n 
sorry, 1 am not going to allow anybody 
ebe.

As I had already stated, on behalf of 
the House, let me express the sentunerfte 
of the enure House when 1 say that we 
condemn what has happened today in no 
uncertain terms. I think, it was also a 
failure of the poliec party because, I 
think.. (Intmuptions) Kotning of what 
Mr. Ugruen says will go on record.

SHRI UCRASEN (Deorial) : ••

MR. DEPUTY SPEAKER: Mr.Ugnwen, 
you do not observe any solemnity on any* 
thing. Let me remind you that this is the 
type of things happening inside Parliament 
that are responsible for what »# happen* 
ing outride, add I strongly condemn even 
this kind of thing. Please have some eorder, 
some decorum, some discipline in die 
Route.

MR. Ugraaen, please take your seat 
{hOtmpiiotu) ** Mr. Ugrasen, nothing 
wSl go on record. Whatever Mr. Ugraaen 
gays will not go on record* (IntmvpUons)** 
All of you please take your seat.

As I have already stated, there was a 
failure of the Police.. (Intmupli*m) We 
are not having a jamboree here that every 
member should get up and say something. 
Please have some discipline arid same 
decorum in the House. 1 nave been asking 
you time and again not to convert thu 
into some kind of a big fish market. I 
am very sorry because die more we behave

••Not recorded.
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like this in the House, the more such inci
dent* will happen outside. Therefore, I 
am saying, let us have some discipline 
and as 1 was saying .. (JnltrtupiUins) 
Mr. Bagri, please hold your peace.

As I was saying, there wax a failure of 
the police also in the sense that when the 
m u rd eT  of the two k id s  have ta k e n  place, 
the Police was found wanting. Even the 
Prime Minuter has said that. Yesterday 
he accepted that position. I think the 
Police should be more vigilant and I think 
the government should tighten up the 
Police administration. ( could not inert 
the students of the Jesus & Mary College 
who have come here because I was here.
I could have met them, talked to them 
and received their memorandum person
ally. Mr. Sharad Yadav and Shri Harikesh 
Bahadur also met me.

Therefore, I think it was a very unfortu
nate incident that ha* taken place and all 
of m condemn what has happened to 
Mr. Vajpayee.

MATTERS UNDER RULF. 377— Conti-

f ix )  R s p o r t k d  fr o s l k m s  o r  i M r m . ' -  
mcnt Of Dajwjakajiaxya *irrci%z*— Ce*nl.

PROF. SAMAR CUHA : -4'. To set 
up a Special Cell in the Rehabilitation 
DrparUa^ni for tackling the problems of 
the resettlement and rehabilitation of the 
refugees with humanitarian outlook and 
necessary initiative. . . (Intenufitient).

MR. DEPUTY SPEAKER : Mr.
Ugrasen, if you want to b>j out, ‘please 
go out. But don’t crcate disturbance* in 
the House.

PROF. SAMAR GUHA : (s) To allow 
Shri Pannalal Das Gupta, a well-known 
revolutionary and presently a repnted 
social w»rker, giving him all nee«s*ary 
assistance and authority, to help the re
fugees in their task of adequate economic, 
•ocial and cultural rehabilitation.

(6) To take effective measure* with the 
help of social organisations for bringing 
about social, cultural and economic 
integration between the local iribab »nd 
the refugee Harijam in the Dandakaranya 
areas.

(7) To take step# for imparting educa
tion to the refugees through their mother 
tongue and creating facilities ft*
ment of their social and cultural rehabilita
tion possible.

(8) To enlist the Harijan refugee* of 
Dandakaranya u  Scheduled Castes *o

that the refugee Harijan youth* can gvail 
special employment opportunities entitled 
to the Harijan communities.

(<*) To take speedy steps for giving the 
refugees agricultural facilities ana also 
to set up unit« for developing small scale 
industries for economic rehabilitation of 
the Dattdakaranya refugees.

( io) To aend a tram of the Members of 
Parliament to the Dandakaranya areas to 
ensure them of the sympathy and assistance 
of the Government and the Parliament so 
that a psychological climate for thei 
proper rehabilitation may be treated.

I hope tlut the Rehabilitation Ministry 
will respond to lhr»r »ugge.itton» so as to 
rcmuvr growing worries in the minds ol 
many about the future of the Daudakarnya 
refugee*.

PRESS COUNCIL BILL— C W
13 ts k r s .

MR. DEPUTY-SPEAKER : we
wil 1-take up further tJlauK-by-Claus 
consideration of the Press Ciouncil Bill.

vft v m  (vn nr^ ft ) ’.

f m  v T ^ ir r f  »

980 wrrwt
«r 1 % fo fc rr ?  ft f a * *  *

«t% «r t i & t  *rnr « c i  u f t  t ,  t w

*TT <fRTF JTff fa*n «V TT*fr m *  *ft  
I  I ftfU T T  T O W

|  ^  I-
p r  m  wnr ift * *  i ( « r w r )

MR. DEPl'TV-HPKAKER : Ymt will
please write to the Minister concerned.
Now, we thall lake up tlte (Jlat*NS-by- 
Clausc mnsider at ton of the Bill.

t j  sa fcrts.

[SMfti N. K. Sh*jvmuw*--«ii A* CWfr)

SHRI VASANT HATH* (Akola) : 
Before that, I want to lwin* 10 yow 
not ter that far the last fow day* I m k  
been wanting to raise a matter under 377 
relating to ttte fca*Ch»tf Minister, O iw  
/all Singh.

•Not recorcd,
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MR. CHAIRMAN : Mr. Sathe, I am 
corry that has not been allowed.

SHRI VASANT SATHE 5 I would 
request you to make a  note of it and allow 
me at least tomorrow.

MR. CHAIRMAN : T o m o rro w  there is 
no session.

SHRI VASANT SATHR : Kindly 
allow rar to*day because it is a very serious 
matter. You kindly exercise your 
discretion in this regard.

MR. CHAIRMAN : I have ultra up 
the Clause by Clause consideration of this 
Bill.

SHRI VASANT SATHE : Whichever 
time you allow, you may allow mr to 
raise that. This is a serious matter. 
I have been requesting for the same for 
the whole week.We want to do it in a 
disciplined way; You may not allow. That 
means every time wr shall haw to shunt.

MR. CHAIRMAN : Please do not do 
that. I am sorry. I h«*pe you won't do 
that*

SHRI VASANT SATHE : Kindly
rousider this. Allow ine any time during 
the course of the day.

MR. CHAIRMAN : We shall sec 
{Interruption*)

Mr. CHAIRMAN : I do not want you 
to say that. It won’t go on record. 
Some procedure has to be followed. 
What you said cannot go on record.

N »w wr take up clause 5. Those who 
want to prets the am-.nd-n-nt». I shill 
rail one by one.

SHRI B K. NATR (Mavclikara) : 
Abo-it rlauv 5 . . .

MR. CHAIRMAN : That stage is
»iver. Amendment* were moved. They 
were duly considered. Now I am taking 
the vote on them. Before that I want to 
know whether they want to pres* thrir 
amendment*. I shall take up amrmU 
mails Nos. » and 9 moved by Shri 
Bhauuheb Thorat. He is not here. I 
shall put them to the vote.

Ammdm'ntt .*«< 1 md a tww put and 
nrgatk>fd.

SHRI A. K. ROY (Mumbai) : Has
the Minister replied ?

MR. CHAIRMAN : That is why I 
say. If the House agrees, instead of 
putting to vote each and every amendment 
of each individual, I shall say whether 
anyone wants to press his amendment 
as otherwise, I have to put them together 
to the vote.

SHRI A. K. R OY : But, I want to press 
my amendments.

MR. CHAIRMAN : But, do you want 
to press each one of them separately ?

SHRI A. K. ROY : I want to press my 
amendments separately.

MR. CHAIRMAN : I shall see. First 
I take up Amendment No. 45 moved 
by Shri Laxmi Narain Naik.

SHRI LAXMI NARAIN NAYAK :
I want to withdraw it.

Amendment No. 45 mas, by leave, withdrawn.

MR. CHAIRMAN : Now I come to 
Amendment Nos. 60 to 77 moved by 
Shri A. K. Roy. Do you want to press 
all amendments ?

SHRI A. K. ROY : 1 want to press my 
amendments.

MR. CHAIRMAN : If you want
division you choose one out of them. 
Then you ran claim division.

SHRI A. K. ROY ; A11 the amendments 
are connected with each other. If you 
separate one and take others the link will 
be lost.

MR. CHAIRMAN : Division can be 
had only one by one. You choose only 
one.

SHRI A. K. ROY : I want to press my 
amendment No. 76 for division.

MR. CHAIRMAN : All right. I am 
now putting your amendment No. 7C to 
votr.

T h e  question is :

‘Page 3,—
fa r  lines a 7 to 3H substitute—
“ {4) Before making any nomination 

of Chairman under subjection
(2). the members of the Council 
shall be elected by secret ballot 
as per the provisions laid down in 
sub-scction (3) under the supervi
sion of thr. Election Commission 
in accordance with the existing 
law.” * (76)-
The Lok Sabha divided.

••Not recorded.
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D M *!**  If*. SS] ( i> u  h n .

a y e s

Badri Narayan, Shri A. R. 
Basu, Shri Dhirendranath 
Bhakta, Shri Manoranjan 
Chandra Shekhar, Shri 
Kadara, Shri B. P. 
Kamble, Shri B. C. 
Krishnan, Shri G. Y.
Nair, Shri B. K.
Patil, Shri D. B.
Patil, Shri S. B.
Rachaiah, Shri B.
Reddy, Shri S. R.
Shankar Dev, Shri 
Thorat, Shri Bhausaheb

NOES

Ahmed, Shri Haiimuddin 
Ahuja, Shri Subhaah 
Alhaj, Shri M. A. Hannan 
Amin, Prof. R. K.
Ankineedu Praaada Rao, Shri 
Arif Beg, Shri 
Balbir Singh, Chowdhry 
Baidev Praluwh, Dr.
Barakataki, Shrimati Renuka Devi 
Basappa, Shri Kondaj^
Berwa, Shri Ram Kanw&r 
Bhanwar, Shri Bhagirath 
Bharat Bhwhm, Shri 
Bhattacharya, Shri Dinen 
Birendra Praaatd, Shri 
Brahm Perkash, Chaudhury 
Brij Raj Singh, Shri 
Chakravarty, Prof. Dilip 
Chand Ram, Shri 
Chandan Singh, Shri 
Chaturbhuj, Shri 
Chaudhary, Shri Motibhai R. 
Ghauhan, Shri Nawab Singh 
Chunder, Dr. Pratap Chandra 
Daigupta, Shri K. N.
Chive, Shri An ant 
Dawn, Shri Raj Krishna 
Deshmukh, Shri Nan^ji

Dhara, Shri Sushi] Kumar 
Digvijoy Narain Singh, Shri 
Dutt, Shri Asofce Krishna 
Fernandes, Shri George 
Ganga Bhakt Singh, Sari 
Ganga Singh, Shri 
Gopal, Shri K.
Harkeah Bahadur, Shri 
Hazari, Shri Ram Sewak 
Hecra Bhai, Shri 
Jain, Shri Kalyan 
Jain, Shri Nirmat Chandra 
Jaiswal, Shri Anant Ram 
Kachwai, Shri Hukam Chand 
Kailash Prakash, Shri 
Kapoor, Shri L. L.
KUuar, Shri Amrut 
Khalsa, Shri Basam Singh 
Khan, Shri Mohd. Shamtu) Hasan 
Kishorr Lai, Shri 
Kotrashrtti, Shri A, K.
KureH, Shri Jwala Prasad 
Kurrcl, Shri R. L.
Kiuhwaha, Shri Ram Natrsh 
MahUhi, Dr. Sarojtni 
Malhotra, Shri Vijay Kumar 
Mallick, Shri Rama Chandra 
Mandal, Sfar. B. P.
Maihur, Shri JagdMi Prasad 
Mhalgi, Shri R. K .
Miri. Shri (ioviiid Ram 
Mishra, Shri Shyaunnsndan 
Monda], Dr. Bijoy 
Murmu, Father Anthony 
Nahata, Shri Amrit 
Nathu Singh, Shri 
Nayak, Shri Laxmi Narain 
Onkar Singh, Shri 
Oraon, Shri Lalu 
Pandry, Shri Ambika Pra**d 
Pandrya, Dr. Laxminarayan 
ParMte, Shri Dalpat Singh 
Parma* Lai, Shri 
Parmar, Shri Natwarlal B,
Paswan, Shri Ram Vilas 
Patel, Shri Dharmaainhbhai 
Patidar, Shri R san hw ir 
Patil, Shri S. D.

•Wrongly voted for AYES.
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FMMik,sttfiiKju 

Phirangi Prasad, Shri 

Pipil, Shri MJrnn Lai 

Pradhan, Shri Gananath 

Raghavcndra Singh, Shri 

Raghavji, Shri 

Raghbir Singh, Shri 

Rahi, Shri Ram Lai 

Rat, Shri Shiv Ram 
Raj Kcahar Singh, Shri 
Ram Gopal Singh, Chaudhury 
Ram Kanlcjur. Shri 
Ram K.Uhan, Shri 
Ram Murti, Shri 
Ramapati Singh, Shri 
Ran\i> Singh, Dr.
Ranjit Singh, Shri
Rao, Shrimati B. Radhabai An:*n !a
Rao, Shri M. Satyanaravan
Rao, Shri Rajr Vishvrshvar
Rathor, Dr. Bhagwan Da**
Rodrigue*, Shri Rudolph
Saini, Shri Manohar Lai
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Shaiza, Shrimati Rano M.
Sharma, Shri Rajendra Kumar 
Shastri, Sim Ram Dhari 
Shastri, Shri Y. P.
Shiv Sampati Ram, Shri 
Shrikmhna Singh, Shri 
Shukia, Shri Chtmnnbhai H.
Sinha. Shri Pitrnanarayan 
Somani. Shri R<x»p Lai 
Somani, Shri S. S.
Snkhrndra Singh, Shri 
Swatantra, Shri Jagannath Prasad 
Tan Singh. Shri 
Trj Pratap Singh, Shri 
Thakur, Sliri Aghan Singh .
Tohra, Shri G. S.
Tripathi, Shri Ram Prakajih 
Tyagi, Shri Om Prakash 
Ugrasen, Shri

Varma, Shri Ravindra^
Venka tasubaiah, Shri P.
Verma, Shri Hargovind
Verraa, Shri R. L. P.
Yadav, Shri Gyanethwar Prasad
Yadav, Shri Sharad
Yadava,Shri Roop Nath Singh
Yuvraj.Shri

MR. CHAIRM AN: Subjcct to correc
tion. the result* of the division it: Ayes
14 ; Noes 126. The amendment is nega
tived.

The motion was negatived*

A
M R. CH AIRM AN S !  now put amend

ments Nos. 60 to 7 j^and amendment 
No. 77 of Shri A. K. Rttjr to the vote of the 
House.

Amendments Not. 60 to 75 and 77 uxrt 
pm and negatived.

MR. CHAIRMAN : Now we ronir to 
amendment No*, fty and go, in the name ut 
Shii Ajitsinh Dablu.

SHRI AJ1 TSINH DABHI : I seek 
leave *'f the Hou*>e to withdraw my 
amendment* No*. {*9 and 90.

MR. CHAIRMAN: Dm» he have
leave of die House to withdraw thene 
amendments ?

SOME HON. MEMBERS : Ye*.

Amendments Not, Pp and 90 were, iv fervr, 
withdrawn*

MR. CHAIRMAN : Amendment No. 
103. Shri Banatwalla. Can I put it 
to wire vote ?

SHRI C. M. BANATWALLA : You 
may put it to voice vote. I want division 
only on my amendment No. 149.

MR. CHAIRMAN : All right. I
now put amendment No. to3 of Shri 
Banatwalla to the vote of the House.

Amendment No. 103, wax put and negatived.

MR. CHAIRMAN : Amendment
No. 109, Mr. Kamble.

•The following Members also recorded their votes :—
AYRS : Sarvashri A. ft. Roy and P. A. Sangma.
NOES : Sarvashri Surendra Iha Suman. Raghunath Sinph Vermf*, Yashwant Borole, 

Ram Prasad Deihraukh, Mohd. Hayat Ali and Chandra Shekhar.

*594 —»■
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SHRI B. C. KAMBLE : I seek leave of 
the House to withdraw my amendment 
No. 109.

MR. CHAIRMAN : Dors he have/he 
leave of the House to withdraw his amend
ment No, 109 ?

SOME HON. MEMBERS : Yes.

Amendment No. i«>r» jmr, by laW(. with
drawn.

MR. CHAIRMAN : Now. 1 will put 
thr Amendment Nos. rjj t«» I >,r, <>f Shri 
K. A. Rtjan t<> thr vote of the Hotw.

Amendment! .Vm. i^r to 135 wtrt put 
m i negatived,

MR. C H A IR M A N  : Now, I wilt ukr 
up amendment No. * <7 of Mr. Yjnliwant 
Borole.

SHRI YASHWANT BOROI.E : Sir, 
I am not presting f.»r it. I seek l»;»vr of 
the House to withdraw my amendment.

MR. CHAIRMAN : Df*-s hr h a v  I* ave 
of the House to withdraw thr amendment ?

SOME HON. MEMBERS . Y v

Amendment ,V«. 1 ;(7 uai, h  lew*, nrik- 
dra$m.

MR. CHAIRMAN : Now, Amend
ment Not 149 and i ,y> are in the name of 
Mr. G. M. Banatwalla.

SHRI G. M. BANATWALLA : 
Amendment No. t v> is consequential. 
Bur I press my amendment No. 149 for 
division,

AN HON. MEMBER : It is no me.

SHRI G. M. BANATWALLA .< You 
don’t know what the Amendment i* ? 
Mr. Chairman, pleaw read out m\ amend
ment before it i« put to v«tr.

MR. CHAIRMAN : 1 shall now put 
amendment No. 149 moved by Shri G. 
M. Banatwalla to the vote of the Hoi we.

The question it :

**■ *1v -

qfttr line 17, insert—

"Provided also that in case nomina
tions under clause (a) and clause 
(b) do not include any member 
from any one or more nf the 
languages mentioned in the 
Eighth Schcdtdeofthe Consdtit*

tion, such additional number 
•hall be nominated so as to secure 
members from all such lan. 
gu**es.M’ (*49)«

The Lok Sabha Divied :

Divlaion No. $t.] far*

AYES

Avari, Shri Gev M,
Banatwalla, Shri G. M.
Bhakta, Shri Manoranjan 
Chettri, Shri K. B.
Deo, Shri P. K.
Desai, Shri Dajtba 
Rande, Shri V. G.
Khku, Shri Jaduuatli 
K odiyan, Shri I*. K .

Kolur, Shri Rajshrkhar 
Krishnan, Shri G. Y.
Murugaiyan. Shri S, G.
Naik, Shri S. H.
Nair, Shri B. K.
Patil, Shri D. B.
Patil, S h riV ijavkun .at N.
Sangta*, Shri I*. A,
Thorat, Shri Bhausaheb 
Tirkry, Shri Pit**

NOES

Ahmed, Shri Haiimuddin 
Ahuja, Shri Subhash 
Alhaj, Shri M. A. Hannan 
Amin, Prof. R. K.
Arif Beg, Shri 
BaJ, Shri Pradvuiuna 
Baltnr Singh, Chuvrethry 
Basappa, Shri Kitndajjt 
Bhanwar, Shri Bhagirath 
Bharat Bhushan, Shri 
Birendra Prasad, Shri 
Borole, Shri Yaahwant 
Brahm Perkash, Chaudhury 
Brij R4) Singh, Shri
Chakravarty, Prof, Dilip 
OhamdiWR Singh, Shri 
Chandra Shekhar, Shri 
Chaturbtuy, Shri 
Ghaudhary, Shri Motibhai R.
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Chauhan, Shri Nawab Singh 
Chavda, Shri K.S.
Chikkalingiah, Shri K.
Chowhan, Shri Bharat Singh 

Chunder, Dr, Pratap Chandra 
Danwc, Shri Pundalik Hari 
Dasgupta, Shri K. V.
Daw, Shri Anant 
Dawn, Shri Raj Krishna 
Deshmukh, Shri N'anaji 
Deshmukh, Shri Ram Pra*ad 
Digvijoy Narain Singh, Shri 
Dutt, Shri Asokc Krishna 
Fernandes, Shri George 
Ganga Rhakt Singh, Shri 
Ganga Singh, Shri 

i Godara, Ch. Hari Rani Makkaiar 
Guha, Prof. Samar 
Harikcsh Bahadur, Shri 
Herra Bhai, Shri 

Jain, Shri Nirmal Chandra 
Kachwai, Shri Hukam Chand 

Kiiiluh Prakash. .Shri 
Kajwor, Shri L. L.
Khalta, Sri Uasant Snigh 
Kifhorr Lai, Shri 
Kristian Kant, Shri 
Kurecl,Shri Jwala Prasad 
Ktishawaha, Shri Ram Narcsh 
MaJhotra, Shri Vijay Kumar 
Malik, Shri Mukhtiar Singh 
Mallick, Shri Rama Chandra 
Manda), Shri B. P.
Mankar, Shri Laxtnan Rao 
Mathur, Shri Jagdbh Prasad 
Mohd. Hayat Ali, Shri 
Mondat, Dr. Bijoy 
Murmu, Father Anthony 

Nahata, Shri Amrit 

Nathu Singh, Shri 

Nathtini Ram, Shri 
Nayak, Shri Laxmi Narain 

•Onkar Singh, Shri 

Oraon, Shri Lalu 

Pandey, Shri Ambika Prasad 

Pandrya, Dr. Laxminarayan 

Paraste, Shri Dalpat Singh 
Parmai Lai, Slwi

Par mar, Shri Natwarlal B, 
Pa«wan, Shri Ram Viiw  
Patel, Shri Dharmaitnbhai 
Patel, Shri Meetha Lai 
Patidar, Shri Ratneshwar 
Patil, Shri S. D.
Patnaik, Shri B ju 
PaUvary, Shri H. L.
Pertin, Shri Bakin 
Phirangi Prasad, Shri 
Pipil, Shri Mohan Lai 
Pradhan, Shri Gananath 
Pradhan, Shri Pabitra Mohan 
Raghavendra Singh, Shri 
Raghavji, Shri 
Raghbir Singh, Shri 
Rai, Shri Gauri Shankar 
Rai, Shri Narmada Prasad 
Rai, Shri Shiv Ram 
Rakesh, Shri R. N,
Ram, Shri R. D.
Ram Charan, Shri 
Ram Gopal Singh, Chaudhury 
Ram Kinkar, Shri 
Ram Murti, Shri 
Raraapati Singh, Shri 
Ramdas Singh, Shri 
Ranyi Singh, Dr.
Ranjit Singh, Shri 
Rao, Shri Raje Vishvcshvar 
Rodrigues, Shri Rudolph 
Sai, Shri Larang 
Saini, Shri Manohar Lai 
Satapathy, Shri Devendra 
Satya Deo Singh, Shri 
Sharma, Shri Rajendra Kumar 

Shastri, Shri Bhanu Kumar 

Shastri, Shri Ram Dhari 

Shastri, Shri V. P.

Shiv Sampati Rain, Shri 

Shrikrishna Singh, Shri 

Shukla, Shri Chimanbhai H. 

Singh, Dr. B. N.

Sinha, Shri Purnanarayan 

Soinani, Shri S. S.

Suman, Shri Surcndra Jha 

Swatantra, Shri Jagannath Prasad 

Tan Singh, Shri



Tej Pratap Singh, Shri Pa«<- 4, Hup *5,—

Thakur, Shri Aghan Singh • W * * 4”  • * * *  “ chM d".
(Do)
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Tiwary, Shri Madan 
Tiwaty, Shri Ramanand 
Tohra, Shri C. S.
Tripath 1, Shri Ram Prakash 
Tyagi, Shri Om Prakash 
Ugraacn, Shri 
Varma, Shri Ravindra 
Venna, Shri R. U P.
Verma, Shri Raghunath Singh 
Verma, Shri SukUdco Prasad 
Yadav, Shri Gyancshwar Prasad 
Yadav, Shri Sharad 
Yadav, Shri Vinayak Prasad 
Yadava, Shri R»>p Nath Singh 
Yuvraj, Shri

MR. CHAIRMAN : Subject to cor
rection, the result* of the division it : 
Ayes 19; Noes 132.

The motirn was Mgatitxd

MR. CHAIRMAN : I shall now put 
all the remaining amendment* Not. 
98, iso and 150 to C la w  5 to the 
vote of the House.

Amendments Nos. 98, tao and 130 wm 
put and negatmd.

MR CHAIRMAN : The question is:

“ That Clause *, stand part of the 
Hill/'

Thi motion wa< adopted.
Clause 5 irat addtd to thi BiU.

C lw s s  of »J[itt a*d
0/ m tm btrt)

SHR! A K. R O Y ; I btg to 
awwe :

Page 4, line 6,— 

far “ nominated”  lubstitui* “elected”
(78)

liw  24,—

Page 4, lines 95 and 06,—

for 1‘nominated’* substitute “ elected''(80
Page 4, line *8,—

far “ rr-rtominalion”  tubstitat* “ re
flection”  (8a)

MR. CHAIRMAN : I shall now put 
amwHlmam No. 78 to 8a to the vote of 
the Hour, t<*(pfther.

The Amendmaitt Nos, 78 to 8a wen put 
and nagatmd.

MR. CHAIRMAN : Now thr ques
tion i* :

“ That rlauv 6 stand part of the 
■till. ”

The motion urn adapt'd.

Ctauie 6 aww addtd to the Bill.

Clause 7 was addtd to the BiU.

CImm S—■' Commit tots t>f the
Cwatil)

MR. CHAIRMAN : Now eUme 8. 
Mr. Vavalar Ravi i» not here Mr. Nair,
are you moving ?

SHRI II. K. NAIR : Y«», Sit. 1 
to move :

Pasr 4, line 40,—

far “ such Committee**’ mbtHtuU—

**E«rrutive Committer and such other 
Committers’ ’ *o*}

Pa*e 4.

afltf line 43. i*mt~~

"(1 A) The Exeeutive Committee 
•hall consist of seven tnembm 
and *hatt include one member

far "nomination*’ tufotihik “ election”
(79)

•The following Members also recorded tfcflfe votos : 

AYES : Shri A. K* Roy

at least from each of the cate* 
■dries referred IO MtM&MMM(a), (b). (d) wid (e) in sub- Mctinn (3) of tcricw 5. (91)

NOES : SurwMhri Chand t e n .  l « u
D. Amat, Raj Keshaf Stofh tad Or.1 L lega Ram Chauhan, Reap Lftl Sown 

1 1 Dm  Rathor.
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MR. CHAIRMAN : Mr. Borole, we 

you moving ?

SHRI YASHWANT BOROLE: Yes, 
'Sir. 1 beg to move :

Page 3. line 3,—

add at the end—

“ , but not exceeding one-third of 
of the strength of the Committee.’’ 
(«3»)

SHRI B. K. NAIR : I want to speak 
on my amendment. Sir.

MR. CHAIRMAN : For jun one
m in u te .

SHRI B. K. NAIR : The Council 
as now propos'd, con*i»t< of a<» members. 
And it wilt have many obligation* also. 

*,1 suggest that ‘it) is too unwieldy a number, 
for the effective functioning of a body 
like thi« The Bill also provide* fur suit
able committees to be appointed. I 
am making a definite suggestion, ru. that 
among those committees, the primary 
position may be given to the functioning 
of an Executive Committee, which may
he able to discharge day-«>»-f)av func
tion*. J also suggest that the Council 
may also include a vice-chairman. You 
have got a chairman. You can alv> have 
a vice-chairman who will »< i in hi* place 
and also preside over the meeting* 
when the chairman i* absent. And the 
executive committee may also l>" appoint
ed. That i* my suggestion. Along with 
this, I have given m w  more druiK ;

“ The Executive Committee dtalt 
nw«i>l of «w n memlwr* and 
*hcH inchide one member at 
least from each of the categories 
referred to in sub-clauses (a), 
b), (d) and (e) in sub-section 
*) or section 5.’*

1 am also suggesting the constitution 
of the Committee. 1 think the Minister 
will not object to it, because they have 
already provided for the committees to be 
ap]>oint<xl. Why not have an executive
committee ?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI 1.. K .ADVANt) : The Council itself 
is not a large body. It is a body of only 
«o. So. to have a small executive 
committee from out of that, would not 
be necessary and would not be feasible. 
f*artlculariy when all the pombile positive 
recommendation* that could have been 
considered, were considered by ihr Se
lect Committee and we have come to this 
conclusion, I thing, it is not possible for me 
to accept it.

So (hr as the committees are concerned* 
they are there. They can be there far 
specific purposes. The executive com. 
mittee is something which substitutes 
the Council, which would not be (be 
proper thing, in matters of general na
ture. I can understand a small problem 
being referred to a small committee, for 
small papers or for a small paper. I 
can understand that, or a specific ease 
being referred to a committee of 3. That 
power it already has. And to have a 
small body with a permanent say, and on 
a permanent statutory level, would not 
be proper. Otherwise the fact is that the 
Council has the authority to cons
titute committees. If, in pursuance of 
that authority, it wants to «ct up a Mnall 
committee, it can always be done.

SHRI B. K. NAIR : How frequently 
does this Council meet ? Does it meet 
once in three months or six months ?

SHRI L. K. ADVANI : As often a* 
it is possible.

SHRI B. K . NAIR : Why should 
they not meet as Frequently as is neceiwary ? 
They may not meet so frequently.

MR. CHAIRMAN : Are you satisfied 
with the reply of the hon. Minister ? 
Do you want to withdraw your amend
ment ?

SHRI B.K. NAIR : I am not press
ing it.

MR. CHAIRMAN : Is it the pleasure 
of the House that Mr. Nair be allowed 
to withdraw his amendments ?

SEVERAL HON. MEMBERS : Yes.

Amtndmmls A W . 9a end  93 m m , fy  
U m , m thdrm m .

MR. CHAIRMAN : Mr. Borole, are 
you pressing your amendment ?

SHRI YASHWANT BOROLE : I am 
not pressing my amendment.

MR. CHAIRMAN : Is it the pleasure 
of the House that Mr. Borole be allowed 
to withdraw his amendment ?

SEVERAL HON. MEMBERS : Yes.

Amendment No. 138 was, by U m , wtik- 
drmwn.

MR. CHAIRMAN : The question is : 

“ That clause 8 stand part of the Bill.”  

Tht mptuu was adopttd.

CUtust 8 was addti t$ tht BiU.
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MR. CHAIRMAN : As faraa clause

9 is concerned, Mr. Vayalar Ravi has 
given his amendments; be is not here. 
There is no amendment to clause to. 
There is one amendment No. 54 by Shri 
Unnikrishnan. He is ' also not here. 
There is no amendment to clause 12. So,
I shall put clauses g to is to the vote of 
the House. Tne question is :

“ That clausies 9 to ta stand part of the 
Bill.”

The motion mat adopted.

Clauses 9 to ta were added to the Bill.

O h m  *3. (Objects and /unctions of the
Council.)

MR. CHAIRM AN : Mr. Raj Krishna 
Dawn, are you m wing your amendments ?

SHRI RAJ KRISHNA DAWN : No.

MR* CH AIRM AN Mr. Viuayak Prasad
Yadav, ar r  you m  wing your amendment ?

SHRI VINA YAK PRASAD YADAV t
I am rt'jt moving my amendment.

SHRI DHIRENDRANATH BASU t 
I beg to move :

Page 5, line 30,—

v»T “ and new* agencies in India’' 
substitute—

“Journals, advertising agencies and 
all news agencies in India’*. (5)

Page 5, line 32,—  

qfttr “ functions, ”  insert—

“ and such other functions as the 
Council may deem necessary for 
improving the standards of news
papers, journals and all newt agen
cies'’ (6)

SHRI GHITTA BASUt I be* to mcvc:

Page 6,—

qfter lint 30, insert—

“ (ii) to keep under continuous re
view and to concern itself with any 

development which affect* or is 
likely to affect the freedom'of the 
Pre*." (17)

SHRI AM RUT KASAR : I beg to
move :

Page 3, line ag,—  
after “ Press” insert—

“ from Government and private autho
rities aQd individuals" (41)

Page 5,—

qfier line 34, insert—

“ (aa) to hold inquiries in the unila
teral cancellation of accreditation 
by the Government.“ (4a)

SHRI A. K. ROY « I beg to movr : 
Page 6, lines 16 to 18,—

fir  “ including those brought out 
by any embassy or other represen
tative in India of a foreign State” . 
substitute—

“ and any other foreign publications,** 
(»3)-

Page. <i, lin r 27.—  

odd at the end—
“ except fir (tic ease* of victimisation, 
retrenchment, dismissal where the 
opinion of thr Council would bf: 
binding on the parties" (84)

Page 6. lieu- ;*o.—  

add at thr entl—
“ and i<> pl.tn for its diffusion with 
a viable objective <»f ultimate .«<cial 
owners hi j/’ i 85 "S

SHRI B. K. NAIR 1 I Iwg t*> movr : 
Page 5.—

omit line* 35 and 36. («>4l 

Page <>, line aM,- 

for “ concern itself with” substitute—

“ adopt effective measure* to curb 
and counteract’ ’ (95).

SHRI G. N. BANATWALLA * 1 l*jg 
to move :

Page 6,—

far lines 31 to 33, substitui►—>

“ (j) to undertake such studies and 
to express it* opinion in regard to 
any such matter as the Council 
may derm fit or as may lie referred 
to it by the Central Government**

SHRI G. K. CHANDRAPPAN t I .beg
to move :

Page 6,—

Hfier line 87, insert—

“ (hh) to study and make recom
mendations to thr Government 
about the pattern of newspaper 
ownership and to recommend how 
the newspaper ownership tan be
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djffiued and delinked from the 
monopoly industrial houses.

(hhh) to study the problems relating 
to service conditions, wages, securty 
of job concerning editors, work* 
tag journalists and other news
paper employees and make re- 
co-ntnendations to the Government 
for providing them better condi
tions of work and looking after 
their welfare."(i36)

SHRI B. K . NAIR « 1 beg to move :

Page 6,—

4%ir line 35, intirl—

“ (1) to inclucate in jounralists a 
spirit of enquiry and strict ad
herence to truth in reporting 
events and impartiality and ob
jectivity in offering comments :

(ta) to see that newspaper* provide 
adequate coverage to events and 
developments in the National re
construction activities and deve
lopment projects :

(n) to focus full attention to all 
aanccts of life in rural areas.” 
(96)

MR. CHAIRMAN : Shall I put all 
the amendments to vote togetherf

SHRI DHIRENDRANATH BASU : 
We want to speak a few words; I will be 
brief. The hon. Minister will certainly 
agree with me that the powers and functions 
otthe Council should not be very limited, 
The object of the Gounc il should be to pre
serve freedom of the Press, to maintain and 
improve the standards of newspapers, 
news agencies, television and radios and 
aUl mass media. They should be 
invested with such powers so that the 
autonomy of the Press Council will be pre
served. The hon. Minister has already 
explained that he is very much for the 
freedom of the press; we also say so; we 
also say that there should be more autono
my for the Press C mncil; within the pur- 
view of the power* and functions of the 
Press Council all must be kept, namely, 
newspapers, new* agencies, television, 
radio, all mass media should come under 
its purview. Television and radio should 
notoe excluded; lakhs of people hear the 
radio and see thr television. I am appeal
ing to the hon. Minister to accept my
amendment.

SHRI CHITTA BASU : My amend- 
ment relates to clause 13.

MR. CHAIRMAN : Speeches should 
be made only if  necessary.

SHRI CHITTA BASU : CUuse 13 
says that the object of (far Council shall 
be “ topreservethefreedow efthePressand
to maintain....^......’Then fellows the
definition of the Press Council. But in 
those functions, the catalogue of which 
has been mentioned here, there is no item 
wherein there is any indication by which 
the Press Council will preserve the free
dom of the press. Therefore, I simply 
want to add this as one of the functions of 
the Press Council, vi*.,

“ To keep under continuous review and 
to concern itself with any development 
which affects or is likely to affect the 
freedom of the Press.”

I think, the Minister should have np 
objection in accepting this because it is 
the main object of the Bill sod in the 
functions he has not mentioned in a very 
explicit manner.

SHRI AMRUT KASAR '®anaji) : 
My amendment has come actur am the
practical difficulties faced by newsppjw* 
As assurance has already come from thr 
Minister. This amendment is moved not 
to show any distrust or that I distrust him, 
but the Minuter or the portfolio may chan
ge, or Government may change. Be 
cause of the liberal ideals of this Govern
ment. the Government has assured of this 
freedom, but the weapon in the hands of 
most of the Governments is that of accredi
tation by which the press man gets a right 
to go to any office and seek information. 
They are able to attend the Assembly 
proceedings. They are able to go into the. 
Secretariat because of the accreditation. 
Many times the Govemment*-uui'tic? the 
accreditations of the newspaper as punish
ment. In order to safeguard that 1 have 
suggested this amendment and 1 think 
this amendment will be a protection to the 
newspaper and it may be accepted.

SHRI A.K. ROY (Dhantwd) : Thia 
Clause is the most importan t one relating to- 
the powers and functions of the Council.
I have already said that the freedom of the 
press means freedom of the pen, freedom 
from the purse and freedom for the people 
and to achieve that freedom not only de~ 
mocratic tongue but also democratic torth"' 
are required. With these amendments, I  
tried to provide a few democratic teeth to- 
the hon. Minister.

We have got an idea that controlled: 
press means only con trolled by the Govern
ment. But here I too read a few tines 
from Pandit Jawahar Lai Nehru as have 
been written about the freedom of the- 
pres* :

“ Freedom of the Press usually means 
non-interference of the Govern mem.' 
But there is such a thing as interference 
by the private interests. I am unable
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to understand how a small group re
presents the freedom of thr pres*. ’

Not only that, I would like to draw your 
attention to the Resolution of thr Indian 
Federation of the Working Journalists. It 
says—

"Changing the ownership and manage- 
ment of the press controlled by the big 
industrial houses arc imperative and 
should be an integral part of the other 
changes in the socio-economic order that 
are tn the offing in India. Working 
Journalists do not believe in the pedes
trian theory of the growth at any cost.*'

We have got the affairs of Verghese. But 
we merrily forgot the affairs of Pran 
Chopra who was the Editor of the States
man and was sacked, a* some of the edito
rials were supposed to be friendly with the 
United Front Government. Similar 
things happened with many other editor* 
also. There is sub-clause (h) which says:

* ‘ to promote a proper functional relation
ship among all classes'of persrns engaged 
in the production or publication of news
papers or in news agencies.

Provided that nothing in this clause shall 
be deemed to confer on the Council any 
functions in regard to disputes to which 
the Industrial Disputes Act, 1947, 
applies” .

H wt I would like to wy that the Council’s 
say shmfid be decisive in the case of victi
misation of working journalist* and edi
tors. Whenever any editor will And h»m»etf 
in difficulty it will berdtrrred to thr Council 
andtheCo«ncir**ay#hould be binding on 
the management. If yon do not provide 
these democratic teeth, the management 
and owners will never care for the Council’s 
opinion.

Sub-clause (i) tay»’*io concern itself with 
developments as such concentration of or 
other aspee t.« of ownership.”  This i* only 
a negative part. What is the positive as
pect of the Council ? The positive outlook 
of the Counci IshouM be.a* I have suggested, 
“ ‘to plan for its diffusion with a viable 
otnective of ultimate social ownership'*.
I have already proposed working journa
list*’ cooperative to run a newspaper. 
Thi* has already been started in one or 
two cases In India and its is operating in 
some Placet outside also. 1 want that 
the objective should be precisely put. 
That n  why I have said that the 
objective of diffusion and viable social 

ownership must be incorporated in the 
Bill. Instead of adopting this kind of 
positive approach, the Minister has put in

subclause (g)’\  to undertake studies of 
foreign newspapers Including tho«e brought
out by any embassay..........."  etc. This wB
sound as if the Press Council will operate! 
as an agency of the Foreign Ministry. It 
looks odd and it sounds vulgar. That is 
why 1 h*re said that you need not elaborate 
by mentioning publications brought out 
by embassies and other things. Theae are 
details which need not he part of the Bill. 
You can easily avoid it by saying “ any 
other foreign publication". That will 
serve your purpose and it will not sound 
odd. I hope the Minister wBlaeeepttbese 
three constructive suggestion* and in
corporate them in the Bill.

PROF. DII.IP CHAKRAVARTY 1 If 
the hon. member is referring to Mr, Pran 
Chopra'ssupporttothe United Front Gov
ernment in West Bengal, it should be 
1967 or 1969 and not iq68, because there 
was no United Front Government in West 
Bengal in 1068.

SHRI A.K ROY : You read what Mr. 
Setalvad has wriitdi That does not in 
any wav affcrt the merit of what I have 
proposed.

tf.ss bra.

SHRI B.K. NAIR : In my view, thr 
powers of the Council are Inmiflw lent. I 
agree with Mr. Roy, that this is a Council 
without leeth. It is a Council without 
any bone* or evm spine. As at present 
contemp late , it will be an inefUmivr 
body and it would not be able to do any* 
thing to safeguard the freedom of the 
press. In the constitution itself, we are 
providing fbr a very heavy and substantial 
representation of the owners. What do 
they contribute to the freedom of the 
press?

They provide nothing material. What 
about freedom of expression and IM o m  
of ideas? You have stated what is to be 
done by the people employed, the editors 
and the employees. But the owners are 
lust constraints on freedom. There are 
sin owners on the Press Council. There 
is no function that they have to perform 
except to veto whatever is beraf done. 
So, with this heavy weight tied <mn> their 
neck, if you are going to constrain the 
staff employed stiff further, I am afraid it 
is not going to serve the prnposr.

Incidentally, in Clause r4 we are 
providing for punishment to every other 
category t f  something U diXic by a jour
nal r«t. the Council will tome down on bis 
bead like a ton of bricks, but what about 
sfot gentlemen who may be tampering with
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the freedom of the press? Nothing i* 
provided here. The editor may be hauled 
up, the journalist may be reprimanded, 
everything out be done against them, 
but what about these six gentlemen who 
•re sitting on the Council with their ton* 
of mony ? Nothing is provided for against 
them. It it amunra that they will not 
oonmui any offence ? All the time they 
are committing offences.

I am suggesting that the reference to the 
code of conduct be deleted by omitting 
lines 35 and 36 in page 5.

Secondly, much ha* bnm said about the 
functions of the press, but. what about 
theirsoeial obligations 7 That i* the main 
point (hat I want to stm». They are 
confining their activities and circulation 
only to the cities. They do not go to the 
countrywide, they do not care for the 
Harijan* and backward clasws. Everyday 
something is happening to the Harijans, 
but how doe* the Harijan come in the new#* 
papers? Hr cranes in onlv a* a criminal, 
as a victim of a shooting ami firing, nothing 
else. The fact that he is having a peaceful 
life in the countryside, it contributing to the 
building up of the nation and the part he 
play* in the economy of the country are 
never given in the newspaper* of thr 
country. Maintenance of professional 
standards, integrity etc., are all right and 
very necewary. but it is necessary 10 in
culcate in ioumaUtt* a spirit of enquiry 
and strict adherence to truth in reporting 
event* and impartiality and objectivity in 
offirring comments. Thete things are 
lacking now. We have also to see that 
newspapers provide ad equ ate coverage to 
evrnts and developments in the national 
reconstruction activities and development 
projects, and further that they focus full 
attention to all aspects or life in the. rural 
area*. My amendments seek to provide 
for thewr things.

SHRI G.M. BANATWALLA (Ponn- 
ani) : Clause t3(a}(b) provides for a code 
of conduct for newspapers, news agencies 
and journalists. 1 submit that the freedom 
of the pce<w is a very delicate and sensitive 
thing. A handful of people should not he 
allowed to impose their views on such a 
delicate and sensitive things. I have 
therefore moved an amendment.

We must also take note of the fact that 
a* many as threestrong Mrnutw of Dissent 
are appended with rcspect to the Report 
of thr Joint Committee. Therefore, I. at 
this stage, appeal to the Treasury Benches 
and to the august House to see that no 
prior restraints are imposed upon the press 
specially in the form of a code of conduct 
which implies a code of discipline to be 
adheredtoby the press.

I have also moved a second amdnement to clause i3(a)(j) «aybg that the Press

Council can undertake such studies as 
may be entrusted to the Counciland express 
its opinion on such tnatlers as may be refer
red to it by the Central Government. Sir, 
there is no reason why the initial ivr of the 
Press Council should be curbed and killed. 
Let the Press Council decide on any matter 
which it may take up either on its own 
initiative or referred to it by the Central 
Government. Therefore, my amendment 
provides that die Press Council should be 
allowed to have the initiative to express 
such opinions on freedom and in depen
dence of the press as it may; deem fit It 
should also express its opinion on such 
other matters as may be referred to it by 
the Central Government in addition to the 
matters taken up on its own initiative. I 
hope tliis amendment giving thr initiative 
to the Pres* Council will be accepted by 
this august House.

MR.CHAIRMAN' : I want to make one 
observation. Because amendment No. 
104 is the same as amendment No. 94, it 
should not be considered as moved.

Now, Mr. Chandrappan may speak on 
amendment No. 136.

SHRI C.K. CHANDRAPPAN : I do 
not want to make a speech. I think due 
Minister will accept my amendment. 
That is the crux of the matter in deciding 
whether the pres* is free. So, I hope he 
will accept it.

THE MINISTER OF INFORMATION 
ANI» BROADCASTING (SHRI L. K. 
ADVANI): I think most of the points rais
ed were raised in thr First Reading ab®**- 
and I had indicated that the Government 
itself is conscious that freedom of the press 
can be fully gurantre and ensured 
only when the various constraints imposed 
by the present pattern of ownership are 
also removed. But as I said then, the 
Pran Council is not a body which can 
complete this task. The Press Council has 
to krepthis in mind while adjudicating 
while framing its approach, and to that 
extent there is a provision in the BiU 
already. But this is a matter which 
esacntiidly has to be dealt with, as I said, 
by the Press Commission, and the Press 
Commission has to make its recommenda
tion* to the Government and the Govern
ment on that basis will come to Parliament 
again becausc this is not a matter in which 
this Proa Council can do wry much.

Shri Banatwalla referred to the three 
Notes rtf Diswr't. That too I had dealt 
with while replying to the First Reading.
1 would tike to state again that when 
in 1965 this legislation was brought, die 
first Pros Commission’s recommendation 
that the Press Counci 1 should be required 
to formulate a code of conduct was before
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it, but the legislation adopted did not say 
the word “ formulate” and the Council 
reiterated this view. It stated :

“ It is neither necessary nor desirable, 
and not even feasible, to draw up a com* 
prehensive code and that it would be 
better and more useful to build up in 
course of time a body of case law gathered 
from the principles formulated in its 
adjudications in the several concrete 
cases before it".

That is why the term “ build up a code of 
conduct” was used. The present Press 
Council Bill also adheres to that. This 
matter was discussed at length in the Select 
Committee and the preponderance of 
opinion was in favour of retaining the 
term “ to build up a code of conduct".

Yet another point was made here alx>ut 
advertising agencies and radio and tele
vision Ix’ing brought within the purview of 
this. So far as advertising agencies are 
concerned. I do not think it would be 
proper to bring them li»Tf. Hut so far as 
radio and television are concrmed, 1 do 
think that they are important media of 
communication and, in a way, analogous 
to the press. .So. when we think in terms of 
granting autonomy to these media, we wil 1 
have to provide a suitable machinery and 
mechanism which keeps track of their 
conduct also.

Sbri Chitta Basu has moved some 
amendmrr: £>. ] , t I would I ike to point out 
that the Bill, as it i* elaborates more 
effectively what he has sought to achieve. 
Far instance, one of the functions that he 
has suggested, in Amendment \o. 17 , is :

“ to keep under continuous review and 
to concern itself with any development 
which affects or is likely to affect the 
freedom of the press” .

Sub-clause ( t) of clause (3 reads :

"The objects of the Council shall l>r to 
preserve the freedom of the. Press and to 
maintain and improve the standards of 
newspapers and new* agenciesin India” .

Not only that, it goes on to elaborate the 
functions of the Council in this regard, by 
saying :

“ to ensure on the part of newspapers, 
news agencies and journalists, the main
tenance of high standards of public taste 
and foster a due sense of both the rights 
srnd responsibi lities of citizenship” .

Then it says:

“ to encourage the growth of a sense of 
responsibility and public service.-...,” .

He was saying something about public 
accountability. I think all these provision* 
can be worded differently, and I do not 
dispute that if a draftsman like Shri Chitta 
Basu had been with us, he might have 
framed it still better; I do not know. But, 
as it is, it is very comprehensive and it deala 
with the various aspects and various di
mensions of this particular matter.

In fact, in the Select Committee itself 
many Members felt that provisions tike 
these should be cut down to the minimum 
otherwise, very often these provisions 
read like pious platitudes. It wilt 
certainly not be the object of this House to 
indulge in any pious platitude. Wc would 
like every provision to be very specific 
so that it would contribute to greater 
effectiveness of tht* Council. I would, 
therefore, plead with all the members 
to look at Claus'* 13 in its totality, bccauae 
all the points that they have broadly 
mentioned are thwe. So, if he kindly 
withdraws the amendments, it would be 
still better. Otherwise, 1 would appeal 
to the House to reject them.

SHRI CHITTA BASU : I do not want 
to press my amendments and I am witling 
to withdraw them. Your argument has 
been that all these points have been 
included. You may or may not accept 
my amendment, but my point is that it 
is not included, particularly in view of 
the fact that in sub-clause (i) . . .

SHRI b. K. ADVANt : Exactly the 
word you have used is there.

SHRI CHITTA BASU : . You have 
mentioned:

“ to concern itself with developments 
such as concentration of or ocher 
aspects of ownenhip of news
papers and newt agencies which 
may affect the independence of 
the Press; ”

This is one aspect of the Independence 
of the press, the freedom of the press. That 
I agree. You have said that that aspect
of the problem can be fidrly dealt with in a
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better way by the Preu Council. 1 agree.
But to my mind, there are other threat* to 
the freedom of the press. You have 
singled out this one. But what about the 
other threats ? Have you mentioned 
anything about them ?

SHRI L. K. ADVANI : What has 
been raised by Shri Chitta Basu just now 
was, in a different way, raised by Shri 
Banatwalla, becausc he drew my attention 
to sub-claise (j), which says :

"to undertake such studies as may be 
entrusted to the Council and to 
express its opinion in regard to 
any matter referred to it by the 
Central Government.”

and he said  ‘ 'w h y  not m ake the C o u n c il 
on its ow n d o  som ething i f  it  w ants to ?”
I can p oin t ou t that the subsequent sub- 
clause- <k) takrs can* o f  both w h at S h ri 
C h itta  llasu w ou ld  lik e  the Press C o u n cil 
to d o  a* w rl I as w hat M r Banatw&l la  w ould 
lik e  the C o u n cil to do. It does not r a n . 
fine its r lf  m erely to study, it g ives it 
com plete residuary au th ority in its ow n 
•p h rtr  to tlu- extent o f  subserving the 
m ain  o b jectiv es. It  says :

“ to d o  such other act* as m a y  be 
in cid en tal or con d u cive  to the 
d ischarge o f the ab ove functions.”

'V c  can a lw ay s observe that in a ll s u c h  
legislation s, w e a I w avs em power and g iv e  
au th ority to the body, w h ich  is  l*ei ng 
created under statute to d o  w h atever 
else is necessary and con d u cive  so that sub- 
clause ( j) does not, in  an y w a y . restrict 
the au thority o f the C o u n cil itse lf and  it 
o n ly  em powers the G overnm ent to d o  
som ething and ask the C o u n cil to under
take a  studv. For instance, in  this H ou se, 
some M em bers m ay ask the G overnm ent 
to  have a m atter studied  by the C o u n c il ,  
then the G o v rrn m en t can . in  v ie w  o f  sub- 
t lause (j)  ask the C o u n c il to d o  it.

SHRI B. K. NAIR : About social 
responsibility, hr said, it is ail covered in 
sub-clause ( a ) . That is entirely a different 
thing. 1 will say that the entire thing is 
concerned with a sort of lower-middle 
class and upper-class strata oT society. 
The countryside is not touched. You 
•ay that the Janata Party is committed 
to the development of country-side. Why 
not you put the responsibility of the papers 
also?

MR. CHAIRMAN : That will do.

SHRI I- K. ADVANI : It coven
everything.

MR. CHAIRMAN : Mr. Dhirendra- 
nath Basu, are you withdrawing your 
ami ndment nos. 5 and 6 ?

SHRI DHIRENDRANATH BASU :
Yes. I seek leave at the House to with
draw my amendments.

Amendments Nos. 5 and 6 were, by leave, 
withdrawn.

MR. CHAIRMAN: Mr. Chitta Basu, 
are you withdrawing your amendmen 
No. 17 ?

SHRI CHITTA BASU : Since the hon. 
Minister has assured that this aspect o 
the problem would be the concern of thi 
Press Council, I seek leave of the House tt 
withdraw my amendment.

Amendment No. 17 was, by leave, 
withdrawn.

MR-CHAIRMAN : Mr. Amrit Kasar, 
are you withdrawing your amendment 
nos. 41 and 4a ?

SHRI AMRUT KASAR : Yes, sir.
I seek leave of the House to withdraw 
mv amendments.

Amendments Nos. 41 and 42 were, by leave, 
withdrawn.

MR. CHAIRMAN : Mv Roy, are you 
withdrawing your amendment nos. 8g,
84 and 85 ?

SHRI A. K. ROY : No. I want to 
make your job simple. I want you to 
put amendment nos. 8} and 84 to voice 
vote and on amendment no. 85, I want 
division.

MR. CHAIRMAN : I put ntsmdrn,.. 
nos. 83 and 84 moved by Shri A. K. Roy ' ’ 
to the. vote of the House.

Amendments Nos. 83 and 84 were put and 
negatived.

MR. CHAIRMAN : Now, I put
Amendment No. 85 to Clause 13 moved 
by Shri A. K. Roy to the vote of the 
House.

Those who are in favour may say, 
Aye.

SHRI A. K. ROY : Aye. ^

MR. CHAIRMAN : Those who are 
against may say, No.

SEVERAL HON. MEMBERS : No.

MR. CHAIRMAN : The Noes, have 
it ; the Noes have it.

SHRI A. K . ROY : The Ayes have it.

MR. CHAIRMAN : Let the Lobbit*
be cleared...........The Lobbies have befcn
cleared.
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[Mr. Chairman]
The question i> :

Page 6, line 30,—

add at the end—

“ and to plan for it* diffusion with 
a viable objective of ultimate 
social ownership” (85).”

The motion was negatived.

SHRI B. K. NAIR : I would like to 
withdraw my Amendment* Nos. 94 33 

y*nd 96.

Amendments .Vos. 94 to <jd were, by faux 
withdrawn.

MR. CHAIRMAN : I «uw put Amcml- 
mentNo. 105 of Shri Banatwalla to the 
vote of the Hww.

Amen dment .Vo. 105 was put and negatitvd.

MR. CHAIRMAN : I now put Amend- 
ment No. 136 of Shri Chandrappan to 
dbe votr of thr House*.

Amendment .Vo. 13f» wa< p*t and ntpaiited.

MR. CHAIRMAN’ : Now, the ques- 
; tion is :

"That Clause* i rj stand part of the 
Bill” .

TH1 mntim mat adopted.

Wrist I J um added t<> t't-• Bill.

(P»»>r to cm w e)

SHRI DHIRENDRANATH BASU :
1  brg ro move :

Page 6, line 47,— 

add *( the end—
"tut in caee of complaint of not of a 

serious nutter, the Council shall 
also have the authority to con
done the newspaper, news 
agency, the cfl»t«>r or the journa
list of sut.h a complaint” . (7).

SHRI CHITTA BASU : I beg to 
i»ove :

Page 6, line 40,*— 
a/ftr "raiacooduct” MiffJ-—

“or that tfrtre ha*e hwmment «f encroachment 
upon, «r interference with the freedom ■«#•, Pre* by any 't  authority tocludlitf theGovernment,M (j8).

Page 6, line 41,—  

tfitt “ concerned*’ insert—

"or any authority including the
Government,* (in).

SH RI LA X M I NARAIN N AYAK
I hr# to move :

Page 6, line 47,—  

add at thr end--

"and in case ihe warning* are 
ignored, the council may* 
after giving three warning** 
recommend to the Govern
ment closure of any newspaper 
nr new* agency which will be 
binding on thr Government 
<46).

SHRI A K. ROV : 1 beg u» muvr ;

Pasjc H, line 47,—

add at thr end —

“ nr suggest som e o th e r  m easures 
to th e  G o v ern m en t and th e  
G o v e rn m e n t s h a ll a c t  a c c o rd 
in g  to  t h a t ” . {'861.

Page 7, line 3....

for “ e m p o w e r "  nubuiluk *'dcb»»** 
f»7)-

SHRI B- K . NAIR : I beg to move :

Page 6. line 47.—

add al, the end—

“ a n d , i f  con sid ered  » f t m s r y ,  
adopt extreme deterrent
a c tio n  against the offender*”
im b

SHRI YASHWAXT BOROI.E :
beg to move :

P«gf 6, line 48,—

foe “ way*’ tuktliM* ' ‘shall'* 1140).

Page 6, line 50,—  

add at the «**»<*—*

“ except in ease where the Council 
on representation by aggrieved 
complainant decided to enter
tain a rtmpitint” . f»4»> ■

SHRI L. K. ADVA MI t Mr. ChafriMm, 
do I have your permission to leave the
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the House? There it voting in thr other 
House. My colleague, Mr. Ravindra 
Varma. %vill attend to this Bill.

MR. CHAIRMAN : Yes.

Now, I would request the hon. Members 
to be brief and to the point.

Mr. Dhirendranath Ba*u.

SHRI DHIRENDRANATH BASU : 
The hon. Minister for Parliamentary 
Affairs and Labour and thr hon. Minister 
of Information and Broadcasting are 
dynamic Ministers. To add to their 
dynamism, I want to add at thr rnd of 
page (i, linr 47 :

"but in casr of complaint of not of
•  ivrii.m« matter, tlic Council shall also 
have thr authortity (o condone the 
at'twspaper, news agency, the editor or 
the journalist of such a complaint.*'

If these power* arc given to them, if this 
autonomy is given to them, then the 
editor* or reporters or news editors can 
expresttlu'ir news independently »«d need 
not look to the Directors or Msuiagers who 
sometimes coinpcl them to say what they 
do not want U> report. That is why 1 
have requested through my amendment 
for the addition of these word*— so that 
mure liberty, more power, may be given 
to the Press Council ; they must have this 
power to condone. By this the individual 
ownership and monopoly hoiiscs in 
the pres* can be done away with. Those 
persons can enjoy the liberty. Freedom 
of press should be a ‘must’ , and the hon. 
Minister in charge of the Bill, whilereplying 
to the debate, has agreed to this. There* 
fore, I would request him through you, 
Sir, to accept this amendment.

SHRI CH1TTA BASU (Barasat). 
Mr. Chairman, you will kindly see this 
clause 14. I also want to draw the 
attention of the Minister to this clause. 
Itdcalswiththepowcrstomquire. Now, 
the power to enquire against whom? 
Certain agencies, authorities or individual*. 
I read the clause :

''Where, on receipt of a complaint 
msdc to it or otherwise, the Council 
has reason to believe that a newspaper 
or news agency has offended agatnM 
the standards of Journalistic ethics or 
public taste or that an editor or a world* 
tog journalist has committed any 
professional misconduct. .

These are the subjects about which aa 
iaflitiry can be instituted. I may be 
allowed to say that the principal objective
of the Bill i» to preserve the freedom of

the Press. There is no provision, as you 
will find, to hold and enquiry any com
plaint or otherwise as to whether lb err has 
been My abridgement of the freedom of 
Press, litis  is the position. I want to 
correct it. I want to say that the principal 
objective of the Bill being the preservation 
of the freedom of the Pres*, the right to 
enquire should also be extended if there isu 
any instance of abridgement or encroach
ment upon or interference with the free- 
dom of the Press by an y authori t yincluding

r>vernment. Unless that is included, 
think— 1 am sorry to make this comment 
the very principal objective of the Bill 

will not be fulfilled.

So far as my amendment No. 19 is 
concerned, it is after all consequential in 
nature. Therrforr. I do not want to 
dilate on i<> I think thr hon. Minister 
will give proper thought to this principal 
point.

ih  tw ft wpcm m m  ( « f n f t ) :

*rns?rr g  f a  w r a r a i

* n * rr  i fq u t  

fT  wK vftr

W I f F  SPTPrT SCTftffT ^

tnre g ta  m x  *fr %

% T C  ift  tS T  #  W J f

w  w r r  i

rrrft ?*<ra<TT *fr 735ft

*pt ifptvt r̂r?rT |  shr

fcrr % tm n r

#f?<TT *n * n * r  w t a r  m m  fc 
«fr

wtt

fmniTT «wr swrr m v * \<  * 7
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«%*rr ifr< wwtx u fa ft *41
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f a  i r $ r  * w n r r <  «rar t f r  
T ^ ft *#r s *t t < t f *

tff  * m * r  * r f &  i

SHRI A. K. ROY (Dhanbad) s This 
is another check, rather another tool 1 
want to add to the Bill- You know we 
are all victims of yellow journalism* 
There are so many things happening of

Sncral public importance and social 
portance but because our papers are 
in the hands of persons of such organiza* 

•tions that we are everyday readings some
thing else. You know the famous saying 
of Oscar Wilde that the difference between 
literature and journalism is that literature 
is never read and journalism is unreadable. 
So, it is becoming like that. Yellow 
journalism does not only mean misleading 
news. Yellow journalism also means 
partisanship in focussing news. I can 
tell you that you can sec very many 
important new* against people and 
operation on the people that are being 
bye-passed.

For example, yesterday, 1 was looking 
a journal. I come to k iow with horror 
that one naaalite prisoner, Shri Krishna 
Chetty was hanged in Coimbatore Jail 
in Madras. But no paper reported it. 
Such a type of silence, is a conspiracy, 1 
should say. This is the worst type* 
yellow, black or blue journalism, I do 
oot know. Then a miner was drowned. 
Not a single line was in the paper. 
Tlie papers arc very busy about the 
scandals what is the Minister doing ? 
It takes a lot of time. Parliament has 
no time to think or even to devote any 
■time 10 this type of «i»cial or political 
oppression.

MR. CHAIRMAN : Then, what is 
your suggestion ?

SHRI A. K. ROY : W at is why I say 
that the Press Council must be a body 
which will suggest wmc measures to the 
Government to take action. Otherwise, 
who will listen. The Government shall 
act according to that. Another point is 
this. It is very intelligently said that if 
something is ending in a court of law, the 
Press Council will not take action on it. 
This is a very wrong thing. If suppose 
action is to be taken against the workman, 
the management says that a departments) 
enquiry has nothing to do with the inquiry 
In the court. The same procedure should 
be followed regarding any enquiry against 
the management of papers whether the 
case* are pending before the court of law 
or not ; the Press Council will have 
the fret* dom and authority to take action 

against that management. So, I request

the uew Minister of Information and 
Broadcasting to accept the smallest 
amendment— Amendment No. B7.

For ‘Empower’ subslitut* 'debar*

This being the smallest amendment, 2 
hope, the new Minister has been empowered 
to accommodate this type of amendment.

MR. CHAIRMAN : Now Ameudinent 
No. 97 by Mr. Nair.

SHRI B. K. NAIR : About the poten
tial offenders, they bring ihc members 
of the Pros Council, many times, the charge 
is made about the violation of journalistic 
ethics committed by n juourinalist. May 
be it might have been committed at the 
behest of the owner. The owner may 
have prevailed upon him to n particular 
line But when it comes to the qimtion of 
taking action against him lh< ontirr Press 
Council may turn against him. The 
ownri may aim join. I think this it not a 
happy sutr of affaii». In fact, this l>ody 
may be converted into a »<«t of supreme 
arbitration body. In the case of complaint 
against a journalist, suposr u i» a legitimate 
one, the Chairman should not be allowed 
to debar him or to prohibit him. This 
body must be effective. 11 should pro
tect the rights. They must hr empowered 
to act as a supreme arbitration body. So, I 
am suggesting dial the potentiality of die 
mischief on the part of the owner also must 
be covered under the functions and powers 
of this body and in suitable casts, drastic 
action will be taken against the offender. 
When the owner may act on a particular 
line, the journalist may a t the particular 
line. What happens? 1 am suggesting 
that this body may be treated as a supreme 
arbitration body

MR- CHAIRMAN : That you have 
said. Now 1 come to amendment N*. 
141 try Shri Borole.

SHRI YASHWANT BOROLE : Mr. 
Chairman, I would not have wasted the 
time of the House. But, 1 want to draw 
your attention to my amendment. This 
is made with a view to curtail the time. 
It should be taken up by the Firm Council 
in deciding the complaint. There sure a 
number of complaints which are triable 
and which are highly significant. If 
they coroe up before the Press Council, 
naturally, the Chairman has been riven 
the discretion to see that the complaints 
•halt be entertained by the Press Council. 
But it is said that the Press Council may 
take or may not take rongnttanc* of that 
complaint. So, it is again, discretion. 
It will havetobel^with^PiwOiwnnll 
to go through all the complaints again.
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So, I have just reverted the proceai and 

I have Mid that the word ‘shall* may be 
substituted by the word ‘may’ , provided 

that the Council ihallnot take the cognisance 
of the complaint, if in the opinion of the 
Chairman, there it not sufficient ground 
for holding the enquiry. Once the Chair* 
man takes that decision that there is no 
ground for holding an enquiry, it should be 
obligatory on the part of the Press Council 
not to entertain it. But, at the tame time, 
I have provided by my amendment No. 
141 that he who hat been aggrieved by 
this derision of the Chairman shall alone 
move the Pram Counci I wh ich, in its wisdom 
again will consider that aspect. By this 
procedure the number of complaints will 
be curtailed and a lot of time will be 
saved. Naturally, when a decision on a 
complaint is delayed, it is delay which 
denies justice. Therefore, I hope that the 
Minister will apply his mind and accept 
my amendment.

P THE MINISTER OK PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA) : Mr. Chair
man, Sir, I shall try my best 10 deal with 
•he points that the hon’ble Members have 
raised after much study on different clauses 
of the Bill. I will first deal with the amend* 
ment of my distinguished friend, Shri 
Borole, whose amendment seems to be 
rather simple and straightforward.

Sir, in the context in which this has 
been used in Clause 14 we believe that the 
word ‘may’ as has been used docs mean 
‘shall*. Therefore, there is no parti* 
cular need to accept the amendment of 
the. hon'ble Memher. Now, 1 shall refer to 
amendment No. 97 of Shri Nair which 
also is a very important amendment 
undoubtedly. It says:

“and, if considered necessary, adopt 
extreme deterrent action against the 
offenders'*

Sir, there can be no two opinions on this 
matter that if it is found that there is a 
reason to take action, deterrent action 
should be taken. But we believe that the 
amendment as it lias been phrased now is 
somewhat vague and the Council has, in 
fact, by other dauae been vested with powcn 
either to go 011 admonish or censure news*
P*p^ f? . th*^ff*?ceollthekind lhat the non ble Member has referred to against the 
standards ofjornalistic ethics. So, I plead 
with the hon’ble Member not to press the 
amendment because the intention of the 
amendment has been taken note of by 
the other CSauses of the Bill. Now, I 
turn to amendments No. 18 and 19 of my 
good friend, Shri Chitta Basu. As far as 
amendment No. 19 is concerned, the hon’. 
ble Member has admitted that it is a con
sequential amendment tad, as such, 1 will 4eid M l? with amendment No. 19. Here

again the hon'ble Member would like the 
Press Council to keep under continuous, 
review and associate itself with any deve
lopment likely to affect the freedom of the 
Press. Government shares the hon’ble 
Members' concern about the freedom of 
the Press and, in fact, the whole idea of the 
BiU is to ensure the freedom of the Press. 
The Select Committee as well as the other 
House which adopted this BiU had gone 
into this question very much in detail and 
Government feel that it is not necessary to 
accept the amendment as proposed because 
the purpose of the amendment will be 
served by the provisions in Clause 15(4) to 
which 1 will invite the attention of the 
hon’ble Member. He will sec that this 
clause will empower the Council to make 
such observations as it may think fit in any 
of its decisions or reports in respect of the 
conduct of any officer and of the Govern
ment as a whole.—a* the hon. Membrr 
was keen to point out,—for the purpose of 
carrying out its objectives and for the pur
pose of carrying out its functions, under 
the Act. Therefore, his point would be 
met by this provision. Therefore, I request 
him not to insist on his amendment.

Regarding Mr. Dhirendranath Ba*u’» 
amendment, no doubt it is a very important 
amendment. The reply to it is covered in 
the arguments which 1 have advance 
earlier in reply to Mr. Chitta Basu's amend
ment. 1 would therefore request him not 
to press his amendment for this reason.

MR. CHAIRMAN : Does anybody 
want to withdraw any amendment?

SHRI DHIRENDRANATH BASU : 
In view of the sentiments expressed by l hr 
hon. Minister, I seek leave of the House to 
withdraw my amendment Not 7.

MR. CHAIRMAN : Does he have 
the leave of the House to withdraw his 
amendment?

SOME HON. MEMBERS : Yes.

Amendment JS'o. 7 wot by leave, «iith~

SHRI CHITTA BASU : 1 seek leave of 
the House to withdraw my amendments 
Nos. 18 and 19.

MR. CHAIRMAN : Does he have the 
leave of the House to withdraw his amend* 
mcnts?

SOME HON. MEMBERS : Yes.

Amendments Nos. 18 and 19 were, by (saw,
withdrawn

SHRI LAXM I NARAYAN NAYAK : 1 seek leave of the House to withdraw my 
amendment No. 46.
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MR- CHAIRMAN : Doe* the bon. 

Member have the leave of the House to 
withdraw his amendment ?

SOME HON. MEMBERS : Yes.

Armndmtnt No. 46 was. by leant, with
drawn

MR. CHAIRMAN : Mr. A. K Roy. 
do you warn to press your amendments 
No*. 8<> and 87 ?

SHRI A K. ROY : Yes, I am pressing 
my amendments.

MR. CHAIRMAN’ : I will now put
amendments No*. 86 and H7 of Shri A.K. 
Roy H> the vote of the House,

Amendments Not. 86 and 87 tvrr* put and 
ntgaiivtd.

MR- CHAIRMAN : Amendment No.
97. Shri Nair. He is not here. All the 
tame. I have to put it to the vote.

I am now putting amendment No. 97 by 
Shri B.K.NVr to the vote of the How*.

Amendtrunt No. 97 was put and nei>aim<l

MR. CHAIRMAN.: Amendment 
Not- 140 and 14s. Shri Borole.

SHRI YASHWANT BOROLE : I
Seek leave of the House to withdraw my 
amendments, praising the manner in wnich 
the Minister has dealt with it.

MR. CHAIRMAN : Dor* the hon.
Member haye fbe leave of rhe House to 
withdraw his amendments ?

SOME HON. MEMBERS: Yes.

Ammdmtntt Vij. 1 \nmd 141 tofrt, by lutvt, 
withdrawn.

MR- CHAIRMAN : Now I am put- 
ting Clause 14 to the vote nf the Home.

The question is:
"That Claw*** 14 stand part of the Bill".

Tht malum mat athpud.
Ctm u 14 was addttl to tht Bill.

Ctamt 14.4 iNtw).

Mr. Chairman : We now come to 
Mr. Banatwalla'* amendment for adding 
a  new Clause, 14-A  - Amendment No. 106.

You may please move it. That is 
the only thing; you may also nuke your 
submiauons. Please be brief.

SHRIG.M.BANATWALLA : I move 
My amendment No. tofi.

Ibegtomove:

Page 7,

qfier line to, butri—

“ 14A. (t) Where, on receipt of a  
complaint made to it or otherwise, the 
Council has reason to believe that any 
action of the Central Government or a 
State Government unreasonably eneroa- 
rh<9 upon the freedom of the Pfas, 
the Council may after giving the con* 
cerned Governmeut an opportunity of 
being heard, hold an enquiry in such 
manner as may be provided by regula
tions nwdc under this Act.

ii) If, a* a rrfttlt of the enquiry, the 
G.miiril is of the opinion that the action 
of the concerned Government consti
tuted an unreasonable r»m»aclu?tent 
upon the freedom of the Press, it may 
submit a report with its recommendations 
to the President.

Tin- Ptr.'d-nt shall, as »: a* 
may 1 tr on the receipt of the report, 
direct the concerned Government to 
earrv out the recommendations contained 
in the report,” (106)

Clause 14 deal* with powets to ccnsure. 
The Kill is wanting in a very important 
respect. The Prm C^utttil ha* the power 
to take cognisance «*f complaints against 
newspapers, new* agendo. editors ami 
working journalists. Complaint* against 
them can be tconsidered by the Prm Cooa- 
cil and the pre*» Council also <an have 
the power to remure them under Clause 
14 of the Bill. H o w e v e r , there is no speci
fic provision about the power of the Pro* 
Council to t*ke cognisance of any romplstalB 
against the State fkArrnmenli or the Cen
tral Govemmmt w it h  respect to the pro- J 
blem of the Press. Therefore, it is near*- 
mrv that such a pow er should also lie given 
to the Press Council. The Press Council, 
when it has the power to censure the. edi
tors, new* agencies, working journalist* 
and other*, must have also the power to 
take cognisant? of complaints against the 
Government and came to a derision, f  
have, therefttre, moved thJ» amendment 
seeking for a new Clause 14A. Theaujwod- 
ment provides that any such complain* 
against the Government can be taken cog
nisance of bv the Prm Council. Tlie 
preas Council can. thereafter, hold an 
enquiry and if it is tati«5ed that the 
complaint is justified, it nut make a report 
with its recommendations to the PrcaUtent. 
The Piwfcfcnt should thereafter i*ue 
necessary direction to the OovettottWM 
concerned in ord*Jo *ce that the reco-
menation t t  the Pw* CSowciH* tepplfr 
mented. ThUwMlatMw^^ectuww* 
ofthe PrtnsCoundUod will M n ^ te u M
of the MIL
wanting thin tm tk iti*  mpeet ***£ th« 
present dauae has the nrer*ary teeth to
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the h t a  Council so that the complaint* 
of the t e l e  intervention and interference 
with t h e  freedom of the press can be taken 
due aote of by the Press Council.

3HRI RAVINDRA VARMA : Sir, I 
appreciate the spirit with which good 
fifcad, Mr. Banatwalla, ha> railed this 
point and moved amendment and it i* 
very dear from what he has stated in the 
uaaadmeat as well as the eloquent expodt- 
lia i and the rationale behind the amead- 
moat is that he does not want to leave 
anybody free from the scope of the BUI. 
lie  wants to plug every loophole and see 
that the press Council is empowered to 
deal with any emergency situation that 
may arise whether it be the Government 
or some other agency, which is the agency 
that attracts the kind of complaints that 
he had referred to in his speech. But I 
would like to point out to him that if  he 
reads the Bill and all the clauses of the Bill 
together, it will be absolutely dear to him 
that there is no attempt whatsoever on the 
part of the Government to exdude or 
exempt the Government. There is no 
loophole of the kind that the hon. Member 
apprehend* because when he goes further 
in the Bill he will come to Clause 15(4) 
which 1 would like to read out. It says:

**15(4) The Council may, if  it 
consider* it accessary for the purpose of 
carrying out it* object* or for ihe perfor
mance of any of its functions under this 
Act, make such observations, as it may 
think any of ita decisions or reports, 
respecting the conduct of any authority, 
ind tiding Government.”

Therefor<• there i* a specific mention of 
the Government and if mere i* any action 

'<*■ «>n thr part of the Government which is 
olTendve, which the Council must take 
< >«ni*ance on which the Council must 
make observation,which the Council must 
condemn, the Council is perfectly free 
under 15 (4) and make such
observation in the report. Therefore, 
it I* very dear that the Bill in no way 
exempt* thr Government whatsoever and 
t!i<m the other parts of the amendment that 
h-* ha* moved to make it neerwary for a 
report to br made.

iVM *ra>

It U clear from the Bill that the Council 
ha* to submit its report to the two House* 
of Parliament. When the Coundl submits 
its annual report to die two Howes of 
Parliament, if  the Government Is found 

-} guilty, if  any complaints hare been made 
against the Government, i f  any critical 
observations have been made against die 
Government, that would be recorded in 
the report. As the ParHamest it  a *ow e- 
ign body of the country, it will .have an 
opportunity to critktas, warn and oondcmn 
the Government i f  the Government 1*

U N  LS—4

found guilty by the Coundl. I n  the 
circumstance*, I hope, the hon. Member** 
amendment is not neceoary and 1 would, 
request him to withdraw it.

SHRI G.M. BANATW ALLA: In view 
of the hon. Minister's assurance, I 
seek leave of the House to withdraw my 
amendment.

Amendment JVo, 106 war, by lm>e 
wHUrmnt

Oaauw 14B (New)

SHRI AM RUT KASAR : I beg to
move:

(i) Page 6 Line 36,—  

f«r “ 14”  rtad “ 14A" ;

(it) Page 7,—

after line in, insert—

"14B. f 1) If, on receipt of a com
plaint made to it or othwewise, the 
Council has reason to believe that the 
Government or any agency under the 
control of the Government ha* without 
assigning any reason cancelled the . 
regular allotment of the adwriiscmentx 
in order to bring about financial coer
cion on the newspaper, the Council mav, 
after giving the Government or Govern
ment Agency concerned an opportunity 
of bring heard, hold an inquiry in *uch 
manner as may be provided by regula
tions made under this Act, and if  it 
is *atisficd that it is necessary so to do, 
h may for reason* to fce terordtd in 
writing, disapprove the conduct of the 
Government, or the Government Agency, 
as the case may be.

(a) Thr Counicl may rrqutrc any 
or all newspapers to publish any inquiry 
and disapproval of the, conduct of the 
Government under this section.”  (43)

Mr. Chairman, Sir, the spirit of my 
amendment and the amendment which 
was moved by Shri Banatwalla is the same. 
The hon. Minister ha* already given an 
assurance, I would, therefore, only make 
a mention of one specific matter and that 
is about the issue of Government adver
tisement to the small newspaper*. The 
Government can use their coercive power 

" by withdrawing the Government adver
tisements to the small newspapers. The 
■mail nweapapera suffer bccause of thl* 
attitude of the Government. They coerce 
the small newspapers by withdrawing the 
allocation of Advertisements to them i f  they 
go against the Government. The purpose 
of my amendment, therefore, is only to 
safeguard the interest* of the smalt news
paper*
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MR. CHAIRMAN Mr. ·. Ajitsinh 
Dabhi : Your amendment No. 91 is the 
same as the one moved by Shri Kasar. 
You cannot, therefore, move it, but you 
can speak if you like. 

SHRI AJITSINH DABHI: Mr. Chair-
man, Sir, it is an old adage that money 
makes the mare go, and it is all the more 
true in the case of newspapers today. The 

"Government advertisement is a steady 
source of m oney which most of the news-
p apers are badly in need of for their 
existence. The Government advertise-
ments are a powerful weapon in the hands 
of the Government. If this weapon is not 
properly and judiciously used, it may 
jeopardise the freedom of the press which 
is the main o~jective of this Bill. With 
this weapon, the Government can press, 
depress, impress, repress and suppress the 
Press. That is why, I support the amend-
ment that a new clause 14B should be 
:added to make the Government 
:answerable to the Press Council in those 
.cases where the Government or any 
governmental agency tried to coerce the 
newspapers by withdrawing the allocated 
quo.ta of advertisement. 

This amendment seeks to empower the 
:Press Council to make an enquiry in a 
.case where the Government arbitrarily 
,withdraws the advertisment from a news-
paper. It would also empower the Press 
·council to disapprove the Government and 
to get the enquiry and the disapproval 
.to be published in the newspaper. The 
other day, an hon. Member, perhaps 
.Shri Kanwar Lal Gupta, complained 
against the yellow Press and he d emanded 
.that the advertisements should be with-
drawn from the yellow press. Sir, ours 
is a secular State, yet some people who 
had their origin in RSS try to lend 
narrow sectarial outlook to the public 
life through the Press. Therefore, I see 
no difference between the people who 
want to lend yellow colour to the Press 
and the people who want to lend a bhagwa 
colour to the Press. 

I will just conclude my submission by 
giving only a very patent illustration as to 
how the Government can gag the Press 
by physical coercion and by financial 
coercion, i.e. by not giving advertisements. 
I will be quoting a few lines from "India 
To-day", from its rst August, 1978 issue. 

MR.CHAIRMAN: Howisitrelevan t ! 
We are dealing with your amendment. 

SHRI AJITSINH DABHI : It is re-
garding advertisements. (Interruptions) 

SHRIMATI PA.RVATHI KRISH-
NAN : The Minister has to finish studying 
the brief. 

MR. CHAIRMAN : You can make a 
statement instead of citing illustrations. 
(Interruptions) 

SHRI AJITSINH DABHI : Flcase 
allow me ; I will finish within a minute. 
It relates to an incident in Bihar which 
happened on1y a few months back. I am 
quoting fr~ page r 6 : 

"The threats to the freedom of the 
press have come from Chief Minister 
Karpoori Thakur and state Agriculture 
Minister Kapildeo Singh .. 

It all started when Kapildeo Singh 
stopped a group of newsmen on the 
landing of the state assembly stairs and 
a llegedly threatened to send goondas 
to the editors instead of contradictions 
if they do not stop publishing fa ls{hccd .. 

These two newspapers have suffered 
advertisement cuts for nearly twenty days 
last winter. They were carryin~ out 
investigations in connection with the 
infamous Barahiya episode. The mitiis-
ter's name was somehow linked with it. 
In tlie Bihar Vidhan Parishad X.apiideo 
Singh has also threatened to s~p 
advertisement to tho.,e newspapers 
which highlighted the alleged eex gcalidal 
involving a miniater •. 

A few weeks ago, Th.i.lcw 'Yirtually 
,pounced upon a reporteF (If a lee.ii 
Bnglish daily for trying to reveal tlte 
truth regarding panchay;;u cilection1 in 
the state .... " 

MR. CHAIRMAN : What h.is this ~ot 
to do with the amendment ? Your ~mrnd· 
ment related to advertisements. 

SHRI AJITSINH DABHJ : This is 
with regard to advertisements. 1 will 
conclude with this quotation : 

" .... Earlier it was rumoured that 
the Government was out to "buy or 
bully" the Patna press. One ofThakur's 
press advisers wrote an 18-page letter 
to the weekly's special Bihar issue. 
The chief miniHer himself had written 
to the management ofa big paper asking 
it to withdraw its Patna correspcndent. 
When all these efforts presumably 
failed, one junior minister, haveing 
"very good" relations with some news-
.men was allegedly sent out on a mission 
with a "money-bag" to solve the awk-
wardness of "problem n ewsmen" . 

.... What is now happening in 
Bihar clearly indicates that the Thakur 
administration has mounted a double-
pronged attack on the press. It is appa-
l"ently waging a war at amu' length 

.. 
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with sophisticated ‘bully-weapons* and 
cbaracter-a*«asination campaigns on a 
scale inconcirvaWc even during «*mcr- 
gency day*.. .  .M

MR. CHAIRMAN : It w ill not go o h  
record nmv.

( I n t r r iu p lie m ) * *

M R. C H A IR M A N : It is not going on 
record. W h y  do y o u  lake; t V  tro u b le

SHRI AJ1TS1NH DABHI : Ultimately, 
in this cav, ad vcrtiinnrswrrrwithdrawn 
from these newspapers. With this sad 
coimnrntm y on what «ori r»f freedom of 
thr Pms* tinx (tiling J.snta Cxncrniiicni 
wants in fhit country, I rwimrnd that 
i:*'n i>4itt*. Jin Ijt accepted.

SHRI RAVINDRA VARMA : Mr.
Chairman, the amendment* standing 
in the name of my good friend Mr. Kasar 
and my equally good friend Mr. Dabhi 
are vrry important amendments undoubted
ly, because everybody in this country is 
aware of the importance of advertisement 
for newspaper*, especially small newspa
per*- There can be no two opinions on 
the question of importance of advertise
ment* and the fact that in the past there 
had been considerable experience of ad* 
veruarmentt beinR used < ithrr to boost 
the finances of newspapers or to starve 
newspaper* so that they may go out of 
. .filiation. Therefore, this is not a new 
subjeet and perhaps my good friend, Mr. 
Dabhi is quite competent to talk about 
this subject. I shall not chaf/cnge his 
competence or the competence of his party 
to talk on this subject. But I do believe 
that a* far as this Bill is concerned, we are 
not so much concerned with instances 
which can Ik* quoted of cited, but we are 
more rnnrerned w,th the danger and how 
ihr danger can be prevented by the Pn»
«.ouncil. Therefore, in spite of the tremen- 

temptation to answer the hon. 
Mr«jl*»r in the coin that he has used which 
n rather n very cheap coin, if I may say 
v>. I shall resist the temptation.

‘WIU V A Y A L A R  R A V I : Cheap coin?

SHRI RAVINDRA VARMA : I do 
->-.i km.w in which coin you trade. It is 
U-iter tr. trade in cheap coin than in 
..«.hit frit rotn. (fnterntfitionx) f  do 

k"«>w in which coin you would like 
to Ir,v1i-.

»h ri P v e n k a t a s u b b a ia h
(Nandnyal): He say* you are also tradintr 
in the same coin. That is wltat he had
said.

(Interruptions)**

**\<>t recorded.

MR. CHAIRMAN : Mr. Dabhi, I 
am not allowing it to go on record. This 
it not the way. (Interruptiom) You mutt 
hear the Minister.

{Interruptions)**

MR. CHAIRMAN : I am sorry, it 
would not go on record.

SHRI AJ1TSINH DABHli: I am entitl
ed to know about it. He cannot misrepresent 
me.

MR. CHAIRMAN : L et the Minister 
fust say.

SHRI RAVINDRA VARMA : I never 
misrepresented anybody. Mr. Chaimian, 
in your wisdom, you permitted him to 
read out from the newspaper about some
thing.

{interruption*)

SHRI VAYALAR RAVI : So uvany.

SHRI RAVINDRA VARMA: I would 
like to ask the hon. Member whether all 
such instances for the past few years have 
been quoted by the hon. Member. Obvi
ously not, (interruptions) Obviously not. He 
had cited one or two instances. Now the 
Member had his say and I must also 
have my say. {Interruptions) Other
wise, it is not possible to have a 
running coversation. If I misrepresented 
him, he can correct me. All that I said 
was that he had cited some instance*. 
I beg to submit to this House that these 
instances are not exhaustive ; and these 
instances have relevance, as far as this 
clause of the Bill is concerned, only to 
highlight certain dangers. Therefore, I 
said, that I did not want to deal with the 
dirty past of some persons or some parties. 
I do not want to do so because that is not 
relevant nor do I want to answer every 
one of the instances, half of which wen* 
on record and half of which were not 
perhaps on record. It do not want to deal 
with them. I want, therefore, to deal with 
the essence of the question which my lion, 
friend, Mr. Kasar, has raised in a very 
able manner; and the esscncc of bis question 
lies in the danger that is posed to the cir
culation of the newspapers, finances of the 
newspap -rs and stability of the newspaper 
hyt he (manner in which the Government 
which hat got control over advertisements 
nUaht toe its power to provide newspaper* 
with advertisements. That it the very
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rea l danger to w h ich  he has pointed  ou t; 
w e do not w an t to shut ou r eyes to this; 
w e cannot shut our eyes to it because o f  

the experience w hich  is before the country 
and the newspapers. I should lik e  to  
subm it «n a l l  h m ility  to ray hon. friend 
that i f  they look a t  clause , 3(a ) (a) read 
a lon g w ith  i 5 (4) to w hich  I  have a lrea d y  
m ade a  reference, they w ould tee that there 
is enough scope to ensure th at the govern 
m ent dual „ o i  use or misuse iu  p o licy  in  
th e  m anner in  w hich the lion. M em ber 
apprehended it m igh t be used or in  the 
m anner in  w hich Governm ents m ight have 
done in  the past. W e w ant to insure against 
th at danger. H ow  d o  w e insure agaiost 
that danger in  this B ill ? I f  you read 
' ^  ‘ l u y * PreciK |y- beyond a shadow  
o f  doubt that ‘ to help  newspapers and 
news a g e n a e t  to m aintain  their indepen
den ce....’ Y o u  can n o t say that the purpos * 
i* to  m aintain  independence o f  thr news
papers but penalise them  for their in 
dependence Therefore it  is very c lear 
from  this clause w h a t the purpose o f  the 
Press C o u n cil is; it w ill be b in d in g o  thr 
governm ent; that will ensure the indepen
d e n t  o f  new ipip-M . Tt w il l  not therefore 
make u v  of tf»;; p-ilu-y t>f 
as an instrum ent ta an y w ay to inhibit 
the m deprndence that is quite c lear i »
J3W ( a ) .  Because it it  c lear in  n f a ) ( a )  
r e td  w ith  15(4) t  w ould appeal to my non, 
friend not to insist on h is am endm ent but 
to w ith d raw  it .

. M R  C H A IR M A N ' : T h ere  w ere tw o 
sim ila r am endm ents 91 and 43 ; one wax 
m oved, that is 43 ; the other was barred. 
*0 , I  sh all p u t am endm ent N o . 4 1  to the 
vote  o f  the H ouse.

Amtndmtnt No- 41 was put and 
ntgallvtd

MR. CHAIRMAN ; The question si, 

Bill " That CUiaC 15 *tand part of thc 

Tht motion wat adopud.

Clause is  wat added to tht B ill 

M R . C H A IR M A N  : W e take u p d a u *

Qmmm t$ (LwJ t//Mj)

Page 7 r -  

ifiir line 40, hmrl—

”ftwidcd that no such fees shall

S S E S . ^ ' , * -  " • — 4 -

104
Provided further that fee* shall be 

lewedatloww rates on small newspaper*, 
and medium rate* on medium^**, 
papers and at higher rates on big news
papers.” (15a)

If the government is prepared to give 
an assurance I will not press it for division.

>S*J

{Stmtw.vrr P a r v a h h  K r is h n a *  in the
Cchair]

There should be some exemption to 
small newspapers whose circulation it 
below 10,000, Government have accepted 
til ready eltf principle of small papers, 
indium pap r* and big papers. My 
suggestion is about exemption. Amongst 
the small, medium and big papers there 
should be a sort of gradation to for as 
levying of fees is concerned. So far as levying 
of fees is concerned, I think Government 
should have no difficulty in accepting this 
amendment and in rase the uniform rate* 
arc there, then small pajmrs will be swallo
wed by meditun jiapm and medium papers 
will be swallowed by big papers. That 
is the purpose of my amendment and if 
the hon. Minister is prepared to givr an 
assurance, 1 will not press it at all.

MR. CHAIRMAN : Y<> just give an 
assurance and he will not preasit.

SHRI RAVINDRA VARMA : Reme
dies are very simple but the remits are com
plex. Comrade Chairman, I understand 
the anxiety <»f thr hon. Member, Shri 
Kamble, to see that the newspapers— 
particularly the samll newspapers many 
of them are language newspapcrv-*ervc 
the muffusil areas in the district*. They 
do not suffer in any w a y  under the dispen
sation that is contemplated by thisbilland, 
therefore, I can understamd the reasoning 
behind the hon. member's proposal. B<ut 
he hat made matters rather simple fur the 
Government Ivy saying if  he if aawtred, 
the manner in which the rules are framed 
will protect the papers, the circulation* 
of which is below 10,000,1 think he referred 
to 10,000, then he would find it possible 
not to press his atmndment. 1 would tike 
to assure him, the very reason why there i*
Qo specific provision, Government believe* 
that thesuggestion which the hon. member 
has made and similar suggcstioru can hr 
taken care of by the rules that are framed 
under this Act. 1 think I can assure him 
farther that it will be ensured that Has fee* 
that are taried for registered 
will be on a graded scale. The tea would 
beatahighrrateforbignews|»p«n and 
at a lower rate for medium naiHpKpm 
and ta il sit a lower rate as Car s* «taH 
DBWMMn ifc  opoccroea- /» *•* ** 
m m  immpmpm arc e&Mtnm  
circulation of which is less than
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w il l  b e  exem pted  from  th e le v y , I  th in k  
in  th e  lig h t  o f  th is  w h ich  the G o v ern m en t 
w ill  d o  in  favou r o f  the sm all newsspa- 
pers th e  hon. m em ber, S h ri K a m b le , w il l  
not insist.

S H R I B .C . K A M B L E  : I w ith d raw  m y 
am endm ent.

Amendment No rfa was by leave, 
withdrawn-

M R . C H A I R M A N . T h e  q uestion  is : 
“ T h a t  clause 16 stand p art o f  the
Bin.”

The mutton rvn adopted- 
Clau ft 16 mis added to the B i l l .

M R . C H A I R M A N  : I com e to c la u s e  
17. T h ere  it .in am endm ent b y  D r. R a m ji 
S in g h . H e  is a lw c tif.

T h ere i* no am endm ent to C la u se 18. 
I w il l  put clauses 17 &  18 together to th r 
vote  o f H nm:.

Th«* qu'-'Hiion is:

"T h a t  C la u « n  i 7 and 18 stand p art 
■>f tlie B il l ”

The ’notion was adopted.
CM titet 17  Si 18  were addtd to the B i l l -

Clause 19 (Budget)

\ I R C .H f \ lR M A \  : T h e re in  an a rn e n d - 
<tvnt to clause !i> b y  Sh ri K a m b le .

j^ S H R l B.C. K A M B L E  : 1 b e g  to m o v e:

Page 8, lin e  I5 ,—

add a t  the end-—

SHRI RAVINDRA VARMA :I think 
this clause is a very simple clause. I would 
submit that there is no special reason 
why the hon. member should insist on 
the amendment that he has proposed The 
reason is that the Council has, under the 
provisions of the clause that are already 
there, to prepare a Budget in respect of 
the ensuing financial year showing the 
estimated receipts and expenditure, copies 
of which shall have to be forwarded to the 
Central Government, which in turn will 
include them in the Budget of the Ministry 
of Information and Broadcasting and the 
Budget of the Ministry of Information and 
Broadcasting including this comes before 
the I-Iouse, therefore, the Houses of Parlia
ment have a discussion for approval. 
Therefore, the members’s point has already 
been met by the provisions of the clause.
I hope h r  w il l  not insist on th is am en d m en t.
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S H R I  B . C .  K A M B L E :  I w ith d ra w  
m y a m en d m en t No- 119 .

Amendment .Vo. 1 iq  was, hr leave, withdrawn.

M R . C H A I R M A N : T h e  q u estion  is :

“ T h a t  clause jt) s ta n d  p art o f  the 
B ill/ *

The motion was adopted.

Clause 19 was added to the: B ill .

M R .  C H A I R M A N : C la u s e  20. T h ere  
is an  am en d m en t b y  S h r i  C h it ta  B asu 
Hut he is n o t present.

T h e  question is:

“  Thai C lauses 20 to 32 stand p a rt  o f  
the R ill.”

The notion was adopted.

“ who sh all cause those copies to 
h- la id  oil the T a b le  o f  b oth H ouses o f  
!\u!lam ent for discussion and ap p rova l 
in the same m anner and b y  the sam e 
procedure ap p lica b le  to  a M o n e y  B il l.”  
■it'))

The purpose o f m y  am end m ent is  th a t 
n  the principle o f  le v y in g  fee* upon the 
oewtp'ipfiM has been accepted , this am ounts 
co taxation. T h erefo re, w h a tev  r  m a y  be 
ihe Annual F in a n cia l S tatem en t o f  the 
Prntt C o u n cil, i.e . a b o u t the Budget, that 
should be presented to  b oth  th e  H ouses. 
§ “ ParUatt! nt. T h ere  should b e  di»- 
V-ittion just lik e  a  discussion on a  M o n ey  
H ill. T h a t should b e  d isposed o f  accord* 
ingly. T h a t is ih e  purpose of m y  a m e n d 
m ent.

Clauses -20 to 2a were added to the B ill .

M R . C H A I R M A N : C la u se  23. T h e re  
is an  a m en d m en t b y  Sh ri A n a n t D a v e  
b u t he is n ot present.

The q u estio n  is :

" T h a t  C la u se  21 s ta n d  p a rt o f  the
Bui.”  ;

The motion was adopted.

Clause 33 was added to the Bill.

MR. CHAIRMAN: Clause 94. There 
is an amendment by Mr. Vayalar Ravi, 
but hr. is absent.
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T h e  q uestion  is :

‘ 'T h a t  C la u se  34 stand p art o f  the 
B il l.”

The motion was adopted.

Cla:<s* 24 axis added to the BUI.

Clawse 35 wax added to the B ill.

C l a u s e  36 [ Pouter to make regulations)

S H R I  R A V I N D R A  V A R M A :  In  this 
c la u se, th rre  ts a p r in tin g  m istake w h ich  
has to  b* co rrected . In  sub-ctau.se (a) 
o f  c.hivt*r .•(>, it  has been m isprin ted  as
“ tcction  i<>” . It should  b r  “ auction 9*’ .

M R  <3H A l R M \ > f :  I f  th r  H ou se agrees, 
w e sh all en te r  th a t  co rre ctio n .

H O N . M E M B E R S : Y e ..

M R . C H A I R M A N : T h e  correction  w ill 
he entered  in  clause 26.

T h e  q u estion  is :

“ T h a t i b u st -if* stand p a n  o f the 
B il l.”

The motion wat adopted.

Clause 26 wai added to the B ill.

Clause 27 was added to the B i l l-

Clause 1 and the Enacting Formula u'tre 
added to the B ill.

M R . C H A I R M A N : T h e re  is an a m 
en d m en t to the L o n g  T it le .

S H R I  B. C .  K A M B L E :  I m o v e  m y 
a m end m en t N o . 107.

P R O F . F . G .  M A V A L A N K A R :
I w ish  to  g o  on record  a n d  co n gra tu la te  
the M ir iiu  -t o f  P a rlia m en tary  Affair* for 
d o in g  this w o n d erfu l j o b  b y  w a y  o f  rep lace
m en t fo r the M in ister o f  In form ation  
a n d  B roa d castin g .

M R . C H A I R M A N :  I hope th r M in ister 
o f  Inform ation  and B road castin g associate* 
h im self w ith  these co n gra tu la tio n s!.

SHRI B. C. KAMRLfc: I beg to move:

P a ge 1, in  the L o n g  T it le ,  add a t the 
e n d —

" w it h  the o b jective  o f  secu rin g  to  
a ll In d ia n s ju s tice , so cia l, eco n o m ic  
an d  p o litica l lib e r ty  -of th o u g h t, e x 
pression, b e lie f and  fa ith ; e q u a lity  o f  
status and o f  o p p o rtu n ity ; fra tern ity  
assu ring the d ig n ity  o f  th* in d iv id u al 
a n d  the u n ity  o f  In d ia .”  (10 7)

As it standi, the Long Title reads:

“ to establish  a  Press C o u n c il fo r  (lie 
purpose o f  p reservin g  the freedom  o f  
th e  Press an d  o f  m a in ta in in g  a n d  im 
p ro v in g  th e  »tandard« o f new spapers 
an d  news agen cies in In d ia .”

T h is  is a  v a g u e  title, I t  has no con  tent 
an d  it appears a  li tt le  e m p ty  an d  som e 
am en d m en t must be in tro d u ced  in to  this 
lo n g  title . W h a t i» the purpose for w h ich  
freedom  o f the press is necessary ? W h a t 
is  the purpose for w h ich  m ain ten an ce o f  
an d  im p ro v in g  the standards o f  new spapers 
is n ecessary? T h a t  is co m p le te ly  alxient. 
S o , I have b rou gh t in  an am en d m en t 
w h ich  is n ot m y ow n am en d m en t. I h a \ r  
b o d ily  lifte d  the P rea m b le  o f  ou r C o n 
stitu tion  am i put it h ere. I t  reads like 
this :

'“ w ith  the o b jectiv e  o f  uiu<M U> a ll 
Indians ju stice , jihkal. rr«Mi«umc a n d  

lit ic a l:  lib erty  o f  tho m fth t, expression, 
l i r f  and fa ith ; e q u a lity  o f Main* and 

o f o p p o rtu n ity ; fratern ity  assu ring th r 
d ig n ity  o f  th r in d iv id u a l an d  the u n ity  
o f  I n d ia ."

T h is  m eans, p rep arin g  In d ia  lo r fu ll 
n atio n h o o d . I f  th at is not the puiyofte o f  
freedom  o f  the pres* in  o f  im p ro v in g  the 
stan dard  o f  n e w s p a p e rs .. ,

M R . C H A I R M A N : D o n ’ t m ake a  lo n g  
speech 011 th e  lo n g  title

S H R I  B. C .  K A M B 1X :  M y  speeches 
are never lo n g er th an  necessary.

T h is  is n o t m y  am en d m en t. 1 have 
b o d ily  lifte d  it from  the P ream ble. T h e r e 
fo re, i  req u est th e  hon. M in is te r  to  a rce p i 
it , so th at it w il l  b e  m ore m ean in g fu l.

SHRI L. K- ADV A N l: He has himself 
said that this has been bodily lifted from 
the Preamble, The laws that we frame 
in this House are all supposed *0 sub
serve the Preamble of the Constitution* 
So, th is also  will subserve th* Preamble 
of the Constitution. Otherwise, we have 
to repeat thi* preamble in every statute.

Having made his point, 1 hope he would 
be agreeable to accept my request to 
withdraw his amendment.

SHRI B. a  KAM BLE: 1 doootpww,

MR. CHAIRMAN: Has he the 
leave of the House to withdraw his am* 
endment?

SOME HON. MEMBERS: Yen.

Amendment A'ti. 107 was, by leave > withdrawn.
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M R . C H A I R M A N :  T h e  q u estion  is«

“ T h a t  th e T i t l e  stan d p a rt  o f  th e
B U I/ '

Tht motion was adopted.
Th* titl* was addtd to tht BiU.

S H R I  L . f t .  A D V A N I :  I b e g  to  
m o v e :

“ T h a t  th e  B il l b e  pasted /*

M R . C H A I R M A N :  M o tio n  m o v e d :

‘ ‘ T h a t  the BiU b e p a sse d ."

S*IR I P .V E M tC V T A S U B B A IA H  (N a n - 
d y a l) : A t  th e  outset I w o u ld  lik e  to  c o m 
p lim en t the h o n . M in u te r  w h o  p iloted  
this B ill, an d  e q u a lly  the m y  frien d  S h r i 
R a v in d ra  V a r m a  w h o  w as a b le  to  c o m 
plete the task o f  th e  h o n . M in is te r  in  h is 
absence. O f  course, a t tim es the h on . 
M in istrr o f  P a rlia m en tary  A ffa irs  suffers 
from  m ore self-righteousness; th a t is  the 
trou ble w ith  h im .

I h ap p en ed  to  b e  in  th e  J o in t  C o m 
m ittee, an d  w e  w ere a b le  to  co m p le te  d ie  
w ork in  record  tim e. B y  the p rescribed  
tim e w e w ere ab le  to  present o u r rep o rt.

M R . C H A I R M A N : 1 hope yo u  w il l  
finish you r speech in  record  tim e.

S H R I  P . V E N K A T A S U B B I A H :  I 
w ill c e rta in ly  o b e y  yo u r ru lin g .

T h e  m ain  fea tu re  o f  th is  BiU i* to  buU d 
up  and regu late  th e w o rk in g  o f  the v a rio u s  
new spapers, to  b u ild  u p  n ea lth y  tra d i
tion*, to keep  the press free from  a i l  sorts 
o f  pressure* o r e x p lo itatio n s .

A n o th er im p o rta n t featu re is th a t there 
is eq u ita b le  representation  m ad e fo r  a ll 
the sections o f  the fou rth  estate.

A s th e h o n . M in ister  has p oin ted  o u t, 
w e d o  not w a n t to p u t m ore teeth  in to  
this Press C o u n cil. I t  is o n ly  sort o f  
ad visory in  n a tu re , an d  in  this co n tex t 
1 w ou ld  o n ly  like to  b rin g  to the n o tice  
o f the hon. M in is trr  one th in g . W h a tev er 
m ay b e  o u r professions, p io u s , honest an d  
a ll th at, w e  should n o t fo rget th e  (act th a t 
t< xliy, as things stan d , m a n y  o f  the ch a in  
new spapers w ith  la rge  c ircu latio n s  a re  
und^r the stran gleh o ld  o f  b ig  business. 
In  pre-independence, d a y s, new spapers 
w r r .  b u ilt  u p  nn h igh  trad ition s w ith  a  
hitjh sense o f  patriotism  an d  service  to  
the people, g u a ran tee in g  freedom  o f  e x 
pression. U n fo rtu n a te ly , as tim e passed, 
new spapers h a v e  com e u n d er the. s tran gle
hold o f  b ig  business. E v e n  to d a y  w e  a re  
not ab le  to  release them  from  th e ir  stran gle- 
h u l l .  W ith  U rg e  c ircu latio n s, th e y  h a v e  
got nil th e  trappin gs o f  the press, b u t th ey  
succeed in  su b v ertin g  freed o m  o f  speecn

in this country. I hope that this Govern* 
ment wUl take the necessary steps to break 
this monopoly and see that the freedom 
of the press is really preserved in its pris
tine purity,

W h o ev e r m ay b e  in  o ffice  o r  G o v e rn 
m e n t, th ere  is a  ten d en cy  to use ad vertise
m en ts  a s  a  w ea p o n  to  m ak e n ew sp ap ers  
p la y  to  th e  tu n e  o f  th e  p a r ty  in  p o w e r. 
T h a t  a lso  has to  b e  s afeg u a rd ed  a g a in s t. 
T h e  Press C o u n c il,  I fe e l, w i l l  p la y  a  
n o ta b le  p a rt in  fu lfillin g  o u r  o b je c tiv e  
in  th a t resp ect a lso .

O f  cou rse, n o  teeth  a re  p u t  in to  th e  
C o u n c il ,  b u t a  C o d e  o f  C o n d u c t  is so u g h t 
to  b e  b u ilt  u p  a m o n g  th e  n ew sp ap ers  
an d  those w o rk in g  in  th e  professio n . I 
h o p e th e  rea d in g  p u b lic  w i l l  b e n e fit  b y  
th e  d issem in atio n  o f  p ro p e r  n ew s. W e  a r c  
h am stru n g b y  vario u s con strain ts  p u t  on  
th e  freed o m  o f  the press. I h o p e in  co u rse  
o r  tim e  w e w il l  b e  a b le  to  b u ild  u p  a  
h e a lth y  tra d itio n .

W ith  these w ord s, I su p p o rt the B ill.

S H R I  C . K .  C H A N D R A P P A N  (C a n - 
n a n o re ): M a d a m  C h a irm a n , w e  su p p o rted  
this B il l  and n o w  this is  an  im p o rta n t 
o ccasio n  b ecau se th e  P a rlia m e n t expresses 
it s e lf  th a t th e  press sh o u ld  b e  fre e  a n d  
th e  freed o m  o f  th e  press sh ou ld  b e  p r e 
s erve d . T h a t  is th e  m e a n in g  o f  th e  B il l ,  
B u t  i f  th a t  expression  h as to b e  tra n s la te d , 
th en  I th in k  th e  d u ty  o f  th e  G o v e r n m e n t, 
as  I  rem in d ed  in  th e  cou rsc o f  th e  d is 
cu ssion , is  v e r y  im p o rta n t th a t  th e  press 
s h o u ld  b e  freed  from  th e in d u s tr ia l h o u ses. 
A n d  th e  h o n . M in is te r  sa id  th a t it  w il l  
b e  one. o f  th e  tasks o f  th e  P ress  C o u n c il 
w h ich  is lik e ly  to  b e  a p p o in te d  in  fu tu r e .  
I  o n ly  w o u ld  l ik e  to  rem in d  th e  h o n . 
M in is te r  th a t  th e  Press C o m m iss io n , 
I  am  su re, w il l  ta k e  s e v e ra l y e a rs  to  co m 
p le te  its  w o rk , an d  w h e n  its  re c o m m e n d a 
tio n s  co m e b efore  th e  G o v e rn m e n t, it  
w o u ld  also  ta k e  y ea rs  to g e th e r  to  fin d  its  
a c c e p U n c e  an d  p u t into im p le m e n ta tio n . 
I n  this lo n g  p ro ccss, i f  w e  a llo w  th is  e x -

Sression o f  P a rlia m e n t d ilu te d  b y  th e  
ire c t  o p era tio n  o f  m o n o p o ly  h ou ses, th e n  

I  am  afra id  th a t th is  B il l  w h ic h  w e  a r e  
e n a c tin g  to d a y  a lso  m ig h t m eet w ith  th e  
sam e fa te  as th e  o ld  B ill th a t  w e  h a v e  
in  th e  p ast— th e  Press C o u n c il B i l l .  I  
d o  n ot w ish th a t. T h e r e fo r e , I w o u ld  
l ik e  th e  hon- M in is te r  to  say  s o m e th in g  
m ore p o s it iv e ly  a n d  so m eth in g  m o re  
c o n c re te ly  w h e th e r  th e  G o v e rn m e n t h a s  
som e p o sitiv e  steps to  in it ia te  so  th a t  th e  
o w n e rsh ip  o f  th e  press w il l  b e  d iffu s e d  a n d  
i t  w i l l  b e  d e lin k e d  fro m  th e  b u sin ess  
h ou ses. I  h o p e  so m eth in g  w i l l  b e  d o n e  in  
th a t  d ire ctio n  an d  i f  th a t  is  d o n e , t h e  
d es ire  o f  P a rlia m e n t to d a y  ex p re ss e d  
t h m u g h t h is B i l lw i l lh a v e g r e a t e r  m e a n in g . 
I  w ish i t  a  g re a t  success.
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SH RI SAU G ATA R O Y  (Barrack- 

p o r e ) :  M a d a m  C h a irm a n , I  jo in  th e  
o th e r  M e m b e rs  o f  th e  H o u se  in  e x ten d in g  
o u r  su p p o rt for th e  Press C o u n c il B il l.  
A fte r  a lt ,  th e r e  h as  b een  a  d e b a te  o n  th e  
P ress  C o u n c il B ill w h ic h  h a s  n o w  co m e 
a fte r  s cr u tin y  b y  a  J o in t  S e le c t  C om * 
m itte e  o f  P a rlia m e n t an d  M e m b e rs  h a v e  
a t  len gth  expressed th e ir  v ie w s  on th e  B ill. 
I  w o u ld  o n ly  lik e  to  ad d  o u r  P a r ty 's  sen ti
m en t on th a t. T h e  Press C o u n c il B il l  to  
th e  e x te n t  th a t  it  is a  g a m in e  a tte m p t to  
p ro m o te  th e  freed o m  o f  th e  press in  th e  
co u n try  d eserves  e v e ry b o d y 's  su p po rt.

M a d a m  C h a irm a n , th ere  h as b een  a  
d istortio n  in th e  fu n ctio n in g  o f  th e  press 
d u rin g  th e  E m e rg e n cy  w h ic h  e v e ry b o d y  
ill this co u n try  has co n d e m n e d . P eo p le  
ia y  «ven now  th a t th e  d istortio n s, th o u gh  
th e y  a re  no lo n g e r  th ere  le g a lly , h -w r 
c r e p t in to  th e  press an d  as m y  h o n . frien d  
S h ri C h a n d ra p p a n  has p o in te d  o u t, th ese  
d isto rtio n s m a in ly  com e in to  th e  p ictu re  
b ecau se o f  th e  ow n ersh ip  o f  th e  pres* 
w h ich  i i  s till in th e  h an d * o f  a  few' m o n o 
p o ly  h o m e* o r  th e  ju te  press a s  it is c a lle d , 
an d  th e  press t i l l  to d a y  does not fu lly  
re fle c t th e  asp ira tio n s  o f  th e  p e o p le , th e  
asp ira tio n s  o f  th e  r u r a l p eo p le , th e  a sp ira 
tio n s  o f  t h r  d o w n tro d d e n , i l l  m ay  say  so. 
T h e  press in  th e  co u n tr y  is s t ill re p re se n 
ta tiv e  o f  th e  u rb a n  e lite  in  th e  co u n try  
a n d  does n ot rep resen t w h a t G andhij»  
c a lle d  th e  ‘d u m b  m illions* o f  th e  co u n try . 
T h e  effort*  o f  e v e ry b o d y  in  th is  co u n try  
sh o u ld  b r  d iv e rte d  to w a rd s  th is  en d . B ut 
in  th e  m e a n tim e it  is jjo od  th at th e  G o v e rn 
m en t has c o m e  fo rw a rd  w ith  th e  Press 
C o u n c il B il l,  w h ic h  w ill  also  set u p  a  
P rew  C o u n c il ,  w h ic h , n o  d o u b t, w il l  ta k e  
a  lonq  tim e , b u t I a lso  u rg e  upon th e  
h o n . M in ister th a t  in  th e  la st  L o k  S a b h a  
a n  a tte m p t w a s m ad e  to  b rin g  forw a rd  
a  B il l  to  d iffu se  o w n e rsh ip  o f  n ew spaper* 
a n d  th is  G o v e rn m e n t ha* a lso  to take 
fresh step s in  th is  w a y  a n d  g iv e  its  th o u g h t 
in  th e  m atter .

W ith  th is, M a d a m  C h a irm a n , I aga in  
ad d  m y su p p o rt an d  m y P a r ty ’ s su p po rt 
to  th e  B ill an d  th e  r:«nrepM u n d e rly in g  
th e  B il l,
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«5*4» fcM.
M R . C H A I R M A N : T h e  q u e stio n  is : 

‘ ‘T h a t  th e  B il l  b e  p asse d ” .

Tht motion wat adopted-

V I S V A - B H A R A T I  (A M E N D M E N T ) B I L L

T H E  M I N I S T E R  r O F  E D U C A T I O N ,  
S O C I A L  W E L F A R E  A N D  C U L T U R E  
(D R . P R A T A P  C H A N D R A  C H U N D E R ) :
I b e g  to  m o v e :

“ T h a t  th is  H ouse d o  co n cu r  in  the; 
reco m m en d atio n  o f  R a jy a  S a b h a  th a t 
th e  l io u s r  d o  join  in  th e  .Joint C o m 
m ittee  o f  th e  H o u ses on  th e  BiU fu r th e r  
to am en d  th e  V is v a -B h a ra ti A c t ,  195, i , 
m ad e  in  th e  m o tio n  a d o p te d  b y  R a jy a  
S a b h a  at its  s ilt in g  h e ld  on th e  25th  
J u ly , t>i7ft an d  co m m u n ica te d  to  this 
H ouse on th r  27th  J u ly , 197H an d  d o  
resolve th a t th e  fo llo w in g  *2 M em b ers  
o f  L o k  S a b h a  be n o m in a ted  to serve  
<>n th o  said J o in t C o m m itte e , n a m e ly  : —

( i )  S h rim ati R e n u k a  D e v i B a rk a ta k i. 
j)  S h ci B e d a b ra ta  B a ru a , (;i) S h ri 

T rid ib  G h aw Jh u ri, (4 ) S h ri D h iren d ra - 
riath B asu . (5^ S h ri R u d o lp h  R o d rig u e s , 
'6 )  S h ri C .  K .  C h a n u ra p p a n , (7 ; 
Sh ri A jits in h  D a b h i, (ft) S h ri R a j 
K rish n a  D a w n , (9) S h ri V .  K i  shore 
C h a n d ra  S . D e o , (10) S h r i R . 1). 
G a tta n i, («») S h ri S a m a r G u h a , ( ia )  
Sh ri V .  G . H a n d e , (13 ) S h ri N irm a i 
C h a n d ra  J a in , (14) S h rim a ti M o h sin a  
K id w a i, (1 5 ) D r . S a ro iin i M a h ish i, (16I 
Sh ri P. R  R a ja g o p a f  N a id u , (1 7 )  Shri 
K .  A . R a ju ,  ( iB ) S h ri R a m jiw a n  S in g h ,
(1 9 ) D r, Saradish  R o y , (30 ) S h ri J a g a n - 
n ath  S h a rm a , ( a t )  S h ri R a jen d rn  
K u m ar S h arm a an d  (22) S h ri P ra tap  
C h a n d ra  G h u n d e r .”

M R . C H A I R M A N : M o tio n  m oved :

“ T h a t  vhU H ou se d o  co n cu r  in  the, 
reco m m en d atio n  o f  R a jy a  S a h h a  th a t  
th e  H ou se d o  j o i n  in  th e  J o in t  C o m 
m itter o f  the. H ouse* on  th e  B il l  fu rth e r  
to am en d  th e  V isv a -B h a ra ti A c t, 19 5 1 , 
m ade in  th e  m o tio n  a d o p te d  b y  R a jy a  
S a b h a  a t it* s ittin g  h e ld  on  th e  35th  
J u ly , 1978  a n d  co m m u n ica ted  to  th is 
H ouse on th e  -27 th J u ly ,  197# a n d  d o  
r o o t v ?  th a t  th e  fo llo w in g  a» M em b er*  
o f  L o k  S a b h a  b e  n o m in a te d  to  s erv e  
on th e  *aid  J o in t  C o m m itte e , n a m e ly

( t )  S h r im a ti R e n u k a  D e v i B a rk a ta k i,
(a) S h ri B e d a b ra ta  Bwrtin, (3) S h ri 
T r id ib  C h a u d h u r i, (4) S h rt D liire n - 
d ra n ath  B a s u , (5 ) S h ri R u d o lp h  R o d r i-

(6) S h r i C .  K .  C h a n d r a p p a n , ( 7) 
A jits in h  D a b h i, 8) S h ri R a j

K r is h n a  D a w n , (9) S h ri V .  K is h o r e  
C h a n d ra  S . D e o , (10) S h ri R .D .  G a tta n i, 
( t i )  S h ri S a m a r  G u h a , ( i s )  S h ri V .  
G .  H a n d e , (1 3 )  S h ri N irm a i C h a n d r a  
J a in , (1 4 )  S h r im a ti M o h s in a  K id w a i ,  
(1 5 ) D r . S a ro jin i M a h ish i, (16 ) S h r i 
P .  R a ja g o p a l N a id u , ( i f )  S h ri K .  A .  
R a ju ,  (18} S h ri R a m jiw a n  S in g h , (19 ) 
D r . S ara d ish  R o y , (20) S h ri J a g a n n a th  
S h a rm a , ( a t )  S h ri R a jin d c r  K u m a r  
S h a rm a  a n d  (a a ) S h ri P ra ta p  C h a n d ra  
C h u n d e r . ’ '

S H R I  S A U G A T A  R O Y :  T h e  E d u c a 
tio n  M in is te r  th o u g h t i t  fit to  re fe r  th is  
V is v a -B h a ra ti f A m e n d m e n t)  B il l to  a  
J o in t  C o m m itte e . I  m a y  in v ite  h i*  a t te n 
tion  to n m em o ra n d u m  r e c e n t ly  c ir c u la te d  “ 
b y  s e v e ra l v e r y  im p o rta n t in te lle c tu a l 
p e o p le  from  W e s t B e n g a l, w h e re  th e y  
h a v e  sa id  th a t th e  o rig in a l c o n c e p t  o f  
T a g o re  in  fo u n d in g  th e  V is v a -B h a r a t i.
1 h a t it  w ou ld  b e  a  ru ra l u n iv ers ity  w h e re  
o n ly  fine arts  an d  p h ilo so p h y  w o u ld  
b e  ta u g h t, sh o u ld  b e  k e p t. T h e  fe e l in g  is 
th a t  V is v a -B h a ra ti h a s  o u t-g ro w n , o v e i-  
gro w n  its  u sefu ln ess  b y  b r a n d lin g  out in to  
v ario u s stream s o f  scien ces an d  o th e r  
su b jects. 1 w ou ld  su b m it th a t ev e n  at this 
sta g e  th e  H o u se  ca n  g iv e  in s tru ctio n s  to  
th e  J o in t  C o m m itte e  to sec th a t  T a g o r e ’s 
o r ig in a l id e a  m ust b e  m ain ta in ed  an d  th a t  
V isv a -B h a ra ti sh ou ld  b e  a  lib e r a l  h u m a n ist 
in s titu tio n  fo r  b rin g in g  a b o u t h a rm o n y  
b e tw een  a l l  sectio n s  o f  th e  p e o p le , an d  
not ju s t  a  ru n  o f  th e  m ill  u n iv e rs ity  w h e re  
e v e ry  d isc ip lin e  o f  th o u g h t is  tak en  u p . 
S u ch  a restrictio n  sh o u ld  h e p u t on  this 
C o m m itte e . W h ile  m a k in g  th is  su g g estio n  
to  th e  E d u ca tio n  M in is te r  a t  th is  s ta g e ,
I w o u ld  in v ite  h is  a tte n tio n  a g a in  to th e  
fe e lin g  w h ich  h a s  b een  expressed b y  th e  
in te lle c tu a l e l ite  o f  W est B e n g a l a b o u t 
p reservin g  th e  o r ig in a l co n cep t o f  T a g o r e , 
so fa r  as th is  in stitu tio n  i* con cern ed*

T h e  S p c c ia l fla v o u r  w h ich  it  h a d  u p to  
1 9 5 1 , b efo re  th e  G o v e rn m e n t o f  In d ia  
to o k  o v e r  th e  U n iv e rs ity , sh ou ld  be re
ta in e d . I  h o p e  th a t  th e  E d u c a tio n  M i
n is te r , w h o  is  a  v e r y  n o b le  son o f  W e s t  
B e n g a l an d  w h o  rep resen t*  th e  in te l le c tu a l  
e lite  o f  W est B en g a l, w il l  b e  m a k e  h is  
effort*  to  k e e p  th e  s p e c ia l c h a r a c te r  e f  
th e  V is v a -B h a ra ti U n iv e rs ity ,

S H R I  P . K .  K O D I Y A N  (A d o o r) : 
M a d a m  C h a ir m a n , I am  g la d  th a t  tine 
G o v e rn m e n t h a s  co m e  fo rw a rd  w ith  th is  
B il l a n d  th a t  i t  is  b e in g  re fe rre d  to  th e  
J o in t  C o m m itte e . T h e  O rd in a n c e  w h ic h  
w as p ro m u lg a te d  in  19 71 w a s a  re tro g ra d e  
s te p  a n d  in  m y  o p in io n , i t  w a s  p o b a b ly  
a  s tep  fo r  a l l  t h e  d is to r tio n s  th a t  h a v e  
ta k e n  p la c e  a n d  I  h o p e  th a t  a l l  th e  d is
to rtio n s  w i l l  b e  c o rre cte d  a n d  th a t  th e  
J o in t  C o m m itte e  w i l l  g iv e  d u e  co n s id e ra 
tio n  to  th e  im p o rta n t p o in ts  p rcse r-
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v in g  th e  n u iq u e  c h a ra cte r  o f  th is  institution* 
B u t a t  th e  s a m ctim e , J w a n t to p o in t o u t 
th at e v e r  s in ce  th e U n iv e rs ity  w u  fou n d ed  
b y  th e  illu strio u s fo u n d e r, it  had  b een  al- 

lo w ed  to d r ift  a w a v  fro m  th e  g re a t id e als  
o f  its  illu strio u s fo u n d e r. I sh o u ld  say 
th a t ii ha* b een  fo rced  to  ad just i ts e lf  to 
th e  g e n e ra l p a ttern  o f  e d u catio n  in  oui 
co u n try  an d  red u ce  i t s e lf  to th e  statu s  o f  
a n y  o th e r  u n iv ersity  in  o u r co u n try . 
Mow it  in c a u g h t in a  co n tro versy , I sh ou ld  
s a y , it is in  th e m idst o f  pull*  from  d ifferen t 
d ire c tio n s : on th e  on e h an d , th ere  is a  v e ry  
strong opinion  th at th e  u n iq u e c h a ra c te r  
o f  th ;* U n iv ers ity  sh ou ld  b e  preserved  
a n d  »■ i th e  oth er h an d , th ere  is an  o p in io n  
th a t incite a n d  m or« su bjects sc ie n c e  a n d  
o th er 'iu b jects  should  b e  ad d ed  and m ore 
m ore stu d en ts should  b e  a d m itted  
a n d  it should  fu n ction  m o re  or less 

lik e  a n y  th er U n iv ers ity  c o n ferrin g  
d e g iv e s  in  S rio n e  and H u m an ities. Iri 
th is m a tter , I w o u ld  lik e  to say  th a t  th e  
J o in t  C o m m itte r  should  find ou t a  i o n  
o f  vitt-m edia to  that th e  U n iv e rs ity  can  
preserve  » « e  o f  th e  u n iq u e featu res 
th a t  it had  w h en  it w as fo u n d e d , v ia .,  
th e  em phasis ot» Indian  cu ltu re , s tu d y , 
p a r t ic u la r ly ,  o f  th e  re la tio n sh ip  b etw een 
eastern  an d  w estern  cu ltu re  an  th r  study 
o f  a n c ie n t  la n g u a g es, etc . and  a lso  its 
em p h asis  on  th e  ru ra l bia< o r  r u r a l d e 
v e lo p m en t. A t  th e  sam e tim e , it  can  a lso  
w o rk  as  an y  o th e r  U n iv e rs ity , ad rn itin g 
m ore a n d  m o re  s tu d en ts  in sc ie n ce  fa c u l
ties  an d  h u m an ities. I h o p e  th e  J o in t  
C o m m itte e  w ou ld  con sid er th is  asp ect also .

I w o u ld  a lso  lik e  to t o  refer o n e o r  tw o  
o th e r  asp ect?  o f  th e  w o rk in g  o f  th is U n i
v e rs ity . In  th e  fu n ctio n in g  o f  th e  u n i
v e rs ity , in th e  ad m in istratio n  o f  th e  u n i
v e rsity . th ere  sh ou ld  b e  m ore an d  m ore 
d-em ocratisation, th a t is, th e  re a r  h er s. 
th e  student* an d  o th er em p lo yees  and 
w orkers o f  the tin iv esity , sh ou ld  h a v e  an 
a m p le  o p p o rtu n ity  to  a sso c ia te th e m se lv e s  
in  th e  fo rm u la tio n  as w ell as im p le m e n ta 
tio n  o f  th e  p o lic ies  o f  th e  u n iv ers ity .
I d  o rd er to  a v o id  r r r ta in  u n h a p p y  in - 
c id e n s  th a t  h a d  ta k e n  p la c e  p rio r to 
1 9 7 1 . th e  co o p e ra tio n  o f  d iffe re n t sections 
o f  th«" u n iv e rs ity , that, is, th e  te a ch e rs, th e  
U i* h  its as w e ll rs the em p lo yees a n d  th e  
w ork rs ofth<- u n iv ers ity , is v e r y  essen 
tia l

T h e  la st p o in t th a t  I w a n t to  re fer to
is in  re la tio n  to  th e  fu n c tio n in g  o f  t h e
ongptrusatton o f  w orkers  an d  th e  studen t*.
In  o rd e r  th a t  th e  w orkers  an d  th e  s tu 
d e n ts ’  o rg a n isa tio n s  sh lid d  he a llo w e d  
to  ftio iio n  f r w ly ,  o f  c o u r c e . w ith in  t h e  
o v s r i l l  ’lisr .ip ltn c  o f  th e  u n iv e rs itv . th e y  
sh o u ld  h r  a llo w e d  to  ex ercise  th e ir  in i

t ia t iv e  to  c o n tr ib u te  to  the. ge n e ra l g ro w th  
a n d  d ev e lo p m en t o f  th is u n iq u e  in s titu tio n , 
a t  th e  sam e tim e g iv in g  th em  freed o m  to  
w o rk  for th e ir  ow n  s e c tio n a l in tercu ts.

W ith  th e s e  w o rd s, 1 co n c lu d e  my r e 
m arks.

P R O F . D I L I P  C H A K R A V A R T Y  
(C a lc u tta  S o u th ) : M a d a m  C h a irm a n ,
1 rise to  say som eh in g on  th e  p o in ts  ra ise d  
b y  m y  h on , fr ie n d , M r . S a u g a ta  R o y .  

t B e in g  v e ry  n e a r  as a  m a tte r  o f  p r o x im ity  
from  V isv a -B h a ra  ti to C a l c u t t a ,  1 a ls o  
h ear a b o u t th ese p ins m a d e  o u t b y 
so m e in te lle c tu a ls . B u r v e r y  fe w  p e o p le  
re a lly  spe ll ou t w h a t th em  m e a n  b y  
T a g o r e 's  id e o lo g ie s .

O n ly  th e  o th e r  d a y , a b o u t 10 d a y s  b e
fo re , J m et S h ri B inod M u k h e r je e — a l l  o f  
y o u  m ust h a v e  h ea rd  h is n am e; h e  is n o w  
Haying in D e lh i a t  N ix a m u d d in  E ast, 
W h e n  J m et h in t, h e  w as in  a t  w o n d erfu l 
m ood  an d  h e told  m e th at som e p e rso n : 
from  th e  c i t y  o f  C a lc u tta  or from  o th e r  
c it ie s  used to g o  to M van tin ikctan  in  tb r  
\ to s  an d  ’40*; th e y  used t o see th e  th a tc h e d  
c o tta g e  in c lu d in g  th e  s e rp e n t» in sid< and 
used to  w r ite  lo n g  ed ito ria l*  or w r i t e u p s  
p raisin g  th e  c lim a te  o f  S h an tin ikeU m . 
In th ose  d a y s , w a te r  was s c a r c e  an d  
th ey  w o u ld  ev en  l>e p raisin g  w a te r  sca t- 1 
( i t y  in S h an tin iketn n .

I d o  not see w h a t is w ro n g  in m odern is- 
in g  th e  ca m p u s o f  th e  V isv a -H h a ra li, in 
h a v in g  som e n urdem  s u b je c t ’.. S o , I 
h ope, th e  E dtirn ion  M in iste r  w o u ld  d o  
w e ll to  ask th em  10 spe ll o u t w h a t  re a lly  
th e y  m ean  b y  m a in ta in in g  T a g o r e ’ s 
id eals.

T h a t  is a l l I w ish  to  su b m it a t th is  
s tage.

P R O F . P. G .  M A V A L A N K A R  
( C a n d h in a g a r)  : M a d a m  C h a irm a n , I
am  v e ry  g r a te fu l to  y o u  for p e r m u tin g  
m e  to  s a y  a  v e w  w o rd s on  th is, I b e lie v e ,  
im p o rta n t o cca sio n  w h e n  w e  a re  sen d in g  
tb i* v e ry  u sefu l a n d  n ecessa ry  B il l fo r  a  . 
v e ry  c a re fu l a n d  d e ta ile d  c o n s id e ra tio n  1 
o r  ou r co lle a g u e s  in th e  J o in t  C o& Jonitre

B e fo re  I co m e to  m y  p o in ts , I q u ite  ace 
th e  p o in t o f  m y h o n . fr ie n d , P rof. D 0 ip  
C h a rk ra v o r ty  th a t re ta in in g  a m  tain  
u n iq u e n e ss  o f  th is  in stitu tio n  d e e  n o t 
m ean  not a c c e p tin g  c e r ta in  m o d e rn  
s u b je c ts , m od ern  fa c il it ie s ,  e u ..  B u t  I  
th in k , w h a t m y  h o n . fr ie n d  S h ri S * i  g a la  
R o y  m i  s a y in g  w a s, in so d o in g , y o u  d o 
rm t c r e a te  a n  in s titu tio n  w h ic h  h t t  n o  
r c lr v a n e c  or b earin g  on  w h a t T a g p r e  
s to o d  fo r  a n d  s tro v e  for. T h a t  is  th e  e n ly  
p o in t . I f  th a t  is »o, 1  o n ly  w a n t to  m a k e  
tw o  p o in ts  b r ie f ly . O n e  is  th a t I th in k  

e d u ca tio n  h as t o  b e  co n sid ere d  as a  lib e r a t
in g  fo rc e  an d  th e  o th e r  i t  th a t C ultu t s o d  
c r e a t iv ity  m u st b e  for a so u lfu l co n tr ib u tio n  
to  m an ’ s fu lle st d e v e lo p m e n t in  v a rio u s  
w a lk s  o f  life . I f  th ese  tw o  id e al*  01 a m *  
c a n  be a c h ie v e d — o n e b ? w g  e d u c a t io n  
as  a l ib e r a t in g  fo r t e  not o n ly  In t e t n s  o f  
b ro a d  h u m a n isin g  o f  th e  in d iv id u a l '*
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a t t i tu d e  tow ard* li fe , b u t  e d u c a tio n  a* a 
lib e r a t in g  fo rce  in  it# b ro a d ca st sense 
nr fttllm i sense, a n d  th r  seco n d  b e in g  th a t 
c u ltu re  at»d c r e a t iv i ty  m u tt b e  con sid er* 
«d a* fa rto i r  h e lp u l a n d  n ecessa ry  fo r  a  
so u lfu l co n tr ib u tio n  to  th d  b u ild in g  u p  
o f  a  c it iz e n r y  in  th e  n ew  I n d ia —1 Ininljf 
T a g o r r ’s V is h v a llh a ra ti h a s  a  ro le  to 
p la y . T a g o r e ’* idea Is o f  U n ity  d f  M a n  
T a g o r e ’ s id ea Is a f  F reed o m  o f  M a n , an  
T agore** ideal»©r L ib e r ty a s  a fu n d a m e n ta l 
purpose of life, should alibi* w o v en  in to  
th e  kind o f  te a ch in g  and in stru ctio n  and 
learning th a t  goes on. I f  'h i* i» d o n e , to 
a la rg e  rxtcni in a most Spontaneous 
m an n er and with the least ad m in istra tiv e  
bottlenecks jind external forces, th en  I  
Think this University will make a useful 
cci'iirifnition.

O ne /ioa) word and I have done. 
Perhaps M this Stage he m ay not reply, 
hut I j.ttt want lu a tk  the Minister about 
svhat !i>- sav« in the Aims and O bjectives.
F 11now :

" T h e  U n i v ersify  has fa c e d  seriou s 
l i i ll i iu h y  in its d a y  to d a y  w o rk in g  on 
acco u n t o f  (he n e g a th e  a lt itu d e  ad o p ted  
hv  certa in  p erso n s".

H r h;ii not speli it o u t.P ro b a b ly  h e  
to ,.»y in a  m o d cra e la n g u a g e , in  

.in M'l’le.-tfine. b ecau se h e  w o u ld  n ot 
like to s;«v in d eta il I d o  not w a n t to 
Utivr h im  t,> v ty  an y th in g , hut this is 
e x a ctly  the kind o f  d iffic u lty  that is faced  
hv m any o f  o u r institutions w h ich  begin  
with good id.-als and goo d dream * but 
som ehow  tjet cau g h t in w rong hands or get 
d o m in a t'd  hv w ron g p eo p le .

SHRI S,\l;( i VI A ROY : In clu d in g
• ( ju ja r a t  V id y a p e e d i .

P K O F . P .O . M  W A L A N K A R  : that is 
w h y 1 m entioned ’ m any o f o u r institutions'; 
1. d id  w.ii w ant to e!al>oratr. 1 am  p re
pared  to con sider V id y a p e e th  as on e o f  
them . W e find m>uty good institutions 
tn n u m i'iy  o f  good I cades, b ut the soul o f  
it is lost an d  w r m ere ly  fo llo w  the out- 

w a i  J sn iiettire. The soul is lost. T h e r e 
fore. I w.inI i , i f  iJcxtmguishcd E d u cation  
Minis? r ti* ir*| 1 us w hat rx a te ly  these things 
are i,isc I fi‘ l, a l\ofc*<i*or m y se lf 
and  on  edu cationist m y se lf that a l 
though on the one hand, w e need m ore 
universi.'ie* w ltat we need on the oth er 
ham ! i;. not, ai the inovn'-m. p rotifer aion  
o f  U nivctJltie* a ^ i  C»ile.>ics. I  k n o w  
t l v  V k!C  i'»s put some k in a  o f  a  m oroto- 
itu m  on  th at and it is goo d . W h a t is 
nee led “< (!iat (h e  existing U niversities 
b ecom e b etter, and that the m ore s p e d a - 

li* :d  m .t ii o  k  lik e  the o:te m entioned 
b y  Shri S a u g a ta  R o y , The G u ja ra t  
V id y .ip m ix  in  A h in w u h a d . and  o th er 
institijiinns likr. the K a s h i V id y a p e e th  
in  Vararii«i. TUc V ish v a  B liarati at S h a n ti

N ik etan , etc . sh o u ld  a l l  b ecom e p la ce t 
o f  in tern a tio n a l ed u catio n  an d  o f  in ter
n atio n al a ttra ctio n . I am  sory  th a t th e  
“ A u r o v il le ” , a  n ew  ex p erim en t has 
pone in to  som e kin d  o f  d ifficu lty  in  
P o n d ich erry,

T h e re fo re , 1 am  m a k in g  the p o in t in  
con clu sion  th at in  rega rd  to the V ish v a  
B h a ra ti U n iv e rs ity , 1 h o p e th e  S e le ct 
C o m m ittee  w il l  g o  in to  th e  m atter as to  
h o w  b est w e  can  d o  it  b y  le a v in g  th in g s  to  
th e  p eo p le  co n cern e d , w ith o u t m a k in g  
it  cum b erso m e in  term s o f  ad m in istra
tiv e  d eta ils  a n d  b ottlen ecks.

A lth o u g h  I am  n o t a  son o f  B en ga l 
as S h ri S au ga ta  R o y  d escrib ed  th e E d u 
cation  M in ister, 1 consider m y s e lf  a  son 
o f  B e n g a l because I  a m  a  son o f  In d ia  
a n d  B e n g a l is a  p art o f  In d ia . G u ru d e v  
w a s also  fo r tom e tim e in  A h tn ed a b a d , 
m y  h om e c ity . H e  spent som e yea rs  o f  
his fo rm ative  li fe  w ith  hi& elder b ro th er, 
a  ju d g e , in  th a t fam ous b u ild in g  w h ich  
has been for a  v e ry  lo n g  tim e th e  p rid e  
o f  A h m cd a b a d . W e  h av e  taken  in sp ira
tion  from  som e o f  his id eals  o f  u n ity  
an d  hum an freedom . 1 hope these ideals 
w i l l  be reflected  in  th is n e w ly  m od ified  
B il l  w h ich  n o w  goes to  the S e le ct C o m 
m ittee.

16 oo hr*.

* i o  T n n f t  f a f

*r*rr ^  |

%  fspr* ir fqTta ferine
i * r r  wrtrrw % %

iriTsfr fawfarffPT *r x$ wr< «ftfi 
qtRT *7 *rrc f w  % if\x argf 
% fa irer % jpr *rtar«r

W  r*TTr t  I ^  1952 *.* $r fk&c 
*TT?fr mm *pr t^ t  i m  ^
% fir?? v n s ft sre % f r o  WiVft 

*r sf$?r « rt<  % i *r*ft 5fir̂ TT % %  

fay?  sit T fR R W  ^

i I  fa:

% wm $  f% arc «rrfir- 

«Pr srf%cprf ^  ^ vfix

* i - * f  sierra 3,T?r m

t f c  $  i ^srr t  %

wjf ?ft |  fw?
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[¥To TPT3ftftrf]
% w q M t v r n  wrf m z i h x t R  

«rt w t t  « r t ? r  t f t x  < ft n t f i r -  

f a % r p r ,  f w ^ . T f r  « rt“  f a * * -  

f a f r n - p n  % iht w ?  ? r$ f 1

f r « r  «rr?sffr m  * 5  n | f  i  

3 *rr f r  ?rrrt ♦iR'ffa *r n

f a  7 * m  STtffaiT JJ7T *? V ts

t  1 *  * * *

1 5 0  f t w r f - r a w f  *p t V  &Tfr'r 

*? *TTT |  ? sr?*rtr far*fa«rnr*T 

sn ?TRT -^IvT * * *  «f?!T

srnr f̂t *rrf*r v r  ft; *r? fa^rfatrn5™ 

*r? 1 1 r̂% s r fr o i fw fa w ra p r «*rr

»?<P % V K  IHipT ?HTT? f?TiTt

*r*r gfr f a r  *** ^  fa^-pr % i r r  
^rrfw v r  ^  % 1 <rt ^ f r  f w  

^ro-rr t t ^ t  s m r  -rfr*  t ,  -3**n 

a rrfa * ?  1 7 ^  t̂ t , 1 s o

f a ? * f i w r ? r a  |  $ •  1

* ( f r f t r *  Tf* TrT̂ -wT n ^  

ft fw ftrfffirisr f a w f  «tt w  

f t  r^f «fr, ?tt ftr^r t t ?
^  * r f , f a r s n r f ;  *rr  v r§  * r m r ^
*̂ rr*r̂ r ?Tff fsrr t

ft tfffrr tffafa  rf  m rff *r

f ^  t * ttt f a  w  t e r  %

* w »  ft 3rm -tm nfr t *  W » 

ffr ?pf fr^tfrcr «rrq-3r tff y p k  

^  f w r  |  I W 3f r  *rn ?  

f a  * ? r f *  jfiffz*, fa?ur?*r^ ^fapifpr

^  * # $ ,  vwm TT ?Wrcff^J3T?T ^*fT

% 1 f a « r  w « r  ? rrf;^  ^  *p

f  ?rrf?r % , 4 < f r ^  $ * m  arrerr-
w  «rr 1 ft Jrr̂ JTT *P̂ *rr fv
s«fw* j t i  «c frftrftr % m *  «r r̂ «ftr 

^ * r  tfr ^frrf fft ?t€ ft? ftwr 
v  <rr̂ 4 fsr  ^ 1

%  fir^ E r »r ^<rr ^ t t  |  f t s  

* 5  ^ f # T  s r f t  ^ n r  %  ^ n m n r  

*fi^f 1 1 3f ^ R  %

^  ^t?t n ?rifcr ?rr«r
fairer* ^  ?«rpr^r ffr «r> srrfa w r  v t  

^fw^r »f am rk .jvr snrf^ ftwT *rr, 
r̂ftr?r -jft ̂  ̂ rr

3ft t o  £ 3 ^  1 4 9  ^

*, r f t f f f  t j  faw wmt ^

W 'T  ^ ^r-fr i? T ff  J jpT

*n? ^  t v  >sr» nv:^7 W ;i“-TO STT

" r̂rjmr, in;? ’srrri; fT ’̂ fs w .tw  t »- 

TflrJr % f^.T 5f$r, -jf;.:-r fgpw ’̂ P ^ t

t t  %f*r-x«rw «tt  ̂ ^ 1 **rfrr$ 

^ ^ < tt ^rqprr f-r «TffffnTi;.vr«r *fr 

^  w jff 'nrPfT’JpT :ip  T̂ rr !

w r  — ^ T 'T  *m f t :

w r f  t p r  m ? r  m  vm i*m  t f w

^ nrtr 3r t  trn'-rr ^ i  & 1 f-jrwirr^r 
fwsrarjrpr^ |  , if;;; ff, W  ^ ^ 7T

r̂rr 1952 *rrr nrr ?fi *np 
^Tforcr sffr w i r ,  ^  ft ^  

hp f  ?r 3 fa»?riw  p̂f ^rr»r »t # i v»-

f w  n s r r r tr  ™ ***
5*WT if far̂ î-r-Tf % *1? if
T f w *  arr r̂r t *r>< n̂TrT

f W  VT f 9  k W IT  % rtt 5TS?TTf*T

f̂ rirPT 1ft*. w :-m i iwrwrf c  f-^  
<tt p rrt m  %s£uy. m-ii 
f f i i t  *w r  « f i r  W r  i r  t  t 

^  ¥«[T * *  q r l f k  ^

T fr f  j jf ;  ^rfap? i ^  v i 'r  V*  <rf»r- 

var«rr % w \ w t f  i ’, a w  

wfto? VT 3TT « W  ^«T  T$T 
arrfw f, m srifar 0»%?pr *T
f t r w r r t c f !  t  wfc *v*
# fw r f  arrsfr vn n r fa* *  w m fr % 

w f w r ?  * v n t  w n H f t n  i N f f i r  

v t  « w w r  %  ^ r r  f t ,



*tpt #»wrf ^ r r  $t»rr i fwm 
*rf¥?rif*ft sft$wrtftfraFft 

% qir ^  ir fa r c r  *ifV

vtr w t  fa  farmrcfr % *r»Fff if 
s r ^ r  ftrctafr ^rpR rafar 

^  fa*C<TTTfr € l WTciT $ I trw r 

fr*rr if *ft aft fa?re f  x §, if *ft
^  % r r r  ^ , .

?*r f a x t  sm  *rfaf<r% vnvfhr 
««*Tf *r *r<rrr ^»rr 
fasfa?: t t  f t  *<: fa^TT
'irr *rft apt H f  i

«js** tfrc w  i f n r *  $  i 

«rr»̂ r̂  urn *rr *ft t̂ttt ^rr «rr »
P b i r  % * t p t  > s w ^ « r ? T 53fT¥% sfTT^Tfnr 

tp ftt *rr, 3ft v r m  i t t  »rfr̂ rr $, *ftx 

$*fr v  f a *  fsrf**re ft * r  i r t  f«rr

«TT I ^ W H  3T $  f a  fa*T  V R ?ft %

*rw ***r!n?twrre* t#<t i
DR. PRATAP CHANDRA CHUN- 

D E R : I should like to  th in k  our young 
en ergetic  M em b er, S h ri S a u g a ta  Roy for 
d ra w in g  o u r alU  nti. >n to a  very impor
tan t m atter, w h eth er the. V isv a-B h a rati 
i« fu lfillin g  the orig in al iil<'as o f  Tagorc 
aud i f  n o t, O u t  w r should try to include 

ideas in  this Will.

I k n w  thin rontnivrmv which is going 
on but I will respectfully submit to this 
House that much of this controversy is 
foa*cd upon an inadequate appreciation 
of facts. In fact we have noticed in the 
observation of Prof. Dilip Chakravarty 
that there in some dispute about the 
original ideas of Tagore himself. What 
w ar these ideas? So, instead of going 
to the secondary source, we have tried 
to go into the primary source* and In
corporate the primary source* in this BiU 
very carefully. The clauses ate not be
fore us. So 1 would not like to go Into 
the details, but I would briefly say that 
the original objects of Tagore have been 
included in the Memorandum of Asso
ciation of the Visva-Bharati Society which 
wa« set up in the early tgaos.

Now, in this objects clause there was 
one very significant mention that all the 
objects were governed by the respect for 
Shaum, SMmm, Adveiltm. But in the 

c« feting Act, this phrase* SfcMttm, SMvam,

w  Visva-Bharati Bill BHADKA 9, 1900 OSAKA) Visva-Bharati BiU i 2Z
Advaiiam has been completely struck out. 
That shows that the spiritual and moral 
concept which was there in the consti
tution of the Visva-Bharati has not been 
introduced in the original Act. So we 
thought that to restore the original ideas 
of Poet Tagore, it would be necessary 
to bring bade this whole concept and 
instead of having truncated objects in 
the BiU, we have introduced the entire 
objects of Tagore in this BiU.

The second main change which we 
tried to introduce is this, that these trun
cated objects were included in the re»- 
duary powers of the University. That 
means the Univcrlity could or could 
not foUow some of these objects. But 
we have now taken the objects into a 
special clause of the Bill which can be 
interpreted as the objects clause, *The 
objects of the University would be.. .  ’ 
and that includes the entire objects 
which have been set out in the original 
Memorandum of Association of Visva- 
Bharati. I will submit that these changes 
will certainly be sufficient for the pur
pose of keeping before Visva-Bharati the 
uleas of Poet Tagore and it will be neces
sary for the University to stick to the 
objects and not to deviate from them. 
Incidentally, when I got some commu
nications from some of the respected 
scholars and journalists from Calcutta 
about the objects of Visva-Bharati wad 
their protests about the manner in which 
the Bui has been brought, I wrote a letter 
to them saying that they had not spelt 
out what the objects were. For the in
formation of the hon. Members, parti
cularly, Dr. Ramji Singh, who said, 
Charitra tufas kama chahiyt, I can tell 
him that m the days of poet Tagore, his 
original idea had to be modified to a 
great extent because Visva Bharati was 
ultimately affiliated with the Calcutta 
University and the students were getting 
the instructions to go through various 
disciplines of Calcutta University. If we 
were to return to the original character 
which was modified during poet Tagore’s 
lifetime, then we have to scrvp this Act 
altogether, to repeal this act, and bring 
Visva Bharati into the fold of Calcutta 
University, although it is not aU desirable. 
The real problem was modernisation and 
the poet himself felt that general instruc
tions alone will not do. Student! who 
would come out of this institution would 
require jobs. It is not education in general. 
But, it should be some sort of job-oriented 
education so that the standards whidh 
win be recognised in society in general 
will have to be adopted. So, the poet, 
with great lamentation, conceded the 
demands of the students that Visva Bharati 
might be linked up with some standar
dised universities. However, do not 
want to make V im  Bhacad as otter 
university but it should have aad dis
tinct character of its own.
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[Dr. Praup Chand Chunder] 
Therefore, this major changc has been 

proposed in this Bill. 1 hope whatever 
has passed in tbit House now will hr 
placrd before the Select Committee when 
it will have itt deliberation*. Moreover, I 
can assure you and other hon. Members 
that really we want to democratise the 
organisation of the university. A* present, 
in all bodies there is the provision for 
nomination and these nominations are 
made by the Visitor with the recom
mendation of the Minuter. But, now we 
want to shed our power and we would 
like to give the power to the academic 
communities of the university including 
the teachers Pathabhavana School ao 
that, ultimately, the functioning of the 
university will depend largely on the 
academic community. As you know, 
Madam, all these human institutions 
depend on the good and bad features 
of human conduct. So, when the academic 
community will have majority in the 
management, we expect that they will 
rcspect the ideals of Poet Tagore and 
will strive to maintain the university in 
accordance with the ideals that Tagore 
himself contemplated.

With these words, I humbly tubmii 
to this House to accept the motion that 1 
liave moved.

MR. CHAIRMAN: The question is:

"That this House do concur in the 
recommendation <rf Rajya Sabya that 
the House do join in the Joint Com* 
mittee of the Houses on the BiU furthrr 
to amend the Viwa-Bharati Act, 1951, 
mack in the motion adopted by Rajya 
Sabha at its sitting held on the 35th 
July, 1978 and communicated to this 
House on the 27th July, 1978 and do 
resolve that the following 23 Members 
of Lofc Sabha be nominated to serve 
on the said Joint Committr..’, namely :

{1) Shrimati Renuka Devi Barakataki 
(3) Shri Bedabrata Barua
(3) Shri Tridtb Cbaudhuri
(4) Shri Dhirendranath Basu
(5) Shri Rudolph Rodrigues
(6) Shri C. K. Chamlrappan
(7) Shri Ajitsinh Dabhi
(8) Shri Raj Krishna Dawn
(l>) Shri V. Kishore Chandra S. Deo 

(to) Shri R. D. Cattani 
it) Shri Samar Guha 
(M) Shri V. G. Hande
(13) Shri Nirmai Chandra Jain
(14) Shrimati Mohsina Kidwai
(15) Dr. flMtjinl Mahkhi 
<16) Shri P. fetfagopal Naldu

(17) Shri K. A. Rjyu
(t8) Shri Ramjiwan Singh
(ig) Dr. Saradish Roy
(20) Shri Jagannath Sharnm
(31) Shri Rajendra Kumar Sharrua
(99) Dr. Pratap Chandra Chunder**

The motion was adopted.

*6,15 hra.

IND U STR IAL RELATIONS B IU .

MR, CH AIR M AN : Now, the Tfmw 
will take up the motion <>n (he { m is 
trial Relations Bill.

THE MINISTER OF PAR f JAM BN- 
TARY AFFAIRS AND l.AROl'R (SHRI 
RAVINDRA VARMA>: I »*•(? to m»,ve:

‘ ‘That the Bill it» t:onv>lidate and 
amend the law relating to the regis
tration of trade union* nf employee* 
and employers, thr riglm anti liabiiitif'i 
of registered trade unions and Nettle- 
men I of tragic itnwm riivputo. the 
condition* of employment of ctuplojtvit, 
and the inveMigatutn and m iMi mrm 
of dispute!) between rrnpl»>T<s em
ployed in industrial e%tahtUhnien(s or 
undertaking1! and then employers, and 
for matters cornier inf therewith or 
incidental thereto, with a view to pro
moting healthy industrial relations lead
ing to accelerated economic develop
ment and social justice. be referred to 
a Joint Committee of the Houses con
sisting of memb'rv ira front this 
House, namely ;

(l) Shri China Ba*o. fa} Shri Diiten 
Bhattacharya. (3) Shri S. R, Damani, 
(4} Shrimati Mrinal Krthav, Gore.
Shri Hukam Chand Kachwai, |,H) Shri 
Amrit Nahata. (7) Frafrwrir P. G. 
MavaUnkar. (8) Shri PraKannbtiai 
Mehta, (f») Shri B. K. Nair, (to) Stir* 
K. S. Narayana, (11} Shri K. A. Rajart,
(tst) Shri A. K. T. Barrow, (1 Shri 
K. Ramamurthy. (14) Shri Karndfl’ 
Singh, (is> Shri Saugata Roy, (16} 
Shri Ram Dhari Shastri. (17) Shri 
Digvijaya Narain Singh, (til) Shri 
GwindRam Mlri, '.«*»,» Shri L'grasrn, 
(ao) Shri R. Vmkatararnari. (vx) Shri 
C. Vcnugopal. (a?) Shri Ravindra 
Varma and tt from Rniya Sabha;

That in order to ron*tiiutr a sitting 
of the Joint Committer the quorum shall 
he qne-third of the total number of mem- 
bers of the Joint Committee;

that the Committee shall moke a 
report to thia House by the tan day 
of die f b t  wtsrlt 0fDeertnb*r,
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that in other respect* the Rule* of 
Procedure of this House Feinting to 
Parliamentary Committee* shall 
apply with such variations and modi
fications as the Speaker may make; and

that this House do recommend to 
Rajya Sabha that Rajya Sabha do join 
the said Joint Committee and com
municate to this House the namm of
11 members to be appointed by Rajya 
Sabha to the Joint Committee.*'

In moving the motion I would like to 
draw the attention of the House to thr 
fact that in respect of the other two Bills 
too which were introduced along with 
this Bill yesterday the proposal is that 
the same Joint Committee should study 
the Bills. This is because, as I explained 
earlier, the three Bills together give a 
comprehensive picture of the relations, the 
procedures, the machineries that are 
being proposed. I would only say further, 
Comrade Chairman, that in the case of 
some other Bills in the past there have 
been instances of the same Committee 
studing more than one Bill and reporting 
to the House. 1 do not want to take the 
time of the House in reciting or citing 
**eh instances. I would only say this 
much by way of observations in making 
the motion. I hope the House will accept 
(he mo don.

MR. CHAIRMAN': Motion moved:

"That the Bill to consolidate and 
amend the law relating to the registra
tion of trade unions of employee* and 
employers, the rights and liabilities of 
registered trade unions and settlement 
of trade union disputes, the conditions 
of employment of employees, and the 
investigation and settlement of disputes 
between employees employed in indus
trial establishments or undertakings 
and their employers, and for metten 
connected therewith or incidental there
to, with a view to promoting healthy 
industrial relations leading to accelera
ted economic development and social 
justice, be referred to a Joint Com
mitter. of the Houses consisting of 33 
members, aa from this House, namely :

(t) Shri Chitta Basu, (3) Shri Dinen 
Bhattacharya (3) Shri S. R. Damani,
(4) Shrimati Mrinal Keshav Gore,
(5) Shri Hukam Chand Kachwai.
(6) Shri Amrlt Nahata, (7) Professor 
P. G. Mavalankar, (8) Shri Prasan- 
nbhai Mehta, (a) Shri B. K. Nair. 
(to) Steri K . S. Narayana, (it) Shri 
K . A. Ra^an, (n )  Shri A. 4 . T . 
Barrow; (15) Shri K. Ramamurthy,

j f f w j -  » o r ,^ l S ) f £ f « r o 5)Dluri

(19) Shri Ugrasen., (30} Shri R. 
Venkataraman, {21) Shri C- Venu- 
gopal, (22) Shri Ravindra Varma

and 11 from Rajya Sabha;

That in order to constitute a sitting 
of the Joint Committee, the quot um shall 
be one-third of the total number of mem
bers of the Joint Committee;

that the Committee shall make a 
report to this House, by the last day 
of the first week of December, 1978;

that in 01 her respects the Rules 
of Procedure of this House relating 
to Parliamentary Committees shall 
apply with such variations and modi
fications as the Speaker may make; 
and

that this House do recommend to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committer acid 
communicate to this House the names 
of ti members to be appointed by 
Rajya Sabha to the Joint Committee.*’

Their is an amendment for eirculaticm 
of the Bill for the purpose of eliciting 
opinion by Shri Ram Dhari Shastri. He 
is ahscni. Shri Purnanarayan Sinha.

SHRI PURNANARAYAN SINHA : 
1 moved:

“ That the Bill be circulated for the 
purpose of eliciting opinion thereon by 
the 31st December, 1978.*’

PROF. DILIP CH AKRAYARTY 
(Calcutta South): It is stated by my 
hon'blc friend, Shri Ravindra Yarma, 
that this Dili has l»m brought with a 
view to promoting healthy industrial rela
tions anu to accelerate industrial dt vcjop- 
tncm and social just ire. I am emphasising 
on this aspect of ‘Social justice*. f?i die 
district of Burdwan, Rrtnigunj and Kulti 
coalmining area, hundreds <»j houtrs aie 
collapsing ami thousands of inhabi
tant* are vaea»fng (he area, which is 
bringing in untold niiserk; to the ordinary 
people. I have received an answer to 
Umtnrred Question No. 50&3 on ifi-U-78, 
that is, yesterday, wherein it is not 
dfmied that there is a conomiit’sr h.i/ard 
of subsidence and landslide in the Rani- 
ganj and Kulti coalmining ana.

MR. CHAIRMAN; This is a Bill on 
Industrial Relation?. Kindly *prak only 
on the Bill.

PROF. D IU P CH ARRAY ARTY: 
I have shown the connection. Madam, 
between this Bill and this matter which 
I am raising. Let it go before the Select 
Committee for their consideration.
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MR. CHAIRMAN: This is to go to 
·the Select Committee. 

PROF. DILIP CHAKulAVARTY: 
I know. Tha t is why I say, let the M em-
be r s of the Select Committee bear these 

,things also in mind. 

At p resent n 2 collieries under Eastern 
Coalfields Limited are existing in Rani-
.gui:ij coalfiled and in 40 such collieries, 
hydraulic sand-stowi ng is adopted. Six 
more collieries wou ld be taken up for 
such stowing in future. Then, what about 
the rc3t ? The p~oplc a re suffering due to 
the h azards of sub.oidencc as pointed 
out b y the district administration. Due 
to lack of funds, they cannot fill the 
emp ty pits with sand. That has created 
Jot of problems. Subsequently, the matter 
was again brought up for discussion with 
the specially invited representative of the 
State Government on 17-6-1978 in 'the 
Sixth M eeting of the Coal Conservation 
and Development Advisory Committee 
held at Calcutta and it was unanimously 
decided that the Area Development Au-
thority m ay be formed immediately under 
the W.~s t B ~ngal g0vernment, with repre-
sentatives of the coal companies, Coal 
C <rn tr01lcr and Director-General, Mines 
Safety. 

Th e prop0sal fo r h aving an Area 
D~vdJp:nen t Authori ty is to make it a 
focal p'.lint for integrated d evelopment 
,,[ th ·: area, including diversion of rail-
way lines, roads, or transfer of inhabi-
tants. I emphasise this last point, n amely, 
the transfer of inhabitants. l'\ow the ques-
!ion arises : Who is to bell the cat ? I 
sug"~st that till such time as the Area 
Development Authori ty is constituted , 
a programme of h ydraulic sand-stowing 
be adopted. The Coalmining M anagement 
in the area -should not plead paucity of 
fonds to cover up their inaction resulting 
in untold suffering to the inhabitants due 
to the hazards of subsiden ce or landslide 
rendering thousands of p eople homeless . 

\Vith these word~, I h ope, the hon. 
Minister a nd a lso the M embers of the 
Select Committee would g ive suffici~nt 
im:JOrtance. to this important aspect of 
the problem which I have ra ised just 
rv.>w. Thank you, Madam . 

SHRI SAUGATA ROY (Barrack-
pore) : Madam, yesterday, when the 
Motion fo r introduction of the Bill was 
brought in this H ouse, there was a strong 
J·pposition to the introduction from all 
sections of the House, because, in this 
very ambitious Industrial R elations Bill , 
which th e h on. Minister has brought 
forward a fter a long delay and a lot of 
tall promises, there were certain clauses 
which were curbing the right of strike. 

Certain notices had to be given for calling 
a strike. Government has got an arbitiary 
control over the right to strike of the 
workers . Also, in the provision rela ting 
to lockout, which is contained in the 
same sub-heading of Chapter VIII, a 
similar ban was not put on lock-out, to 
the extent that strike was banned. 

The Rules of Procedure provide for 
asking the H ouse to instruct the Join t 
Selec t Committee to make special or addi-
tional provisfons in the Bill to see that a 
cer tain thing is done. And that is why 
Madam, under Rule 75 (3) I move: 

" That a t the end of the Motion for 
reference of the Bill to the Select 
Committee, the following be added, 
n amely,-

'The House gives inst.ructions to the 
Joint Select Committee to which the 
Industrial R elations Bil! is proposed 
to be referred, to make additional 
provisions in the Bill, to see that the 
right to strike of the workers is no t 
curbed.'." 

Because, M adam , with due respect to •the 
composition of the Committee and to •all 
the Members who will be in that -Com-
mittee, may I say that law in this countty 
has n ever been very favourable to the 
employees ? It has always been favour-
able to the employers. And the com-
position of the Committee is not deter-
mined with respect to the views of the 
members regarding the labour .problems. 
It may very well happen that the com-
position of this Committee may be such 
that it will be weighted more in favour 
of the employers. In that case, the majo-
rity may decide, or may take a deciSion 
on this proposed Industrial Relations 
Bill, which may well be, that the riglit to 
strike which has been proposed in 'the 
Bill wi ll be kept or further curbs on the 
right to strike will be put. I want to 
submit that this special and additional 
provision sh ould be made in this Bfll so 
that the right to strike of the employees, 
which is a fundamental right, is not 
taken away. We h ave got a weak working 
class in this country and this fundamental , 
right is a political right and not so much 
a constitutional right, as such. But, it is 
a political right, in the sense that we have 
a very weak and less-organised working 
class in this country and therefore i't is the 
ultimate weapon and we have to see that 
this is not curbr.d. Also I proposeCi that 
there should be a speci.al instruction to 
see that the right to loc.k-out is ' limited 
and··curbed to as large an extent as pos-
sible. I again· want to move that this 
additional enabling -provision be made 
in the Bill and give specific instructions 
to_ the Se1ect Committee so that 'it may 
reflect the feelings of \h'e Members '61 the 
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House who reel that there should not be 
» cut on the right to strike of the wo» ker*. 
On the other hand, all powible cw w  
should br* put on the right to lock-out 
of the employers. The employer* are still 
doing so in so many ways all over the 
country. So many jute mills arc doted 
in the country. The working das* is < xpec* 
ttng so much from the Bill and unless 
sum provision* arc made in the Bill. I he 
aspirations of the working class cannot he 
fulfilled. So, it is a very ambitious Bill.

S H R I  P U R N A N A R A Y A N  S 1N H A  
( T e a s u r ) : M s d a m , in  m oving niy am end- 
m rrtt I h'sve g  >t to d<aw the attention  
o f  th e  H ouse to  rule? 298 an d  299. R « k  
399 read* a* follow s :

M em bers w h o ate  not m em 
bers o f  the S**I**ct C om m ittee  m ay  Ik: 
p rrw n t d u i n g  (lie d e lib e ra tio n  «.f the 
llrn*n'tt<*<: h u t (h a ll not add**-* the 
C -w m iit t fr  n*»r nit in th r bod\ < f  die 
Commute''."

F n n  the v<*rv »ne**piion, this Bill has 
taken a eonsid'Tal>}»' timr iht ci,nrci\irg 
before it came for considet atjr n and altrt 
it was imrirflucrd th'-re wr« an oppo
sition »*vrn from th<- O  vernnMm Bcnchr*. 
Under thesr circumstances, it it better 
that <1 wider public oj>ini..n should he 
railed for in *»rder t«» finally bringing up 
the Bill in a f<»rm which the H«/i»e ran 
accept. So, my id".t >-f proposing this 
amrndnjent i-% that either ii be sent to 
rec«*gni»cd LnUmr Ff deration* o f the 
country whirh are under the control of 
different political leaders or the srr.pe of 
the Select Committee may he made fwider 
by enlarging the number of Member* of 
the Select Committee so that they are 
drawn from different sections of the 
House. At the same time, all those persons 
who are active workers in the Trade 
Unions, those who organise the union*, 
hose who organise labour, who organise 

the strike, those who support thr cause 
of the labour and those who have gain* d 
experience in the Labour rourts urd 
Tribunals will be considerably helpful 
in bringing forward an accccptabjr form 
of the BUI. Therefore, I said that rit> rr 
the Bill is referred to the reccgmVd 
Labour Federations of the count*y or the 
number of Members of the Select Com
mittee may he made larger to at least 45 
—-jo from this House and 15 from the 
other House—*0 that all shades of opi
nion* are represented on this Comrrittee 
and they can thrash out the differences 
in various provisions of the Bill, They 
would also consider other questions with 
regard to the legislative competence of 
the House and whether 60% majority of 
the I Tn»on must be there in order to call a 
st.ike is if*o acceptable to all the Unions, 
So, 7 n«tno*e that the number of Member* 
of th- Select Committee—>if It it decided

* 5<W L S —3

to refer the Bill to the Select Committee—  
may be made larger ao that wider see- 
ions of the people of the House are re* 
presented on the Committer. Therefore, 
I request the hon. Minister to nante 30 
hon. Members of this House frum different 
sections, and let 15 or even less numbrr 
of Members from the other House come 
and represent on this Committee. I only 
want the active trade union leaders and 
workers who are Members o i this august 
House to be on the Select Committee so 
that they can, amongst themselves, discuss 
the provisions of the BiU and bring for
ward a bill which will be universally accep
table to all sections of the House. This 
is my submission and with this sub
mission I press my amendment.

SHRI M. K. ALY ANAS LIS’DARAM 
(TiruchirapaUi): Comrade Chairman,1 regret that the hon. Minister should 
persist in moving this motion for refeiting 
the Bill to a Joint Committee. At the 
same timr, I also regret tliat you should 
be in the chair when such a motion is 
being discussed. You are one of the stou
test opponent of this Bill. Perhaps nobody 
else is available to occupy the chair and 
allow you to make the speech optK><tins 
the Bill

In spite of our opposition to the Bill, 
a Member of my Party has been included 
in the Select Committee and we have 
no objection to enter the J'>?nt Com
mittee. It does not mean that in any wav, 
directly or indirectly, wr support the anti* 
w-irking aspects of the Bill. That only 
shows that we are determined to fight 
inch for inch and step for step on the 
anti >working class provisions of the Bill 
and see that reason will prevail on the 
Government to make some changes. With 
that attitude, a Member of my Party has 
agreed to serve on the Joint Committee.

The Bifl by this time has attained 
futoriety throughout the country and the 
organised trade unions and important 
trade union centres have opposed some 
of the principles especially the right to 
strike and right to collective bargaining. 
These arc the rights earned hy the work
ing class of this country over a period 
of fifty years through sufferings and sacri
fices, facing bullets and repression. Those 
rights are now sought to he curtailed. 
Thr ruling party are taking pride that 
they have restored democracy and they 
have done away with rmergency. I f  one 
carefully scrutinises this Bill, so far as the 
working class of this country is conrerned, 
this Bill seeks to make the conditions of 
emergency permanent with regard to the 
right to strike and right to collective 
bargaining. Hits is a Bill which cannot 
be supported by any one, leave alone 
those who support the working class;



131 Industrial AUGUST 31, 1978 Relations Bill l 32 

[Shri M. Kalyanasundaram] 
even those who want to have industrial 
peace in this country would no~ give 
their support to this measure. This wi ll 
only create more unrest among the wor-
kers because the workers cannot effec-
tively settle their disputes by availing of 
the Government conciliation machmery 
or any other machinery. There will be 
prolonged negotia.tions without any .settle-
m ent. That m eans, the workers will get 
frustrated and there will be direct action, 
unprepared direct action, and dislocaiion 
of industry. Tl>.is Bill will not secure 
the objectives for which the Bill is 
introduced. 

Even at this stage, I would urge upon 
the ruling party to drop this motion and 
bring about another Bill in the light of 
the suggestions made by the All India 
Trade Union Congress and other trade 
union centres in this country. 

There is another point. The Govern-
ment is trying to rush through this Bill. 
The time given for the Select Committee 
is upto the last day of the first week 
of the next session. That shows that the 
Government is anxious to pass this Bill. 
Let them have it. Even if they pass the 
Rill, the provisions of the Bill, which are 
anti-working class, will be opposed by the 
working class in the factories and stree ts. 
You have to face these things. I would, 
therefore, urge upon the Government to 
give sufficient time to the J oin t Com-
mittee to examine the provisions very 
thoroughly, record evidence and give 
another opportunity to the tr<i.de unions 
so that the Joint Committee at leas t 
can have the satisfaction of having gone 
through the Bill more thoroughly and 
fully. I would urge upon the Minister to 
extend the time limit for the Joint Com-
mittee. 

SHRI SOMNA'1f CHATTERJEE 
(Jadavpur) : Through this Bill which is 
h~ing proposed to be refer!'ed to a Select 
Committee, the right of the workers to 
strike is sought to be frustrated and taken 
away-which is a stab in the back of the 
working classes. I do not know who is 
the real author of this Bill. The entire 
industrial r elations machinery in this 
coun trv is now sought to be bureaucratized. 
And I did not know that M r . Ravindra 
Varma was so fond ofbureaucrates. This 
stint of Ministership of 1-1 /2 years seems 
to have completely corroded whatever 
proper attitude to labour relations he 
might have had. 

Thi~ Bill has earned the unique distinc-
tion of being rejected by almost all impor-
tant trade unions. One thing is very clear, 
viz. that in our country where the working 
class has very limited rights under the 
·constitution of this country, those limited 

rights are going to be taken aVI <.y. There 
are in-built provision, which I 1 <vi de for 
discrirp.ination amongsnhe wo1 kir.g classes, 
and between theworkingclasst1 <I ci fkrrnt 
geographical areas also. And tL< minii;ial 
right which ha, been earned byd.t ."or kmg 
class in this country to go on stn.kt, IS sought 
to be frustrated and taken away through 
an absured proposal that has bern mcoted 
in this Bill. The Constituticn cf India 
and this hill seem to be tot-ally in cc nsistrn t 
with each other. They c2m10t tally. 
That is why we say that by this Bill, 
an attempt has been made to take &way 
the very minimal rights of the working cla,s 
in this country. 

By a majority, thry will send this Bill ~o 
the select Committee. But I feel that m 
the matter of this Bill, the Select Ccmmittee 
has a very great responsibility. We wculd like 
to see that the Select Ccmmittee <lets not 
try to dispose of this matter hurried]~', 
without full consideration, but that it 
takes into consideration the ' views of all . t 
the different sections of people, of trade V' 
unions, and of the working cla11 ~1 a v.,hcle. 
The State Governments should be ccmul-
ted in this matter. We would like to 
know how the Goveir.ment ( f India, 
which is trying to restcre democratic 
rights in this country, could m < l e 1UCh 
a comprehensive effort to aim.est nullify 
the little democratic rights that the w01 kirg 
class in this country possesses. 

l6.38hrs, 

[SHRI RAM MURTI in the Chairj 

You have seen, Mr. Chai1 .man, Sir 
the type of thinking that has ceen i:ut 
in the m aking of this Bill. Tl-.ere is a 
chapter dealing with the so-ca lkd unfair 
practices. One of them speaks al:out 
what are the activities which are suppcsed 
to be unfair practices on the rart of the 
emoloyees and of the trade unir11 cf (lllp-
ployees. It is provided that it will be 
unfair pracitce. 

"to indulge in coercive actlv1t1es 
with the intention of prevrnting tl.e 
certification of a registered tr<de unicn 
of employees as sole negotiatirg agent 
or chief negotiating agent, er th,e ccns-
titution of a negotiating committre.'' 

This is supposed to be an unfair practice. 
Apart from what is sought to be ccnveyed 
here, this is a pernicious proposal. Some-
body might have called Mr. Ravindra 
Varma as an ambassador for labour. But 
what is he trying to prove ? Is this the 
way you are trying to preserve the rights 
of the working classes? Th~re is not a 
single proposal in the whole Bill which 

-· 
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advances the right of the working clan, 
even by one amall step. On the other 
hand, hurdles have been put in various 
matters—which take away the rights of 
the wirking class.

Supposing a demonstration will be 
(Used at toe residence of the employers 
ana the managerial staff. Now the 
demonstration has been held by the 
Supreme Court to be a fundamental 
right, if  it it not violaat. If there is a 
peaceful demonstration before the rest* 
deace of the employer who has mb' 
appropiratad the provident fund, who 
has not paid the provident fund and who 
has not paid wages and salaries also, 
then that is to be treatc. as an unfair 
practice and then it is to be referred to 
the tribunal. You kindly see what ii 

<on*titotio» of the tribunal. On page
* 3 of the Bill, it says:

“ No person shall hr qualified for 
appointment as the Presiding 
Officer of a Tribunal unless 
Among other things—

(a) he hat b?en an oHicrr of the 
Ministry or Department of the 
Ontral or State Government 
dealing with Law or Labour, 
not below the rank of a Deputy 
Secretary, or equivalent post, 
fornotlens than five years.”

Tnarrfore, thr Deputy Secretary in 
the L iW.ir D ‘p-tr tm-ntwho lias specialised 
tn lahijtr activities for five years will be 
nullified to be the President of the 
Tribunal. Now, is it not a mandatory

Er whion that he must be a Judge or a 
Strict Judge or a Presiding Officer of 

a  Ltb j ir C xir t ? Then it further says :

“ He ha*, in the (minion of
the appropriate Government,
adequate experience in mdtsttrial 
relations.’*

There will be no check and we know 
that most of the pvrrnment* in this 
country are functioning totally under 
the control of the bureaucracy. Who 
will be the Presiding Officer of this 
Tribunal ? What will be the competition 
of the Tribunal? There is nothing indica
ted. And then there it a question of 
•fvcatled unlair practice like the right to 
become a negotiating agency, a chief 
negotiating agency and to many other 
duties and function* have been given to 
the Tribunal. It will depend almost on 
the it of this bureaucracy. Now for
whose bsiteftt you ha/: brought forward 
«hteBttl?

The Bill had been introduced yesterday 
and it had been tent to the Select Com
mittee. We would very strongly urge 
that die fullest opportunity should be 
given to the Select Committee to take all 
evidence, views of the different sections 
of the working people in this country 
and there should not be any measure 
which should be sought to be hurried 
through or bull-dozed either through 
the Committee or through this House. 
Let us not at least give this impression 
to the people of this country, the working 
people of this country that thts Parliament 
which had not been able to advance their 
rights is keen to take away their rightsin 
a manner which creates a suspicion and 
doubt among the minds of the people 
of this country. Therefore, I strongly 
urge that this matter should be taken 
note with due importance by the Select 
Committee ; and 1 am sure that Mr. 
Ravindra Varma will think many times 
before trying to show hi* wieght or the 
weight of his party either in the Select 
Committee or in this House in getting 
this Bill pass.

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore) : Mr. Chairman, Sir, 
thank you v e ry  much for giving me this 
opportunity to speak. I want to draw 
the attention of the Minister and the 
Members of this Select Committee to 
certain rather dangerous and obnoxious 
clauses in the Bill, because the hon. 
Minister, in the Statement of Objects 
and Reasons states that he has tried to 
streamline the labour legislation that 
exists in the country and to  bring forward 
a comprehensive measure which, accord
ing to him. is going to deliver the goods, 
as far as industrial relations arc concerned 
in favour of the working class. I beg to 
differ. Because the only streamlining 
that has taken place is—1 would like to 
point out to the Members of the Select 
Committee and the Members of the House 
that all the worst provisions of the 
Maharashtra Industrial Relations Act, 
Madhya Pradesh Industrial Relations 
Act, BIR, Gujarat Industrial Relations 
Art and so on have been streamlined into 
this legislation. This is something which 
the working class has been coonsistendy 
Opposing and the bankruptcy of those 
legislations has been seen. Year 
after year, for instance, in Bombay when 
the millowners signed an agreement with 
the so-called recognised unions—  
recognised under the BIR—everv year 
there is a strike, the agreement is thrown 
into the Arabian Sea and the employers 
have to pay what the workers demand. 
Sudi things are there. Now here come* 
the Minister and makes such a misleading 
statement in the statement of objects and 
reasons and then he expects us to think all 
thr rest of it is something very very innocent 
and very progressive and democratic.
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[Smt. Parvathi Krishnan]
I am sorry and that is why I should like the 
Members of the Select Committee to go 
into this aspect seriously.

About uniair labour practices my col
league Shri Somnath Chattcrjee has 
already spoken ; yesterday at the intro
duction stage itself 1 said that from our 
party and the All India Trade Union 
Congress to which I belong we take very 
serious objection to these unfair practices. 
But of coursc his inspiration comes from 
the BIRand the practice in Maharashtra.
I am not surprised.

The next question is a question 
which has been dogging the trade union 
movement and industrial relations in 
this country fur a pretty long time vis., 
selection of the negotiating agent. In 
the statement of objects and reasons the 
Minuter has written that various interests 
have been consulted. 1 should like to 
remind the hon. Minister that out of
II central trade union* organisations, 
nine have said that they want rrcogmtu»n 
by ballot.

The President of the l.N'Tl'C Shri 
Bhagwati has only recently in Bangalore 
made a statement that their organisation 
also is coming round to this point of view 
. ..(Interfuptions) 1 said 'coming round’ , 

I have used my words carefully Mr. 
Stephen. 1 am convinced that in tike 
Select Committee three wise anti sensible 
members of your party who have been 
sent there will certainly come round when 
they see public opinion. I hope they 
are also living in this new allegedly free 
atumosphere, democratic atmosphere. 
With your principle of demo*: ratio 
majority, a vast majority, nine out of 

eleven have said that they would like to 
have recognition by ballot. If you bring 
forward a different formula certainly 
it will not be acceptable to the working 
class and you will have history repeating 
itself, whether in Bombay or in a number 
of other places, including ihr. Railways. 
Because of the manner in which industrial 
relationsin the railways are being neglected 
you are finding that one after the other 
category associations are coining up. 
We are in favour of industrial organisation* 
wherever industries are there. But 
when the recognition policy of government 
is so bankrupt, naturally those categories 
who find themselves neglected and for- 
gotton by the vested interest* in the 
recognised union* come into being, 
as for instance, Loco Running staff 
association who conducted a strike, 
similarly the tickct checking staff 
association, carrigc wagon staff, and so 
on, every signle category'. There sure 8oo 
categories no duht but at the same time 
there are some categories that are large 
in number and also powerful in thier 
organisations. That is why we have said,

when you have those voted interest* 
in the recognised unions, recognition by 
ballot is the method which would be ft 
democratic method. Comrade Minister, 
that is what 1 should like you to convey 
to all your comrades who will be there 
in the Select Committer.

Lastly with regard to the right to 
strike, the hon. Minister was very 
impassioned when he said : never will 
wc touch live right to .strike and so cm. 
He has got that method ; the manner 
in which he says it sounds extrrmely 
convincing but it Members of the Select 
Committee go very carefully through 
the Bill, they will fuid the right to strike 
is cut in a very subtle, extemely subtle 
manner, of which only this Minister is 
capablc of. ..

AN HON. MEMBER : This is not 
undue persuasion ?

SHRIMATI PARVATHIKRISHNAN: 
This is very legitimate criticism. Let us 
go by hi* assurance, otherwise we can 
always refer it u> the Committee of 
Aisuramc .̂ . . •

Therefore, as far as the right to strike
is concerned, the point is, the tnothodoU R> 
that has been given in this Bill for wttliiig 
of the industrial dispute  ̂ is such that the 
right to strike is being emasculated and 
on the surface is this appearance we are 
not touching the right to strike because 
we believe in dem<*crary. It is only in 
the emergency period that the right to 
strike was taken away, etc. It was not 
taken away. Many strikes did take 
place during the emergency perk’d. I 
have reminded the Minister again and 
again and the House, 1 do not want <o
elaborate that point because right to
strike was never surrendered. All Central 
Trade Union Organisations even at the 
time of aggression by the Chinese was 
there in the working class said, we
arc for the defence of the country but we 
will not surrender our right to strike. In 
1965 the working class was second to none 
in helping the war effort. But they 
did not surrender their right to strike. 
Therefore, I would warn the Minister 
that again the working class is not going 
to surrender the right to strike, Merely by 
saying tliat it U illegal, merely by all those 
threats and penalty provisions do not
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think that you are going to be able to 
outlaw itrike* in this country. So long 
as capitalism continues, so long as the 
exploitation is there by the big multina
tional corporations, by the monopolists, 
by the Government itself in the Railways 
and in the Central Government services, 
the workers will see that they safeguard 
their right to strike irrespective of any 
legislation. Therefore, when you are 
coming with the comprehensive industrial 
relations legislation, you should see that 
the right to strike is safeguarded and 
you should see that your conciliation 
machinery is strengthened and go into 
whatever defect* were there in the 

conciliation machinery. And that is 
what is important. All this cooling of a 
period of sixty days, thi* and that, this 
cumbersome thing is to bamboozle the 
general public. Industrial peace cannot 
be maintained by the legislation of this 
sort. Industrial peace will come when 
the workers have really democratic 
functioning union, when the recognition 
of the unions in through a democratic 
process and when workers also have the 
confidence that they can make their 
voire felt on Government policy. Because, 
otherwise, the delays arc there at the 
governmental level, in referring matters 
to adjudication, in intervening when 
conciliation proceeding* are there. The 
delays are mainly became of the Govern
ment. Therefore, this right to strike, 
I would say, ha* to be examined very very 
carefully. Mere saying that the right to 
srtike is not banned, because those words 
of banning are not there, therefore, strikes 
are legal, wc cannot accept this position. 
And the working class in this country, 
Mr. comrade Minuter, is mature enough, 
is acrious enough and will understand 
exactly what the implications are. You 
cannot bamboozle the working class by 
laying “ but we have not taken away the 
right to strike. It is there. But it is

only the ultimate weapon and we have 
created all other things that will see 
that strikes can he avoided, etc." No, 
the working class cannot be bamboozled

in that fashion. This, I would like to bring 
to the notice of the hon. minuter and to 
the Select Committee and my comrade 
Shri Saugata Roy who is sitting here on 
my right. Lastly, I would like to aay 
(Interruptions) by this clandestine way 
of banning the right to strike, the working 
class will not be taken in.

Lastly, the interference that is going 
to be there as far as registration is concerned 
and the powers that are being given to 
the Registrar of the Trade Unions is 
something that we cannot accept, 
because this is really giving more and more 
powers to the bureaucracy and not safe* 
guarding and strengthening the democra
tic functioning of trade unions. For 
instance, when a strike ballot is taken, 
who the hell is the Registrar to supervise 
it ? 11 is the workers themselves and the 
leadership of the union who will supervise 
it. There are a hundred and one exam
ples of that sort. The powers of the 
Registrar have to be gone into very care
fully and far from giving him greater 
powers, you will have to see that the 
democratic functioning of the trade 
unions is strengthened further and that 
has to be left to the trade unions. That 
is why I agree with Comrade Somnath 
Chatterjee when he said, we hope that you 
will consult the trade unions in a proper 
manner and not in a slipshod way of a 
working group and trying to make out 
that that is the whole tripartite machinery. 
You should see that the trade unions 
are given a full opportunity. They 
are the best judges of how to strengthen 
the democratic functioning of their own 
organisations. 1 certainly do not think 
that the Government which cannot have 
democratic functioning in its own party, 
is goin|g to he able to teach us how to run 
our unions democratically.

SHRI SARAT KAR (Cuttack) :
I do not want to enter into a long debate 
at this stage when the Bill is to be referred 
to a Joint Committee, but I would like 
to make some suggestions.

16 58 hr..

[S h r im a t i Pa r v a t h i  K  r isk  n a n  i*  th*
Chair]

There is already a consensus in the 
House that this Bill should be carefully 
examined. I would not support the 
extreme statement that this BiU proposes 
to perpetuate emergency nor do 1 want 
to say that the right to strike has been 
completely (matched away. The Minister
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said that the right to strike is the ultimate 
weapon and not the fundamental weapon. 
We must strike a balance between the
right to strike and the running of our 
national industries’. Because the Bill is 
important, 1 feel it should be circulated 
for eliciting public opinion. All sections 
of people and jmlitical parties should sit 
together and invite memoranda from 
the trade unions and the people.

MR CHAIRMAN : The Defence 
Minister is due to make a statement now. 
After that you can resume your observa
tions.

SHRI SARAT KAR : J have almost 
finished. Only a minute more. I support 
the proposal of Shri Purnanarayan 
Sinha that more jnembers should be 
added to the Joint Committee, specially 
members with experience of trade unions 
and also members from the younger 
elements should be added. Sometimes 
unscrupulous labour leaders lead the 
workers astray. So, when we say that for 
recognition of unions there should be 
secret ballot, similarly there should be 
secret hallot fur strike ao that the opinion 
of majority of the workers may be taken 
into consideration.

1 7 '••  lira.

STATEMENT RE- REPORTED 
SELECTION OF AIRCRAFT FOR 

INDIAN AIR FORCE

THE MINISTER OF DEFENCE 
(SHRI JACJIVAN RAM) : MR.
Chairman, Government have apprised 
the House from time to time of the position 
concerning the selection of a new type 
of aircraft to replace the Canberra* and 
Hunters.

On aoth August, 1978,Hon,ble Member 
Shri Raj Narain, made some observations 
in the House under Rule 377, bearing on 
the subject. It has accordingly become 
neccssary to clarify the position. Let 
me state categorically, at the ve«y outset, 
that no decision has been taken by Govern
ment yet as to the type of aircraft to be 
acquired or manufactured in India for the 
purpose in view. The Committee of the 
Cabinet which is concerned has yet to 
consider the report of the Team of experts 
and senior officials who were deputed to 
visit Sweden, France and the U.K. 
to make a comparative evaluation of the 
JAGUAR, the MIRAGE F.l. and the 
VIGGEN, which as the House will recall, 
are the three types of aircraft which have 
been under consideration for the purpow.

11 is not possible, specially at this stage 
when the Cabinet Committee has still to 
consider the matter and arrive atadedsion, 
to offer any comments on thepoints raised 
by Hon’bJe Member, Shri Ray Narain—  
whether concerning the French offer or 
any of the other offers. It will also not 
be proper to disclose the contents of 
any exchanges between the Government 
of India and the Govern mm t of France, or 
for that matter, with any other friendly 
foreign Government concerned. But the 
question of ignoring any Offer, or of in 
any way overlooking either its merit* or 
demerits, simply don not arise.

I should like to categorically deny 
that a selection has already been made, or 
a decision already taken, in the nuttier. 
1 need hardly add that any suggestion or 
insinuation that any "contmiawn”  has 
been distributed as a consideration for such 
an alleged decision—either at the instance 
of a'Seaueus”  or ' 'pressure group” .or other
wise— is entirely untrue.

It will be for the concerned Cabinet 
Committee to go into all relevant aspects 
of the various offers strictly on merits 
and arrive at a decision. The sole 
consideration kept in view will be the 
national interest. Due. note will be taken 
of any valid facts or points of view that 
may be expressed on the subject, but not 
of any inspired reports, interested remoura 
or Ill-informed or misleading speculations.

qhrr« t*3*r ( fa p fr w r  ) . 

«r«ft *  ttt

♦fc fa n ,#
if tt v flOTT *rr?*rr £ fa vr 
faifa v* mr iftorr f f f fa  t
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!>n *nfpi v k  vr*  «w-
wrfi if «rr* * fr«fw?

?rf<nfo?mn i m  £ftefr 
i f  < ? » r a fo r  f t  |  i m v f  « r t r  
flrtfaf&ifefc* <TTfa«rT** t f l
|  » 3$ |  wr

Ir fW V a v irr^  $ i
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SHRI JAQJIVAN RAM : I may 
answer this question, though it doe* not 
strictly arise out of the tUlrmfnt.

I m ly a.i i  th»tw:krrp ours-lvwt informed 
by all available channels and meant abou 
the baild-up of military strength and ot 
other d<?V"l"»pment* of any uajnificancc 
to our <t?.v*tf*te£tc environments. I 
wauld like oner again to amurr the House 
that everything necessary in being done, 
and will continue to be done, to ensure our 
ddenceand national security.

MR.. CHAIRMAN : Shri R Varain. 
Clarification, not a speech.

til  tw  m xm*  (rn w h ft)  :
*ftw  r^r* t&t g? wrr <n£r f t
f*r1 >*r timft |  ?;

The speaker ia he who speaks the least.
? T f f r  m  f m r ^ i

§rf«Fr 1 fc fjr  j  fo  vrr m v r 
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arm. rrfrr j  % wr $ fa 
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SHRI C. K. CHANDRAPPAN 
(C\nnanore) : If I understood thr
hon- Minister correctly, hr *aul that there 
is a need to replace the ageing aircraft 
or the outmoded one#, and alw> that 
three type* of aircraft. Jaguar, Mirage 
and Viggen arc tinder examination. Now,
I would like to know in the context of hi« 
statement whether the requirement of this 
new type of aircraft ha» bem di»cuwrd 
at the Army lrvrl or at whichever level 
it should be in the Defence Ministry, and 
a final decision taken that we have to go in 
for these new kinds of aircraft* or whether 
there was any opinion that the existing 
aircraft which Are used for defence purpose* 
could be modified and brought to the 
level to meet the requirement*. I would 
alto like to know whether, apart from 
these three aircraft which you mentioned, 
the Expert Committee ha* considered 
any other aircraft, particularly from the 
Social ini part of the world, 1 am 
mentioning thin because of the (act that 
we have MIG manufacturing capacity 
here. MIG-a* is known and proved a* 
one of the good aircraft*. I want to know 
whether all those aspects have been 
considered.

SHRI JAGJJVAN RAM : I f  it went 
possible to do with anyone of the existing 
aircrafts of the Indian Air Force, that 
would have been the simpldt method to 
do. Butthedecision to replace the Canberra 
and Hunter has been taken by the 
experts of the Indian Air Force. They 
have the authority and we have to ft> toy 
their advice. They have evaluated au 
these three, no more, because there was 
no other offer for any other kind of aircraft 
«*f this variety. So far as the Socialist 
countries arc concerned, of course, we 
have in our Indian Air Force quite a 
sizeable number of aircrafts of the Socialist 
countries, but the type of aircraft that we 
require for this purpose has not been 
offered by them.

«7.ta hrs.

INDUS'! RIAL RELATIONS B IL L - 
Canti.

THE MINISTER OF PARL1AMEK 
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARM A): Madam Chair- 
man, I am very grateful to the hon. 
Members who have offered thrir views 
and also observations on thr motion that 
t have made. 1 am particluarly grateful 
to the hon. Member, Shri Ram Murti, 
who gave u» an oppotunity to listen to 
vou at well.

The ob*ervatr<m» that hon. Members 
have made mainly centre around three 
points. One is about the need fur con
sultation. The other is the anxiety or 
apprehension about the tx*t«b»lity thfct 
thrrrtmght be some inhibition about 
the right of the working das* to 
invoke the ultimate weapon of strike. 
The third is that the Committer 
may be subjected to undue influence. 
These, by and large, are the three main 
points that theh«n. Member* who took 
part in the debate made. O f course, 
as could be expected, some hon. members 
•poke with greater vehemrnce and more 
effect, and some hon. Member* presented 
their point of view as suggestions.

I find myself in a somewhat difficult 
position, which I hope the House would 
appreciate. I f  I am very vehement hi 
the defence of every clause that this Bill 
contains, then it can very well be said 
that I have made up my mind, the Govern
ment has made up its mind and, therefore, 
tfce Joint Committee i* a farce. If 1 do 
not defend, at least some of the major 
points that constitute the scheme, then it 
may be said that I am so apologetic abmyt 
the Bill that !  myself se«m to be so much
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saKwptibJ* to the voice of the hoe. Member 
appeal e fk a tl am having sscond thoughts. 
I know, therefore, that (A ce thisdilrmma 
In answering the observation* that have b M  made.

Z would rather like to err 00 the side 
dT caution and say that since the Joint 
Committee will scrupulously scrutinise 
wmy clause in the Bill, it would be better 
on the part of die Government not to give 
impression that It would like to defend 
every clause as it is found today in the 
Bill.f t>?.«S Kura.

[Sun N.K. Shsjwalkak t* a t Chair]

But I must say that if this Bill has come 
before this House in the shape in which 
it has come, it is because the Government 
reels that it has had sufficient consultations 
to be able to visualise a concensus which 
eventually may be acceptable to all 
•actions concerned. Now, it may well 
be that theG3vemment‘sestimate is wrong, 
it may well be that it can be corrected t« 
the point, where it would become accep
table to everybody, it may well be that 
there would be difference* of opinion. 1 
do not to hazard any statement about 
the shape in which the Bill will come 
from the Select Committee.

SHRI RAJ NARAIN ( Rae Bareli) : 
Joint Select Committee.

SHRI RAVINDRA VARMA : Yes, 
thank y<»u. This is the month of Ramzan 
sharif and the habiliment a* well as the 
manner of certain hon. Members may 
emind me of certain aspects of culture.

SHRI K, GOPAL (Karur) : Iftar 
dinner.

SHRI RAVINDRA VARMA: What I 
said also includes that.

My hon. friend, perhaps, did not hear 
the word 'habiliment*.

tto  m tm  s vw P m  <tt 
t

*r.q*r irtw rftr v x  wft t o
»

SHRI RAVINDRA VARMA : 1 was 
saying that therefore, as far as I am 
concerned* I would like toaamre the House

of two or three things, which are enough 
as far as the answer to the observations 
are concerned. The 6rst one is that 
there can still be the fullest consultations 
as was said earlier yesterday and I repeat 
ittoday, I do hope that the Joint Committee 
will give an opportunity to all section 
of the working class, trade unions, not 
only working clan but also the employers 
and others who are affected by industrial 
disputes to present their point of view, 
•o that the Committee may come to its 
conclusions after weighing the evidence 
that will be laid before it, after analysing 
this problem and after looking into the 
suggestions that are incorporated in the 
clauses in the Bill. I wouldnot, therefore, 
say anything in advance about the shape 
in which the Bill will come from the Joint 
Committee. But I would assure the House 
that the effort of the Government will 
be to see that the Committee is not sub* 
jected to any undueinfluence. A reference 
was made to the fact that the majority 
may be of one view. There is always 
a danger in democracy of majority and 
minority and difference of opinicn. But 
I can assure the House that as far as 1 
know.. . .

SHRI JC. GOPAL : Janata is an exam
ple.

SHRI RAVINDRA VARMA : My 
hon. friend should reciprocate the tenor 
of my observation. If he unnecessarily 
wants to needle me, I would have to 
u*e a thimble and I have to show that 
all skins are equally sensitive.

I was, therefore, trying to say that 
inspite of the fact there is majority and 
minority in democracy, there will be no 
attempt on the part of the Janata Party or 
this Government in any manner to steam- 
roll the Joint Committee because this is 
too serious a subject. Just because a 
subject happens to be serious with implica
tion* and rcmifications, that will affect 
not only one class but the whole of the 
society, one cannot say that the matter 
should not be discussed. The matter 
has to be discussed. Every point of view 
has to be listened to and the hon.Members 
of the House must have confidence in each 
other that rvcry Member of Parliament 
who is a Member of the Committee will 
fulfil his responsibility as a Member of 
Parliament, not as a representative of a 
particular religious group or a particular 
class or a particular party, but as a 
Member of Parliament elected by six 
hundred thousand and odd voters who 
are the symbol* of soverignty of this 
country. Therefore, I am sure that the 
Joint Committee will look at 11 the 
objections that have been raised from this 
point of view.
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Now I must make a reference to the 
question of right to strike. I went into 
the question yesterday. Again my friend, 
Mr. Saugata Roy and a few others who 
did not have an opportunity to speak 
yesterday referred to this question. I do 
not want to take the time of the House 
at this hour by going into this at length. 
But I will repeat what I said yesterday, 
inapite of my friend, Comrade Parvathi 
Kriahnan saying that----

s t §  1 1  * *  % wr»r%

’STTTt «FKT f t  <TT F̂T

m r *  ?et *t<tt 1 1

W W W !  :

‘wrmV ^  **rr tfr $ «rnr 
tfw f % i

w*if .*

f  <t tpr<nr |  ?

You can opt out of that.

SHR1 SHYAMNANDAN M1SHRA : 
I have already opted out. Why do you 
fasten it on her ?

SHRI RAVTNDRA VARMA : She 
has not objected nor has she delegated 
the right of protection to you. I do not 
know. It is upto her to get up and say 
that I should not call her "comrade.”

SHRI MAT! PARVATHI KRISH- 
NAINF : Every hon, Member i* wrlctmte 
to have hi* personal allergy. What can 
I do Comrade Minister ?

«ft tnr m rm ; fV*fr vt fafi 
•far <r< M u f t  M r f f r c

^?ncnr $ * ^  ^  

i t  q^rcnr |  1

SHRI SHYAMNANDAN MISHRA : 
•'comrade”  does not suit her.

delation* BUI 14ft

SHRI RAVINDRA VARMA : I do 
not know and I should not go further into 
that* who suits whom as a comrade !

I ran only say, onre again, (hat tbete 
will be no attempt, either *ubtlr or other- 
Twise, to dmy the right of the working class 
to strike. If the Joint Committee feel* 
that anything in this, as I said yesterday, 
militates against the coareptiin c?f re
conciling the rights of imlivuhiiti*, gr< ups 
and classes with thr right* of the soceity 
*» a whole, the Joint Committer will, 
certainly, come up with a conrlusirn that 
what has been suggested is wrong or obno
xious or whatever the word thr 10a. 
Member wants to use and would say, 
eliminate it or amend ir. and it will crtne 
before thr House. Therefore, when It 
comes before the House, the Houre will 
be in a position to say, at that time, whether 
the recommendations of ihr Joint CVm- 
mittee, in any way. militate against 
fundamental rights. 1 do not have to < 
answer it in advance.

Thr last thing that I would likr tn #ay 
is about such things as strike ballot*, 
interference Ivy the Regi.itrar < f Trade 
Unions, etc. These are matters of detail 
into which 7 would not like to go, at this 
stage, specially to drfend anything that 
is said there, not becaune there jx no case 
in what is said there, but it would be- 
pre-judgtng the views of the Jnint 
Committee.

SHRIMATI PARVATHI KRISH-
NAN: 1 said it for the benefit of the 
Joint Committee.

SHRI RAVTNDRA VARMA : I shall 
not deal with it at greater length.

Then my good friend— for a 
change, I would call her my good friend- 
Shrimati Parvathi Krishnan, also said shout 
the working claw in India bring mature 
enough tn see through all this., . .

SHRIMATI PARVATHI KR1SH- 
NA.N : I would like to know frrm him 
whether he is demoting me or promoting 
me. Is it » demotion or a promotion ?
I do not know.

SHRI RAVTNDRA VFRMA : There 
is no question of any kind of “ motion'*. 
Therefore, my hon. friend not Uok
at it as demotion or pmtnotkn and 
should not create commotion in the Hover.

While dealing with this cptentu n. I 
would only say to her, in this rrsperl, that 
everybody knows that the working class 
is mature but this fact about maturity 
of the working cImk shoutdt he fowled 
not only in one field but In every itfd.
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SHRI RAVINDRA VARMA : The 
Hon. Member is perhaps quite right 
but the difficulty, at I told you earlier,
» that if  I don't answer, 1 will be accused 
of not answering and if 1 answer, it is 
said I am anticipating. Therefore, 1 
some tunes have the difficulty of being 
buflfemd between the green signal and tbe 
red signal. Under the circumstances, I 
think I have M id  enough by way of answer 
to the observation* that have been made 
and I can assure the House that I will 
ua* All the influence at my command with 
the Select Committee to ensure that it 
looks at every aspect of the Bill, in the 
light of the apprehensions that have been 
expressed here, as welt u  the necessities 
of the situation.

f annmend the motion to the Acceptance 
of the House, There is one thing, if I may 
say it. In restxtiMe to the suggestion that 
has been made that time may he short, 
if I may make a forma] motion 
amending it, I may say ‘first week of 
December/ instead of ‘first week of the 
next session. ’

MR. CHAIRMAN :Y«ttr amendment 
is ‘first day’ . That is all right. Now. 
there is an amendment by Shri Puma 
Shtha. Are you prfwang or withdrawing 
it t

SHRI PURNANARAYAN SI NBA s I 
have made an alterantive sttggr*ti< r that 
the Committee fhould be enlatgtd. If 
be accepts die enlargement of the Com
mittee, I have no objection.

MR. CHAIRMAN : I don't want any 
conditional withdrawal. Either you say 
that you withdraw or you Hon*» with
draw. There can be only either of these 
two: there cannot b e  any conditions.

SHRI PURNANARAYAN S1NHA: I 
waa not convinced. I made a suggestion 
that the Committee may be enlarged to 
include all sections, and there was an 
alternative suggestion to itfer it to an
other Committee.* * ■ *

SHRIMATI PARVATHI RRISH- 
NAN : There is no motion lefiie  the 
Howe for englaigtmtnt < t tl < C < n n.ittce..

SHRI PURNANARAYAN SJf>FA: 
There was no reply to my suggmicn : I 
have not heard anything ft cmthe Minister 
so far as my suggestion is concerned.

MR. CHAIRMAN : Anyway, you are 
free to press or not to pic».

SHRI PURNAKARAYAN SINHA: I 
am pressing in that case,

SHRI RAVINDRA VARMA : I may 
say one thing to the Hon. Mttnbcr. It 
is not possible that the Committee should 
include everyone who is crmpctcnt snd 
interested. But the Hon. M<mfcer set ms 
to have some apprehension* ihai ihcse 
who are not members of the Ommittee 
cannot depose before the Ccmmimc. It 
is not so.

SHRI PURNANARAYAN SIM fA : 
Unless he is a Minister he onrnirt depose.

SHRI RAVINDRA VARMA : Nr, a
Member can depose. He can be calkd: 
he can tender evidence. Nothing is pre
venting him. Tliercforc, he need noi 
have that mis-apprehension. He onh 
cannot act as a Member.

SHRIMATI PARVATHI KR1SH-
NAN : I am on a point of order. There 
is no motion before the House fcr enlarging 
the Committee. Notice should nave been 
given, but there is no notice. In the case 
of the motion foreliciting public r pinj< n , 
lack of notice was condoned : but that 
does not mean that something else can 
be thrwt on the House.

MR. CHAIRMAN : I want to know 
finally whether the Hon. Member wants 
to press hi* amendment cr he wantt to 
withdraw.

SHRI PURNANARAYAN SINHA »
It is a provision of law that a Minister 
may, with the permission of the Chaiimsn, 
address a Committee of which he is not a 
Member. So, it empowers only Ministers 
to address a Select Committee: other 
Members cannot. I therefore suggested 
that, in order to include all sections of the 
people, the Committee may be enlarged.

Diiuent is possible. Let it go on record 
that with this dissent 1 withdraw.



MR. CHAIRMAN : I don’t think 
ju3h sort of a thing can be recorded. 
You are free to withdraw or not to with
draw. I am asking you again and again 
Av’icthcr you want to press your amend
ment or not.

SHRI PURNANARAYAN SINHA : 
Diissnt is in jffhd. I withdraw.

T i: a n idmnt wis, by Uavt, withdrawn. 

vf t a  i  VTRVI VN : The question is :

"That thr Rill to consolidate: and 
annnd thr law relating to the registra
tion of trade unions of employees and 
employers, the rights and liabilities of 
registered trade unions and settlement 
of trade union disputes, the conditions 
of employment of employees, and the 
investigation and stettleinent of disputes 
between employees employed in in
dustrial rjfabliihmrnt* or undertakings 
jind thrir employers, and for matters 
connected therwith or incidental there
to, with a view to promoting healthy 
industrial relations leading to acceleraud 
economic development and social justice, 
be referred to a Joint Committere of 
the H >ti*e* romisting of 33 members, 
92 from this House, namely {1) Shri 
Chitta B»mi, fal Shri Dinen Bhatta- 
Chirya. (n) Shri S.R. Damani, (4) Shri- 
mui Mrinal Krthav Gore. (5) Shri 
Hukira Chind Karhwai, '<>) Shri Amrit, 
Nth*ra, (y) Professor P.O. Mavalankar 
(fit Shri Praiannbhai Mrhta, 'g) Shti 

K Mair, (10) ShriK..S.Narayana. fu )  
Shri K.A. Rajan, (ra) Shri A.F..T. 
Birrow,  ̂1 ;i'< Shri K. Ramamurthy. 
(14) Shri Ranrta.% Sin^h, (1%) Shrj 
Sa-i^iia Roy, /|6) Shri Rani Dhari 
ShvH , '17) Shri Diqyijaya Narain 
Sin̂ fh. ,'iffi Shri Govind Ram Miri, 
f tfj’l Shri U<rav*n, (-la) Shri R. Venka* 
t im u n , 'a il Shri G. Venugopal, (-22) 
Shri Ravindra Varma.

■anl n  Irom Rajya Sabha;

That in order to constitute a sitting of 
the Joint C'(remittee the quorum shall 
b* one-third of the total number of mem- 
brrs of thr Joint Committee;

that the Committee shall make 
a report to this House by the last day 
of the first week of December, 1978.

th*t in other respects the Rules of 
Proced'ire of this House relat.ng to 
Parliamentary Committees shall apply 
wit’i su'h variations and modifications 
as the Speaker may make ; and

J51 Industrial
that this House do rrcommend to 

Rajya Sibha that Rajya Sabha do join 
the said Joint Committee and ccmmu- 
nirate to this House the names of 11 
members to be appointed by Rajya 
Sabha to the Joint Committee/'

Relation* Bill 15a

Tkt Motion was afapttd

17 .3 3  l u * .

HOSPITALS AND EDUCATIONAL 
INSTITUTIONS (CONDITIONS OF 

SERVICE OF EMPLOYEES AND 
SETTLEMENT OF EMPLOY- 

MENT DISPUTES) BILL.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA) : Sir, 1 beg to 
move :

"That the Bill to consolidate and amend 
the law relating to the conditions of 
service of employees employed in hos
pitals and educational institutions with 
a view to securing the welfare of such 
employees, and for the investigation and 
settlement of disputes between such 
employees and their employers, and for 
matter* ronnectrd therewith or inci
dental theretci, be referred to a Joint 
Committee of the Hotues consisting of 33 
members, 33 from this Housr, namely : 
ft) Shri Chitta Basil, (a) Shri Dinen 
Bhattarharya. <») Shri S.R. Damani, 
("4) Shrimati Mrinal Keshav Gore,
(3) Shri Hukarn Chand Kacbwai,
(6) Shri Amrit Nahata, (7) Professor 
P.G. Mavalankar, (8) Shri Pfasann- 
bhai Mehta, (9) Shri B.K. Nair. (to) 
Shri K.S. Narayana, (11) Shri K.A. 
Rajan, (ta) Shri A.E.T. Barrow,
(13) Shri K. Ramamurthv, (14) Start 
Ramda* Singh, {15) Shri Saugata Roy,
(16) Shri Ram Dhari Shastri,
(17) Shri Digvijaya Narain Singh,
(18) Shri Govind Ram Miri, (ig)Sbri 
Ugrasen. (20) Shri R. Venka taraman, 
(at) Shri C. Venugopal, (aa) Shri 
Ravindra Varma.

and 11 from Rajya Sabha ;

That in order to constitute a sitting at 
the Joint Committee the quorum shall be 
one-third of the total number ofmember! of 
the Joint Committee ;

that the Committee shall make » report 
to this House by the last day of the first 
weekof December, 1978 ;

AUGUST 31, 1*78
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that in other respects the Rules of Pro
cedure of this House relating to Parliamen
tary Committees shall apply with such 
variations and modification* as the Speaker 
may make ; and

tha this House do recommend to Rajya 
Sabha that Rjyya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 11 members to be 
appointed by Rajya Sabha to die Joint 
Commit tee.”

MR. CHAIRMAN : The question is :

“That the Bill to consolidate and amend 
the law relating to the conditions of ser
vice of employees employed in hospital* 
and educational institutions with a view 
to securing the welfare of such employees, 
and for the investigation and settlement 
of disputes between such employees and 
their employers, and for matters con
nected therewith or incidental,there
to, be referred to a Joint Committee erf 
the Houses consisting of 33 members, 
sa from this House, namely , (1) Shri 
ChittaHasu, (a) Slui Dinen Bhattachar- 
ya, (3) Shri S.R. Damani. (4) Shrimati 
Mrinal Krshav Gore, {5) Sliri Hukam 
Chand Karhwat, (6) ShriAmrit Naha- 
U, (7) Professor P.G. Mavalankar,
(8) Shri Pra^annbhai Mehta. (9) Shri 
B.K. Nair. (10) Shri K.S. Narayana,
(11) SliriK.A. Rajan, (12) ShriA.E.T. 
Barron-. (13) Shri K. Ramamurthy,
(14) Shri Ramdas Singh, (15) Shri 
Saugaia Roy. (16} Shri Ram Dhari 
Shastri, (17) Shri Digvijaya Narain 
Singh. (18) Shri Govind Ram Miri, 
(iqj Shri Ugrasrn, fan) Shri R. Ven« 
kataraman, (it) Shri C. Vcnugopal, 
(aa) Shri Ravindra Varma.

and II from Rajya Sabha;

That in order to constitute a sitting of 
the Joint Committee the quorum shall be 
one-third of the total numlxr of members 
of the Joint Committee;

that the Committee shall make a report 
to this House by the last day of the first week 
of December, 1078 ;

in other respecl the Rules of 
Procedure of this House relating to Parlia
mentary Gommi ttees shal I apply with such 
variations and modifications as the Speak
er may make ; and

that this House do recommcnd to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to 
this House the names of 11 members to 
be appointed by Raya Sabha to the Joint 
Committee".

Tht Motion was adopttd.

*7*34 hrm.
EMPLOYMENT SECURITY AND 
MISCELLANEOUS PROVISIONS 
(MANAGERIAL EMPLOYEES) BILL

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARMA) : Sir, I beg to 
move :

“That the Bill to provide for the security 
of employment to Managerial employ
ees. die recovery of amounts payable to 
such employees by their employers and for 
matters connected therewith, be referr
ed to a Joint Committee of the Houses 
consisting of 33 members, aa from this 
House, namely ;

(1) Shri Chitta Basu, (2) Shri Dinen 
Bhattacharya, (3) Shri S.R. Damani,
(4) Shrimati Mrinal Keshav Gore,
(5) Shri Hukam Chand Kachwair
(6) ShriAmrit Nahata, (7) Professor 
P.G. Mavalankar, (8) Shri Prasannbhar 
Mehta, (g) Shri B.K. Nair, (10) Shri 
K.S. Narayana, (11) Shri K.A. Rajan,
(12) ShriA.E.T. Barrow, (13) ShriK. 
Ramamurthy, (14) Shri kamdas Singh, 
{15) Shri Saugata Roy, (16) Shri Ram 
Dhari Shastri, (17) Shri Digvijaya 
Narain Singh, (18) Shri Govind Ram 
Miri, (19) Shri Ugrasen, (20) Shri R. 
Venkataraman, (2t) Shri CJ. Venugopal, 
(aa) Shri Ravindra Varma,

and 11 from Rajya Sabha ;

That in order to constitute a sitting of 
the Joint Committee the quorum shall be 
one-third of the total number of members 
of the Joint Committee ;

that the Committee shal i make a report to 
this House by the last day of the first week 
ofDecember, 1978 ;

that in other respects the Rules of Pro
cedure of this House relating to Parliament
ary Committees shall apply with such varia
tions and modifications as the Speaker 
may make ; and

that this Home do recommend to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 11 members to be 
appointed by Rajya Sabha to the Joint 
Committee.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the security 
of employment to managerial employees, 
the recovery of amounts payable to such 
employee* by their employers and for 
matters connected therewith, be referred
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to a Joint Committee of the House* 
convicting of 33 member*, sta from this 
House, namely :

(1) Shri Chitta Basu, (3) Shri Dinen 
Bhattacharya, (3)Shri S.R. Damani,
(4) Shrimati Mrinal Keshav Gore,
(5) Shri Hukam Chand Kachwai, (6) 
Shri Amrit Nahata, (7) Professor P.G. 
Mavalankar, (8) Shri Prasannbhai Meh
ta, (9) Shri B.K. Nair, (10) Shri K.S. 
Narayana, (11) Shri K.A. R«yan, 
(la) Shri A-ET. Barrow, (13) Shri K- 
Ramamurthy, (14) Shri Ramdas Singh,
(15) ShriSaugata Roy. (16) Shri Ram 
Dhari Shastri, <17) Shri Digvijaya 
Narain Singh, (18) Shri Govind Ram 
Miri, (19) ShriUgra»en, (ao) ShriR. 
Venkataraman, (at) ShriC- Vcnugopal, 
(aa) Shri Ravindra Varma and 11 
from Rajya Sabha ;

That in order to constitute a sitting or 
the Joint Committee thr quorum shall be 
one-third of the total number of members 
of the Joint Committer ;

that the Committer shall make a report to 
this House by the last day of the first week 
of December, 1978 ;

that in other respects the Rule* of Pro* 
ccdurr of thin House relating «o Parliament
ary Committees shall apply with such 
variation* and modifications as the Speaker 
may make ; and

that this House do recommend to Rajya 
Sabha that Rajya Sabha do join the said 
Joint Committee and communicate to this 
House the names of 11 members to be 
appointed by Rajya Sabha to thr Joint 
Crammittre.”

The motion wet adopted.

MR. CHAIRMAN : The hon. Home 
Minister wants to make a statement............

SHRI DINEN BHATTACHARYA j
Befure he makes the statement, Sir, ! want 
to know how long the House will continue. 
Will it be upto 6.00 pan. or. . . .

MR. CHAIRMAN : I am in the hands 
of the House. Actually it is a little pre
mature. The time now is only 5.35 p.m.

SHRI DINEN BHATTACHARYA : 
After some time, it will be 6.00,

MR. CHAIRMAN: Don’t be impatient, 
"We shall decide later. The Home Minister.

STATEMENT R£. INCIDENT O * 
STONE THROWING AT BOAT 
CLUB RESULTING IN I N I W I t f  
TO  THE MINISTER OP EXTERNAL 
AFFAIRS, SHRI ATAL BBHARI 
VAJPAYEE.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S.D.PATIL) :I  have ascertained 
the fact* relating to the incident which 
took place this morning in the course of 
which Shri Atal Behari Vajpayee received 
injuries on hi* forehead as a m ult of *»«** 
throwing. Delhi Police have informed 
us that about laoo students had assembled 
at the Boat Club to demonstrate their 
feelings of sorrow and anger. About five 
or six girls amongst the students so aiwffio* 
led were permitted to go in a Police jeep 
to present a Memorandum to the Deputy 
Speaker. During the time, Shr i Vajpayee 
reached the Boat Club ami addressed the 
students climbing on thr bonnet of another 
Police jeep. Even while he was addrt*** 
114; the students, some tried to climb 
OB the jeep. Some from thr crowd threw 
stones, one of which hit Shri Vajpayee on 
the forehead. The injuries which he has 
rrceivrd have been attended to at Dr. 
Ram Manohar Lohia Hoapital- He »* 
under observation in the Hospital- One 
Constable also received minor injunc*.

Two persons namely Vi jay Kumar, a 
ttudcm of Punjab University and Shri 
Ram Krishan, a student of evening elaises, 
DAV College, Laipat Nagar, NVw Ddhi 
have heen arrested and a case of FIR No. 
5»q, dated 31-11-197# under sections 147/ 
14ft/ 14 IFC. P 
mrnt Street, New Ur I hi, has ljrrn register
ed against than and investigation;* are 
continuing. Then: was no lathi charge 
but the students were chased away with 
canes hy tl Police after this incident.

SHRI KANWAR LAI- GUPTA (Delhi 
Sadar) : In the morning in my statement* 
I said that Bhim Sain who was there m the 
B m t  Club belonged to Cong (11- I «*K * 
know his latest affiliation- 1 do not know 
i f  he belong* to Congress nr Cnngva»(lJ.

MR-CHAIRMAN : Hcn* does it arise? 
I do not think it arise* out of the statement. 
He has taken note of th at,

SH RIO .V. AIAGESAN 
I do not know whereiithr nttumtf 
saying now that he does not know If Ute 
belongs to Qongtm Ife w *
belong to RS&
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MR. CHAIRMAN : Now, Mr. Chand 
Raiqji, do you want to move your Bill? 
What do you propose to do?

SHRI KANWAR LALGUPTA : Don’t 
provoke me unnecessarily. I am &ir en
ough. When I am not threatened 1 have 
•aid it.................. .. .{Interruptions)

SHRI HARIKESH BAHADUR 
(Gorakhpur) : I can snake the point very 
dear. I have gone there. I have seen 
Mr. Bhim Singh there. He it an MLA 
of Kashmir and he belongs to Congrest

MR. CHAIRMAN : This is not an ex
pression be should make here. After all 
in the morning beh*» said it and that was 
all right. I am not allowing any question 
on that now.

1 7 .J7  h r * .

ASSENT TO BILLS

SECRETARY : Sir, ! lay on the Table 
following 1 wo Bill* passed b> the Houses of 
Parliament during the current session and 
assented to sinee a report was last made to 
the House on the 84th August, 1978 :_

i. The Appropriation \o. 4) Bill, 1978.

a. Thr Tobacto Board 'Amendment) 
Bill, 1978. '

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM) : If it is possible.

THE MINISTER OF STEEL AND 
MINES (SHRI BUU PATNAIK) : If 
the House is agreeable to sit for a-3 hours.

MR CHAIRMAN : I just want to 
know the opinion of the House. What is 
the desire of the House? Next item is 
Shri Chand Ram's Motor Vehicles (Am
endment) Bill. Two hours are allotted but 
it may take a longer time. Is the House 
prepared to sit longer?

SEVERAL HON. MEMBERS : No, no.

MR. CHAIRMAN : So, do we adjourn 
situ die now?

SOME HON. MEMBERS : Yes, yes.

MR. CHAIRMAN : So, the House 
stands adjourned sine die.

1740 b r a .

Lok Sabha cufounted sine die.

OMGIPnO - U hujhLS
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